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LOK SABHA

Wednesday, November 25, 1959/
Agrahayana 4, 1881 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Foodgrain Prices

(Shri tanigrahi:

_ Shri Shree Narayan Das:

| Shri S. M, Banerjee:
+971. ¢ Shri D. C. Sharma:

| Shri Supakar:

| Shri Vasudevan Nair:

| Shri Warfor:

( Shri Punnoose:

Will the Minister of Food and Agri-
cultnre be pleased to state:

(a) what were the prevailing prices
of important foodgrains in different
parts of the country on the 31st
October, 1959; and

(b) how do they compare with the
prices of important foodgrains on the
31st October, 1958 and at the end of
June, 1859?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). A comparative statement
showing the whole-sale market prices
of important foodgrains in certain sel-
ected centres of the country as on lst
November, 1958, 26th|27th June, 1959
and 2nd November, 1959, is laid on
the Table of the Sabha. [See Ap-
pendix I, annexure No. 83.]

Shri Panigrahi: What were the re-
tail  prices in places like Andhra,
269(Ai)LSD—1.
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Orissa and West Bengal on these two
dates?

Shri A. M. Thomas: Many of these
are wholesale prices for 1 maund and
above. Rectail prices, of course, will
be a litlle more. We have not got
figures with regard to retail prices.

Shri Panigrahi: From the state-
ment it is seen that the price has
gone up in almost all the rice-produc-
ing  areas like Andhra and West
Bengal. What is the reason for prices
going up from 26-7-1959 to 2-11-19597

Shri A. M. Thomas: Taking India
as a whole, the all-India price indices
of foodgrains except in the case of
jowar and ragi arec appreciably lower.
than the prices which existed during
this period last year. From the first
week of November, the prices have
shown a declining tendency, We hope
they will show a further decline. With
regard to wheat, the index is much
lower than the index obtaining last
year. With regard to some stations
which have been mentioned in the
south, of course, in the south rice
prices are a little more than the prices
last year.

Shri 8. M. Banerjee: From the state-
ment it appears that the picture is
very encouraging. But 1 want to
know whether it has been brought to
the notice of the hon. Minister that
the prices obtaining in the open mar-
ket of wheat and rice are far more than
the prices of wheat and rice in the
fair-price shops? What steps are be-
ing taken to stabilise the prices in
the open market also?

Shri A. M. Thomas: That is not
quite correct. The prices we have now
indicated are prices of common variety.
Perhaps with regard to fine and super-
fine varieties, the prices are higher.
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With regard to the steps, the House
knows we are distributing large quan-
tities through fair-price shops. We
should have distributed in the courss
of this year more than 4 million tons
of wheat and rice, which is a subs-
tantial quantity,

Shrimati Jayaben Shah: May I know
why the prices in Bombay State, es-
pecially Saurashtra, are so high com-
pared to Punjab and other States?

Shri A. M. Thomas: Bombay is a
deficit State. That is why I said that
thought is being bestowed as to how
to solve this probiem of high  dis-
parity in prices between Madhya
Pradesh and Bombay. Of course,
there is that difference between the
prices in Bombay and Madhya Pradesh.

Sardar A. S. Saigal: May I know
how the prices have compared in
Madhya Pradesh, Bombay and other
States?

Shri A. M. Thomas: I have already
said that the price of Madhya Pradesh
rice is rather low compared to the
prices obtaining in Bombay. In some
cases, there is a difference of even 10
per cent. That is why we are taking
necessary steps to see that this dis-
parity does not exist.

Mr, Speaker: Let hon. Members
look into the statement before putting
questions. It is all contained in the
statement.

Shrimati Renuka Ray: Has the Min-
ister not seen the disparity between
the prices in different parts of India?
If it will be removed if the zonal
system is done away with, are neces-
sary steps going to be taken in this
regard?

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): We are glad
to have this information.

Shrimati Renuka Ray: Are any
steps being taken?

Shri 8. K. Patil: Steps are being
taken. We are doing our best to con-
vince the people. Sometimes we find
it difficult to convince them.
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Shri Supakar: What steps Govern-
ment are taking to make prices of
foodgrains stable throughout the year?

Shri A. M. Thomas: The very object
of buffer-stock operations is to main-
tain the prices of foodgrains at the
same level throughout the year.

Shri D. C. Sharma: Is the Minister
aware of the fact that there is a  big
gap between wholesale prices of these
foodgrains and the retail prices and
whether he has done anything to
bridge the gap between the two?

Shri A. M. Thomas: It is not quite
correct to say that there is a big gap.
The retail prices are necessarily in-
fluenced by the wholesale prices. Of
course, there may be some time lag.
Suppose there is a decline in the
wholesale prices; the impact may not
be felt immediately on the retail
prices. But sometime later the im-
pact is really felt.

Upper Sileru Hydro-Electric Project

( Shri -l*’-anlgrahl:
| Shri Raman:
| Shri D. V. Rao:
*272. { Shri Nagi Reddy:
Shri Vasudevan Nair:
Shri Sanganna:
{_ Shri Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that an
agreement has been signed recently
between the two State Governments of
Orissa and Andhra Pradesh for work-
ing out the Upper Sileru Hydro-
Electric Project during the  Second
Five Year Plan period; and

(b) if so, whether a copy of this
inter-State agreement will be laid on
the Table?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.
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(b) A copy of the agreement is
given below.

STATEMENT

(1) Andhra Pradesh Government
can proceed with Upper Sileru, Stage
1 Project, subject to the condition that
it will not interfere with the con-
struction of Balimela Dam.

(2) For storing the yield of the
river at Guntawada or Balimela the
economics of the aiternative dams will
be examined, and cheaper of the two
will be undertaken.

(3) The storage to be created by
either Guntawada Dam or Balimela
Dam (roughly estimated to be of the
ordr of 4,200 cusecs regulated flow)
will be shared between Andhra Pra-
desh and Orissa in equal proportion.

(4) Either State will be free to ut-
ilise its share of water for generating
power.

(5) Andhra Pradesh  will submit
Upper Sileru Stage II scheme envisag-
ing a dam at Guntawada, and Orissa
will submit its scheme for a Dam at
Balimela as soon as possible, so that
a choice can be made in good time for
the Third Five Year Plan.

(6) When either Andhra Pradesh
or Orissa Government decide to pro-
ceed with the construction of the
selected Dam the other State will
make appropriate provision in the
Plan.

Shri Panigrahi: May I know whe-
ther it has been brought to the notice
of Government that if this Upper
Sileru project is taken up first, then
the Balimela project will be hamper-
ed? 1If so, is there sufficient guarantee
that the Balimela project will not be
hampered once this is taken up?

Shri Hathi: If the hon. Member
reads clause 1 of the agreement, it
very clearly provides that the Andhra
Pradesh Government can proceed
with the Upper Sileru project, subject

to the condition that it will not inter-
fere with the comstruction of the
Balimela dam.

Shri Nagi Reddy: May I know whe-
ther the two Governments have gone
into the first stage of the Upper
Sileru project and whether the en-
gineers have decided that construction
can be taken up immediately so far as
the first stage of Upper Sileru is
concerned?

Shri Hathi: Yes, Sir; it has been
found technically possible to start the
Upper Sileru project immediately.

Shri Panigrahi: May 1 know whe-
ther the entire cost of this Upper
Sileru project will be borne by the
Government of India or the Andhra
Government or it will be shared by
the different Governments?

Shri Hathi: The question of sharing
costs has not yet been decided.

Shri Nagl Reddy: May I know
whether Government have phased the
plan for the construction of this pro-
ject and if so, when it is expected to
begin and when to end?

Shri Hathi: So far as the plan for
Upper Sileru is concerned, the Plann-
ing Commission and the  Central
Water and Power Commission have
requested the Andhra Pradesh Gov-
ernment to send a revised project
with reduction in the height, so that
it does not obstruct the subsequent
Balimela dam. That project has been
received this month.

Shri Panigrahi: May I know whe-
ther any agreement has been arrived
at with regard to sharing of electri-
city when this Upper Sileru project
is taken up?

Shri Hathi: Again, if the hon. Mem-
ber reads clauses of the agreement, he
will find that water that will be stor-
ed has to be shared in equal propor-
tions for generation of power and
other use.
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Prices of Telco Locomotives

+
r Shri Ram Krishan Gupta:
| Shri Subodh Hansda:
Shri §, €. Samanta:
Shri R. C. Majhi:
Shri Goray:
Shri S. M. Banerjee:
*293. < Shri Panigrahi:
| Skri Morarka:
l Shri Anirudh Sinha:
| Shri D. C. Sharma:
| Shri T. B. Vittal Rao:
| Shri Tangamani:
[ Shri Sarju Pandey:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 204 on the
7th August, 1959 and state:

(a) whether the Arbitrator has since
given his award regarding the price
of Telco Locomotives for the period

commencing from the 1st April, 1958;
and

(b) if so, the nature of the award
given?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Shri Ram Krishan Gupta: In reply
to a previous question, the hon. Deputy
Minister stated that the arbitrator was
ill. May I know if he is still ill and
what is the reason for the delay?

Shri Shahnawaz Khan: Luckily he
is not so ill now.

Shri Ram Krishan Gupta: May I
know whether any agreement has
been arrived at regarding the price of
the engines which were purchased
after the expiry of the agreement?

Shri Shahnawaz Khan: No. that is
the thing that we are trying to settle.
The last date fixed for arbitrator is
8th December, by which time he hopes
that all the hearings will be complet-
ed and we hope that by the middle of
December, or so we shall know the
position definitely.
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Shri Subodh Hansda: May I know
whether TELCO is trying to extend
the agreement beyond 19617

Shri Shahnawaz Khan: A  fresh
agreement will have to be entered
into after the expiry of this agree-
ment. That is a matter for negotia-

tion and we will think about it later
on.

Shri S, M. Banerjee: Now, the arbi-
trator has not given his award due
to sickness, I believe. In reply to a
previous question which I asked, whe-
ther payment has been made or not,
the hon. Minister replied “I think that
some payments are being made to be
adjusted after the award of the arbi-
trator has been given”. In the absence
of this award, how many locomotives
have since been made, how many are
going to be made and why the pay-
ment has been made?

Shri Shahnawaz Khan: I am not in
a position to state definitely the num-
ber of locomotives for which we have
paid. For that, I require notice. But
the amount that we are paying is at
the rate of Rs. 3'75 lakhs per loco-
motive, and that is the price that we
have offered. As the House knows,
the price asked by them is Rs. 3-93
lakhs. We are now making payments
on the basis of the price which we
have agreed, and later on we will
abide by the decision of the arbitra-
tor.

Shri Morarka: May I know the total
amount paid to the arbitrator by way
of fees so far after the case was re-
ferred to him?

Shri Shahnawaz Khan: The arbitra-
tor entered on the work connected
with the terms of reference on 9th
October, 1958 and a number of sitt-
ings have been held. As the House
knows, the arbitrator was suffering
from some heart trouble. Luckily, he
has recovered enough to be able to
resume work. As I said, we hope the
work will be completed very soon.
The amount paid is by the number of
sittings that are actually held. The
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period actually does not count when
the sittings are not being held, and
the payments are made in accord-
ance with the rules and regulations on
the subject.

Shri Morarka: What is the amount
paid?

Shri Nath Pai: The hon. Minister
has stated that the fees to be paid
will be on the basis of the number of
sittings. May I know the fees paid
per sitting?

Shri Shahnawaz Khan: I do not re-
member it exactly but I may say, sub-
ject to correction, that for a sitting it
is about Rs. 500.

Shri Sinhasan Singh: How many
sittings were held since he took up
work and for how many months he
was ill and so he could not take up
work? And what is the total amount
that has been paid to him so far?

Shri Shahnawaz Khan: I shall re-
quire separate notice for that.

Shri Nagi Reddy: May I know whe-
ther this Rs. 500 includes the travel-
ling allowance to be paid to him also?

Shri Shahnawaz Khan: No.

Mr. Speaker: We are getting away
from the price of the locomotive to the
jce of the arbitrator.

B.C.G. Vaccination in Bihar

Pandit D. N. Tiwari:
Shri M, L, Dwivedi:
Shri Shree Narayan Das:
*275. { Shri Prakash Vir Shastri:
Shri Nardeo Snatak:
i Shri Jhulan Sinha:
{ Shri Hem Barua:

Will the Minister of Health be
pleased to state:

(a) whether Government is aware
that B.C.G. Vaccination in  district
Palamau (Bihar) had very severe re-
action on 22 students who were vaccin~
ated and the Deputy Commissioner had
stopped B.C.G. Vaccination in the
district;

1588

(b) whether the vaccine was che-
mically analysed; and

(¢) whether any such reaction has
been reported from anywhere else?

The Minister of Health (Shri Kar-
markar): (a) Yes, Government are
aware that some students in District
Palamau had some reactions when they
were tuberculin tested before being
vaccinated with B.C.G. and that the
Deputy Commissioner of the district

ordered suspension of B.C.G. work for
sometime.

(b) Yes.
(c) No.

Pandit D. N. Tiwari: May I know
whether the Government has cared to

know why the reaction was caused to
these students?

Shri Karmarkar: This is the only
case of such a kind where a slight re-
action has occurred. They were taken
to the hospital and nothing very ser-
ious was found. No particular reason

could be found as to why they had
reactions.

Shri Shree Narayan Das: Arising
out of the answer to part (b) of the
question, what was the result of the
analysis? Was any defect found?

Shri Karmarkar: No defect was

found with the stuff with which the
test was made.

Shri Narayanankutty Menon: May
1 know whether it is not a fact that
subsequent clinical observation re-
vealed in all these cases that the re-
actions were due to the infection of
some other types of typhoid and ne-
phritis and the medical practitioners
have reported the matter to the Gov-
ernment of India?

Shri Karmarkar: That has no basis
in fact.
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Shri Narayanankutty Menon: The
latest bulletin of the Health Minister
reveals that in all these cases the re-
action was found on clinical obser-
vation to be due to infection of ne-
phritis and typhoid. Now the hon.
Minister says that nothing was re-
vealed.

Mr. Speaker: The hon. Member only
wants the support of the hon Minister
to prove that there is nothing wrong
with BCG vaccination.

Shri Narayanankutty Menon: He
says that nothing was revealed and
the infection could not be found out.
Why?

Mr. Speaker: The hon. Member says
that it was in the bulletin.

Shri Karmarkar: I should like to
verify the accurancy of what my hon
friend has stated about the contents
of the bulletin. I am not prepared
to say anything until I look it wup
later on. The facts with me show
that no cause was actually found;
nothing was found with the tuberculin
testing stuff. It was presumed the
needle used was tested and found
contaminated by some organism. This
is tentative. That is the only in-
formation 1 have.

Shri Narayanankutty Menon: Now
a continuous propaganda is being car-
ried out against the BCG. At such
time, in spite of what is contained in
the bulletin, if the Minister gives such
a reply, people will be afraid of
using it. What is the answer to that®

Mr. Speaker: The hon. Minister

will look into it.

Shri Karmarkar: I will look inio it.
I there is any inaccuracy in the bul-
letin, I will have it corrected.

Shri 8. M, Banerjee: 1 have seen
the boys when 1 went to Daltonganj
in Palamau district. Actually, they
have almost become invalidated with
their hands.
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Mr. Speaker: What does he want te
know?

Shri 8. M. Banerjee: I have seen the
boys myself. My nephew is one
among them. I consulted the doctor

Mr. Speaker: That is all right.

Shri S, M. Banerjee: The doctor zaid
that no analysis was made, That is
my information. I want to know when
the analysis was made?

Shri Karmarkar: I should be grate-
ful to the hon, Member if he wovuld
furnish me details. I shall ask @
special officer to examine those boyz.
I would only be too happy to do so.
It is nct a question of cross-questions,
it is a serious matter. I will have the
boys tested and if there is anything
wrong, I should have it corrected.

Shri 8. M. Banerjee: I will supply
the particulars.

Calcutta Medical Colleges
+
278, Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of
pleased to state:

Health be

(a) whether there is any reservat-
lon of seats in Calcutta Medical Col-
leges for boys from Andaman and
Nicobar Islands;

(b) if so, whether
followed; and

it is strictly

(c) whether any complaints have
been received in this regard?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. One seat is
reserved at the Nilratan Sircar Medi-
cal College, Calcutta.

(b) The candidate nominated by the
Chief Commissioner, Andamans und
Nicobar Islands is admitted eagainst
the reserved seat.

(¢) No complaints have been re-
ceived in this regard.
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Shri 8, C. Samanta: Is it not a fact
that last year a boy belonging to a
gazetted officer of Andamans was sent
for a reserved seat and there were
complaints?

Shri Karmarkar: Yes, sirr I am
sorry to say that during the year 1857-
58 we had reasons to feel that the
selection was made not on merit. We
have now instructed the officers con-
cerned to make recommendations
strictly on merit.

Shri S. C. Samanta: I am not speak-
ing about the question of merit. 1
would like to know why the son of
a8 gazetted officer, who belongs to
Kerala State, was recommended for
this?

Shri Karmarkar: Because he stood
on grounds of merit. As I told my
hon. friend, during the year 1957-58. 1
find on going through the papers, the
selection was made otherwise than on
merit. In 1958-59 and 1959-60 the re-
commendations are perfectly all right,

Shri B. K. Gaikwad: How many
seats have been reserved for the Sche-
duled Castes and Scheduled Tribes in
these institutions?

Shri Karmarkar: There is one such
nomination and I presume that pre-
ference would be given to the Sche-
duled Castes and Scheduled Tribes.

Shri C. K. Bhattacharya: Should not
the selection be made on the ground ot
territorial residence rather than on
the ground of merit? Should the
selection of a boy from Andaman and
Nicobar Islands not be made on the
ground that that particular boy is a
resident of Andaman and Nicobar Is-
lands?

Shri Karmarkar: I think I shall have
to check up whether the particular
boy, whose name is Kumar A. Abra-
ham—the name looks like that of one
coming from Kerala-——came from the
Andaman and Nicobar Islands. If he
did not, I shall enquire as to why he
was chosen and then I shall supply
the information.

Shri Subbiash Ambalam: May I know
the number of applications received
for admission to the Medical College
from Andaman and Nicobar Islands?

Shri Karmarkar: The number of
applications is not before me, but I
find that from the year 1959-60, appli-
cations were invited by the Chief
Commissioner through advertisement
issued in a local paper. There were
only two applicants.

Shri N. B, Maiti: May I know if the
selection is confined to the indigenous
people of Andaman and Nicobar Is-
lands?

Shri Karmarkar: Indigenous mean-
ing thereby the original inhabitants of
Andamans? It is not restricted to
Andamans, but both the indigenous
and those who come from outside are
included. The fact is that it is meant
as a seat for the Andaman and Nico-
bar Islands.

Shri 8. C. Samanta: The seat is
reserved for the inhabitants of Anda-
man and Nicobar Islands and the boy
who is awarded the seat belongs to
a gazetted officer who came there for
service only. I would like t6 know
as to why he was recommended?

Shri Karmarkar: We have not made
any distinction as to whether he comes
for service or he stays there. It is &
reservation for people who stay there,
in the Andaman and Nicobar Islands.
Under our provisions, a person who
goes there for service is doing a publie
duty and he should not be debarred
from having admission to any medical
college. He cannot be admitted by
some other State.

Shri Narayanankutty Menon:. May
I know whether it is not a fact that
this boy was born in the Andaman
Islands and he has studied there? He
and also his father was there for the
last 20 years.

Shrl Karmarkar: My hon. friend is
better informed about his family than
myself, I said, T will check up. But
I am prepared to take the information.
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Shri B. K. Gaikwad: I have not fol-
lowed what the hon. Minister had said.
Did he say that one seat is for nomi-
nation of boys from Scheduled Castes
and Scheduled Tribes? Am I correct?

Shri Karmarkar: No.

Mr. Speaker: He said that there is
only one seat and preference will be
given to boys from the Scheduled
Castes and Scheduled Tribes.

U.8. Aid for Development of Indian
Ports

+
{ Shri Subodh Hansda:

*271. { Shri S. C. Samanta:
LShr‘l R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the total amount of loan
received so far from the U.S. Presi-
dent’s Asian Economic Development
Fund for financing the development

- schemes of Indian ports; and

(b) what are the terms of repay-
ment of this loan?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the

- Sabha. [See Appendix I, annexure
No. 84).
Shri Subedh Hansda: From the

statement I find that the construction
~ of the four additional berths could not
- be started due to defective design and
estimates. May I know as to who
was responsible for this defective
design and estimates of the four
berths?

Shrl Raj Bahadur: There is no ques-
tion of a defective design. While the
development adviser, who is our tech-
nical expert, sanctioned this project,
he advised that fresh borings must
be taken about the strength of the soil
On fresh borings it was discovered that
the design as originally formulated
did mot suit the land. Therefore he
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advised the Port Office to produce a
fresh design, which has been done.
This is normal. This happens.

Shri S. C., Samanta: From the state-
ment I find that 20 million doilars
have been allotted for the multi-pur-
pose Orissa Iron Ore Project and that
441 millions dollars will be for the
four berths. May I know for what
schemes the rest will be spent?

Shri Raj Bahadur: For development
of iron ore mines of Kiriburu in
Rourkela area of Orissa, construction
of 111 miles of rail link between
Sambalpur and Titlagarh, approxi-
mately 25 miles of suitable connection
between the mine site and the existing
rail line, rolling stock and motive
power and finally expansion of the
port and harbour facilities at Visakha-
patnam,

Shri Tridlb Kumar Chaudhuri: May
I know if this loan is from the Fund
to the Government direct or to the
Port Commissioners or the Port Trust?

Shri Raj Bahadur: Visakhapatnam
Port is run by the Government. There-
fore Government is responsible,
although this particular loan is essen-
tially meant for the Port.

Shri Vajpayee: May I know the rate
of interest, if any?

Shri Raj Bahadur: That has been
given in the statement. He may refer
to it. It is 3% per cent per annum
on certain conditions.

Shri Subodh Hansda: What is the
revised estimate of the four berths that
is under the scrutiny of the Govern-
ment?

Shri Raj Bahadur: I am unable to
hear him.

Mr. Speaker: What is the revised
estimate? It has been revised on the
advice of some other expert. What is
the amount of the revised estimate?

Shri Raj Bahadur: There may not
be much difference in the amount of
the two estimates. But the estimates
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have been received as late as the 7th
October, 1958 and 1 may not be able
to give the exact amount of difference
off-hand.

Shri S. C. Samanta: May I know
whether the four berths that will be
constructed will be sufficient for the
transport of ore according to the
agreement which you have entered
with Japan?

Shri Raj Bahadur: The four berths
may be sufficient but the mechanical
ore-loading equipment may not be
sufficient as designed at present be-
cause it is proposed that the quantity
of the ore to be exported may be in-
creased from 2 million tons per year
to 4 million tons per year. Therefore
that might have to be revised. We
are already at it. We are studying
the problem.

Shri Damani: How far will the
capacity of the Port will be increased
by this?

Shri Raj Bahadur: As I said in-
stead of 4 million tons, it will be able
to handle 6 million tons.

Shri B. K. Gaikwad: What Indian
ports are being developed with the
help of this Fund?

Shri Raj Bahadur: Iron ore is there.
This is essentially meant for iron ore
from two places, namely, Kiriburu and
the other place.

‘Punarnava’ Medicinal Herb

+
Shri Khushwaqt Rai:
Shri Ramji Verma:

Will the Minister of Health be
Pleased to state:

*218.

(a, whether the Indian Council of
Medica? Research has completed its
analysis of the therapeutic values of
the medicinal herb known as ‘Punar-
nava’;

(b) whether it is a fact that this
herb has been found medically effi-
cacious in restoring lost eye-sight both
in plus and minus abnormalities; and

(¢) whether it is also a fact that the
Ayurvedic Council, Delhi, was the first
to discover the medicinal qualities of
the herb?

The Minister of Health (Shri Kar-
markar): (a) The Indian Council of
Medical Research has not yet complet-
ed the analysis of the therapecutic
values of the medicinal herb known as
‘Punarnava’.

(b) It is proposed to undertake trials
with the medicine ‘Punarnava’ in the
treatment of eye diseases in an Eye
Hospital. The results will be known
after the trials are completed.

(c) No.

Shri Tridib Kumar Chaudburi: May
I know whether it has come to the
notice of the Government that in cer-~
tain foreign countries particularly in
the Soviet Union, some research has
been conducted on Punarnava, whether
Government know their results and
whether they have obtained facts
about ijt?

Shri Karmarkar: I am not aware of
the fact. To curtail time, I will be
grateful if the hon. Member passes on
the information that he has to me. It
would be precious. ’

Shri Supakar: Since the institution
of the Indian Council of Medical Re-
search, how many drugs made from
medicinal herbs have been patented
by the Council and what concrete
steps have been taken by the Council
to popularise and make known the
qualities of other medicinal herbs?

Shri Karmarkar: Recently they had
submitted to us a list of 22 drugs of
an indigenous nature that could be
tried in our hospitals. I am not aware
of any drug being patented unless
it is a patent preparation. The Indian
Council of Medical Research does not
have this as one of its function. It
goes into research. Therefore this, as
I said, is being subjected to tests.

Shri Supakar: Have they passed on
the results of their research to any
marufacturing concern for patenting
such drugs? Have the results of their
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research been made widespread
through some proper agency which
manufactures drugs?

Shri Karmarkar: They publish their
results in their Journal and through
other ways. I am not aware of any
particular drug which they have pass-
ed on to any manufacturer in this
manner.

Shri B. Das Gupta: May I know
whether the hon. Minister is aware
that the Ayurvedic Council of Delhi
has prepared a medicine out of
Punarnava known as eye cure and
whether the Ministry has examined
the medicine or not?

Shri Karmarkar: 1 think that was
the substance of the question and the
substance of the reply. The Ayurvedic
Council to my information is a one-
man Council. They have rather adver-
tised this medicine and since claims
were made for it we are having the
claims examined.
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241 AfZC | The hon, Member is
himself an Ayurvedic doctor. Why
not he go and visit and tell them what
are all in his possession and advise
them? It is not only the Government
that is responsible. Hon. Members are
also responsible to the country. I am
really surprised at hon. Members
wanting to cross-examine the Minister
;s if he is in the dock. Next ques-

on.
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May I read the answer in Englisk
also?
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Mr, Speaker: Yes.

Shri Raj Bahador: (a) and (b).
Garubasha—Hatisar Road: Out of
of 25 miles, formation was completed
in 18 miles and one mile was gravelled
by the end of September 1959. All the
six culverts required were also com-
pleted and three out of 27 bridges
were constructed. The entire work
is expected to be completed by March,
1961.

Jainti—Buxadaur—Sanchula Road:
The work has been abandoned gdue to
the selection of an alternative align-
ment for the road link in Bhutan.

st wwrasle - F g SORAT IRAT
Z Is f5a7 qon ¥ 39 "% 9T W
g T & A & g w7ar g fv oag
e § A way fear s 5 oged
I F YT FY T T 7 T AT WY
4

oft TW wETge ;. TgH @ veAz
dvg7 f$Q 1T F 7 axs ¥ WA
WA T AT W EITF G| TEE
T Wl ¥ (eue § A are ad
AT ¥ o ¥ Uedrie daar fvg o §
& gaa FET FY 70 A7 TE T

oft Wy a . FT EW 9w AT
FEAMERA F I aRTIF AT ;
ST afx &7 Tar § O Jye< gravna §
fam ga#t T 97 A7q7 fa=re e
SURGUR &

oft TH wgrgT . AT AT H 4F
#%q fear & f& {o At F7 cFer a9
TF1 § A ag s ) A g e oSy
99 IATG T &, IAF a qF ¥ A=
UG AEF ATET TaH & STqF ET ATQAT |
Shri D. C. Sharma: May I know
whether it is a fact that the second
road has been given up and an alter-

native road connecting India with
Bhutan has been thought of?
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Shri Raj Bahadur: That is the very
reason why we have given up the
former one.

Third Clasy Sleeper Coaches

+
Shri S. M. Banerjee:
Shri Panigrahi:
Shri Ram Shankar Lal:
Shrt Vajpayee:

*280. J Shri Prakash Vir Shastri:
Shri Wardor:
Shri N. R, Muniswamy:
Shri Amjad Ali:
Shri Ajit Singh Sarhadi:
Shri Mohammed Imam:

Will the Minister of Railways be
pleased to state:

(a) whether Government propose to
remove surcharge for the third class
sleeper coaches;

(b) if so, in which trains; and

(c) whether some nominal reserva-
tion charges will be levied instead of
surcharge?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
A statement is given below:

STATEMENT

There is no proposal at present to
withdraw the levy of surcharge for
occupying sleeping accommodation in
III class in the case of the trains on
which sleeping accommodation on pay-
ment of surcharge is now provided
Recently, sleeping accommodation
without levy of any surcharge for
persons holding tickets for distances
over 500 miles, has also been provided
on Nos. 8 and 4 Madras-Howrah Mails
and 23 and 24 Delhi-Bombay Central
Janata Express trains, in a new type
ot third class sleeper coach having
equal number of berths as seats. In
these carriages passengers are provid-
ed seating accommodation during day
and sleeping accommodation during
night. Reservation can be made on
payment of a fee of 25 nP per person,
and provided room is available, seats



1601 Oral Answers

and berths can also be occupied by
persons holding tickets for aver 500

miles who have not made any reserva-
tion.

Shri S. M. Banerjee: In the state-
ment it is said that “there is no pro-
posal at present to withdraw the levy
of surcharge for occupying sleeping
accommodation in III class in the
case of the trains on which sleeping
accommodation on payment of sur-
charge is now provided”. As regards
first-class passengers, if they travel
from Delhi to Madras, for two nights
they pay only eight annas. But the
third-class passenger in Janata has to
pay nearly Rs. 7 for both the nights,
at the rate of Rs, 245 nP per night. 1
want to know whether at least this
charge is going to be reduced or not,
whether there is any proposal.

Shri Shahnawaz Khan: At present
there is no proposal to reduce the
charge.

Shri S. M. Banerjee: In the second
portion of the statement it is said that
“recently, sleeping accommodation
without levy of any surcharge for
persons holding tickets for distances
over 500 miles, has also been provided
on Nos. 3 and 4 Madras-Howrah Mails
and 23 and 24 Delhi-Bombay Central
Janata Express trains, in a new type
of third class sleeper coach having
equal number of berths as seats”. I
want to know whether such bogies will
replace the third-class three-tier
bogies in future and whether these
will be provided in all the trains.

Shri Shahnawaz Khan: This is a new
design for which there is no extra
levy. Our intention is to increase the
number of these coaches, We have
mrlready placed an order for 200 such
coaches. But side by side the other
ones will also continue. The two
hundred coaches for which orders have
been placed are three-tier coaches.

Mr, Speaker: Even these are three-
tier coaches.
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Shri 8. M. Banerjee: In regard to
the three tiers I would humbly and
respectfully submit, Sir, that if you
would only travel once by that coach
you Wwill know that the cooly has to
lift you down. Many people are
travelling.

Mr. Speaker: Order, order.

The Minister of Rallways (Shri
Jagjivan Ram): I may explain the
position. The whole idea of three tiers
is to provide as many berths as there
are seats in the compartment.

Shri S. M. Banerjee: Have a double-
decker train.

shri Jagjivan Ram: Please have
patience and listen first. The idca is
to provide as many berths as there
are seats in the compartment, without
charging any extra fare for that.
The person who will get his geat
reserved for four annas or eight annas,
whatever it is, will get sleeping acco-
mmodation without any additional
charge. The berths will be provided
in three-tier coaches. Then there are
two-tier coaches where those pas-
sengers who want more comfortable
accommodation can enjoy the two-tier
sleeping accommodation on payment
of additional charges.

shrl Vajpayee: Can the hon. Minis-
ter give us an idea as to the time by
which sleeping accommodation for long
distance passengers will be provided
in all the trains?

shri Shahnawaz Khan: As 1 said, we
have bplaced orders for 200 such
coaches, and these coaches will start
coming out of the workshop from
April 1860. I might also inform the
House that this sleeping facility free
of charge is available only for pas-
gengers travelling over 500 miles, and
if there is any passenger travelling for
a distance less than 500 miles he will
have to pay the usual charge of Rs, 3
per night,
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Visskhapatnam Sugar and Refineries
Ltd.

-+

*289 Shri Ajit Singh Sarhadi:
‘Y Shri Madhusudan Rao:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 57 on
the 4th August, 1959 and state:

(a) whether any progress has since
been made in the acquisition of the
Visakhapatnam Sugar and Refineries
Ltd. by the peasants in the area of
Thummapala on co-operative basis;
and

{b) if so, with what results?

The Deputy Mlnisdt of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The Anakapalle Co-operative
Agricultural and Industrial Society
Ltd., Thummapala has purchased the
factory and expects to start working
it from the middle of December, 1959.

Derailment Near Indore

»284. Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

(a) whether a fireman and a cleaner
were killed and two persons seriously
injured when a light engine of the
Western Railway running from Mhow
to Khandwa went off the rails bet-
ween Patalpani and Kalakhund sta-
tions on the Khandwa-Ajmer metre-
gauge section about 25 miles from
Indore on the night of 9th September,
1959;

(b) if so, whether any investigation
was made into the accident; and

(c) if so, the details thereof?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) to (c¢).
On 10-9-1959 at about 03:05 hours
Light Engine No. 2336 YP while run-
ning between Patalpani and Kala-
khund stations on the Mhow-Khandwa,
Metre Gauge section of the Western
Railway, got derailed between the sta-
tions. As a result, 4 persons  were
killed and one sustained minor in-
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juries. A Major Joint Enquiry by
Junior Administrative Officers of the
Railway was held to investigate the
accident. The accident has been attri-
buted to excessive speed of the engine
while negotiating a curve on a steep
descending gradient.

Shri Joachim Alva: There is a report
lying in the Railway Board on the
interlocking system, the automatic
system. May I know whether they
have implemented the report? If that
report is implemented, these accidents
wil] perhaps vanish. What has hap-
pened to that report?

Shri S. V. Ramaswamy: It has
nothing to do with this question.

Hasan-Mangalore Rail Link

4-
r Shri Kunhan:
*285 { Shri T. B. Vittal Rao:
°Y Shri A. K. Gopalan:
| Shri Vasudevan Nair:

Will the Minister of Raflways be
pleased to refer to the reply given to
Starred Question No. 789 on the 23th
August, 1959 and state:

(a) whether the Planning Commis-
sion have since concluded the con-
sideration of Hasan-Mangalore rail
link;

(b) if so, the nature of decision
arrived at; and

(c) the grounds for reaching that
decision?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Not yet
Sir.

(b) and (c). Do not arise.

“Rabi Campaign”

*286. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Central Govern-
ment have any plans to launch “the
Rabi Production Campaign” this year
also;
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(b) if so, whether this campaign will
be launched all over the country or
only in certain selected States; and

(¢) the steps Government propose
t0 take to achieve better co-ordination
amongst all the State Governments as
also of the various departments of
Central and State Governments direct-
ly involved in the campaign?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
As in the last Rabi season, the State
Governments will launch a Production
Campaign during the Rabi Season this
year also. This will be done all over
the country. A note circulated to
State Governments containing the
observations and suggestions of the
Central Government is placed on the
Table of the Sabha. [See Appendix I,
annexure No. 85].

(c) Coordination between State de-
partments is to be ensured by the
Development Commissioner, while at
the Centre coordination between the
Ministry of Food and Agriculture and
the Ministry of Community Develop-
ment and Cooperation is secured
through the Coordination Committees
at the Ministers, as well as Depart-
mental level which have been func-
tioning for the last three years.

Shri Inder J. Malhotra: May I know
whether the Government proposes to
supply improved seeds also in addition
to fertilisers?

Shri M. V. Krishnappa: Yes, Sir. As
a result of the rabi campaign, we sup-
plied in the rabi campaign in 1957-58
improved seeds to the extent of 120,000
maunds. In the rabi campaign last
year. we have supplied 207,000 maunds,
near.y 1 lakh maunds more. So also,
the area covered by plant protection:
it was only 211,000 acres in the
previous year. We increased this to
16 lakh acres, nearly eight times that
in the previous year. So also manure:
in the previous year, only 32,000 tons
were given; it was raised to 104,000
tons.
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Shri Tridid Kumar Chaudhuri; May
I know whether, after the recent floods
in West Bengal, the West Bengal Gov-
ernment requisitioned for additional
rabi seeds and manure and whether
the quantity already supplied will be
deducted from the quota to be given
to West Bengal in the rabi campaign?

Shri M. V. Krishnappa: Whatever
we give ag part of the rabi campaign
has nothing to do with what we give
generally for floods, Provided we have
enough seeds, we generally do not
reduce the quota.

Shrimati Renu Chakravartty: May I
know whether any target is set both
in terms of money as well as physically
with regard to drainage and irrigation
for this campaig1?

Shri M. V. Krishnappa: Rabi cam-"
paign 1s a campaign involving a
systematic concentrated effort wherein
all the available resources, agencies
and organisations are mobilised for
more production in the country, co-
ordinating timely supply of cyredit,
timely supply of manure, fertilisers,
implements and insecticides and as far
as possible we increase them in those
areas to which we take the campaign.
As a result of this, the production in
the 9 States to which we have taken
the campaign, has gone up by 16 per
cent compared with the previous year’
production in those states.

Shrimati Renu Chakravartty: That
is not the question. 1 want to know
whether there is any allocation of
special target for drainage and irriga-
tion, Obviously not: I take it it is not
there.

8hri M. V. Krishnappa; Drainage
and irrigation is not a short-term
thing, That comes under major irri-
gation and minor irrigation. We have
targets: not as part of the rabi cam-
paign.

Shri Sinhasan Singh: May I know
whether any complaint has come to

the Government that in a Block deve-
lopment area where there is rabd
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campaign, there is no co-ordination
between the Agriculture department
and the Irrigation department? The
result is, the Block development
officers distribute the seeds, but the
Irrigation department does not give
water and everything goes wrong.
May 1 know whether the Government
is considering co-ordination between
the two and putting of the departments
under the control of the Block develop-
ment officer so that he may co-ordinate
and run the rabi campaign?

Shri M. V. Krishnappa: Efforts have
been made to bring about co-ordina-
tion not only at the top, but in the
bottom also. In the bottom level, in
the village field level, we have tried
to place all the connected officers
under the Tehsildar. If there is any
such complaint, I am sure, the
Development Commissioner will take
it into consideration and see that all
the officers are placed under that officer
who is responsible for more production
in that area.
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Shri Supakar: The hon. Deputy
Minister stated that the increase in
production was 16 per cent. May I
know whether this increase of 18 per
cent corresponded with the target and
whether any target was set for the
last rabi campaign?

Shri M. V. Krishnappa: As 1 have
already stated, there was no target for
the rabi campaign alone. We have
targets in the Second Plan. We have

targets every year as well as five-
year targets. The rabi campaign is
meant to be an all-out effort to bring
scientific co-ordination of &all the
agencies to grow more food. The
increased production of 16 per cent as
a result of the rabi campaign is as
compared with three years’ average
production in the rabi season. It is
16 per cent more.

Shri Muhammed Elias: May I know
whether any additional credit will be
given in West Bengal after these floods
for the rabi campaign?

Shri M. V. Krishnappa: Yes, Sir. As
part of the Grow more food campaign,
we used only to give Rs. 10 crores
short term loans. As a result of the
rabi campaign, we intend to give Rs. 3
crores more. A part of it will be for
West Bengal.

Shri B. K. Gaikwad: In which
States the Government are going to
launch this rabi campaign?

Shri M. V. Krishnappa: Formerly, it
was only in 9 States—that is in 1958-
§9. Now, it is throughout the country
—a country-wide campaign this
season.

Pandit D. N. Tiwari: May I know
whether the Government is aware that
rabi seeds are reaching the States,
especially Bihar when the rabi sowing
is almost over, and if so, what beneflts
the cultivators will derive by receiv-
ing the seeds late?

Shri M. V. Krishnappa: The sowing
of rabi of 1959-60 generally starts
from September-October. It starts in
Bihar in September-October and ends
somewhere in January. India is such
a vast country. We cannot say rabi
sowing is over now. It starts in Sep-
tember~October in Bihar and goes up
to January in South India.

Pandit D, N. Tiwari: Why is the
seed sent to Bihar after October?

Shri M. V. Krishnappa: It must be
for the next season.
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Mr. Speaker: The hon. Minister has
ingeniously explained it away. If it
was sent in October, that was intended
for September and not for next Sep-
tember. The hon. Minister must say
that he will logk into this matter and
«correct it.

Shri Radha Raman: The hon.
Deputy Minister just now said that
demand was made from different
States and he was not able to supply
the full requirements. What was the
quantity supplied and to what extent
was it supplied?

Shri M. V. Krishnappa: As I have
SN ventlén aare® grvesr dffgures dade; nir
the previous year, we could supply
only 120,000 maunds. In the rabi
season we supplied 207,000 maunds,
nearly 80,000 maunds more.

Shri Radha Raman: In view of the
fact that the Rabi season is abolit to
be over, may I know if the Govern-
ment is receiving regular reports and
whether the final report will be avail-
able to show the results obtained by
this campaign.

Shri M. V. Krishnappa: The season
is not over. That is what I explained.
It starts in September-October and it
goes up to January. Sowing may be
over in a major part of the country.
Qur rabi campaign is not only sowing.
It includes weeding, supply of ferti-
lisers and insecticides; up till the crop
comes to the house, the campaign
continues.

Mr. Speaker: Next question: Shri
Amjad Ali: absent.

Shri Amjad Ali: 287.
Mr. Speaker: Where is he?

I am not going to allow. Hon.
‘Members must be in their seats. If
they go on changing scats, how can
I know?

Shri Amjad Al: I just now arrived,
‘Sir.
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. My, Speaker: I will make an excep~
tion poy

Thett of Railway Property

287, Shri Amjad Al Will the
l\’t’i‘:lster of Raflways be pleased to
stats.

(3) whether it is a fact that in the
first fve months of 1959, railway pro-
perty worth over rupees eight lakhs
was stolen; and

(R) the measures that are being
Prodosed by the Government to check
such thefts?

The Deputy Minister of Railways
(Shtj ghah Nawaz Khan): (a) Yes.
Out of this, property worth Rs. 41417
Was recovered. :

fb) The following measures are
being taken by the Railways:—

(i) Escorting of all night goods
trains by armed and unarmed
personnel of the RP.F.;

{(ii) Joint patrolling by RPF and
local police of notorious areas;

(iij) Posting of R.P.F. pickets at
vulnerable points;

(iv) Double rivetting of wagons
and extensive use of EP.
locks;

(v) Joint checking of coaches by
Electrical, Mechanical and
R.P.F. staff;

(vi) Escorting of important passen-
ger trains by R.P.F. and so
on.

M, Speaker: The rest of the answer
maYy he laid on the Table of the House.

STATEMENT
(vii) Padlocking of upper class

coaches when the rakes are
placed in sidings;

(Viii) Surprise raids by R.P.F. staff
on trains from which losses
are frequently reported;
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(ix) Formation of headquarters
squads on all the Zonal Rail-
ways to collect intelligence
about receivers of stolen pro-
perty and criminals;

{x) Formation 0f a Special In-
vestigation Branch comprising
of Crime Intelligence Staff to
concentrate on the losseg and
to conduct sustained inquiries;

{xi) Frequent coordination meet-~
ings between the R.P.F,
Police and Rly. officials to
devise ways and means to
control crime,

{xii) The staff of the R.P.F. have
also been directed to have a
look out for undcsirable and
suspicious characters in Rail-
way premises and have them
dealt with by the Police.

Shrl Sinhasan Singh: May I know
whether since the setting up of the
security police on the railways, the
thefts have increased instead of going
down?

Mr. Speaker: Is it the suggestion of
of the hon. Member that the police
themselves are doing it?

Shri Sinhasan Singh: Instead of
" 'going down, the thefts have increased.

Mr., Speaker: What all can be done
is to put the police there and take the
other necessary steps. In spite of that,
if thefts increase, what can be done?

. Shri Sinhasan Singh: After the
setting up of the Railway Protection
Force, the thefts have gone up in
number, instead of going down.

" Mr. Speaker: The hon. Member
suggests that in spite of the increase
“in the number of men belonging to
‘the Railway Protection Force, suffi-
«ient vigilance is not bestowed on this
matter.

-« wShri ,Sluimnwaz Khan: We are
exercising plenty of vigilance.
269(Ai) LSD—2.

Kalkalighat

*288. Shri Bangshi Thakur: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that the railway tracks in between
Lumding and Kalkalighat, specially on
the hill-section have become too old
and the traing run there under great
risk; and

(b) if so, what steps are being taken
for the safe running of the trains?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No Sir,
the track in question has not become
too old nor do the trains run under
any risk.

(b) Does not arise.

Shri Bangshi Thakur: May I know
whether Government are aware that
the railway accidents in the months
of September and November, 1959
took place on the hill section railway
line in Assam, which proved that the
hill section railway line on which the
Tripura link railway line which is
going to be installed is to depend
solely, is not in good order, and if so,
what action Government are going to
take in this regard?

Shri S. V. Ramaswamy; 1 have
already stated that the track is in
order. As a matter of fact, the track
is fit for existing class of locomotives
and speeds. As such, there is no
programme of re-laying this line in
the near future.

Coritrol Towers at Aerodromes

290, Shri Halder: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the
new terminals constructed at some of
the aerodromes do not have control
towers; and

(b) if so, the reasons for the same?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan)z (a)
and, (b). The construction of control

4
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towers has not been completed in
some of the néw teérminal buildings
for want of stractural steel &f the
required standard design, but efforts
are being made to procure it as early
as possible in order to complete the
construction.

Shri Halder: May 1 know whether
the accidents that have taken place
have been due to the absence of these
control towers?

Dr. P. Subbarayan: No, that was a
different matter altogether.

Shri Muhammed Elias: May I know
how long it will take to construct
these controls towers?

Dr. P. Subbarayan: It depends on
obtaining the steel that we require.
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Dr. Ram Subhag Singh: Recently,
the hon. Food Minister said something
about the setting up of the price
control board. May I know how soon
it will be set up?

The Minister of Feod and Agricul-
tute (Shri 8. K. Patil): It was in reply
to a question whether any ad hoc com-
mittee would be appointed to fix these
prices, that I said that Government
were considering whether some kind
of a statutory advisory board should
not be chosen for that purpose.

Mr, Speaker: How soon will it be
set up?

Shri S. K. Patil: It will take natural-
ly a couple of months, because the
personnel of such a board has to be
very carefully chosen.

Shri N. R, Muniswamy: May I know
whether while fixing the minimum
prices for all the {foodgrains, the
element of profit will also be taken
into account in order to give more
incentive to the growers, so that they
may part with their produce at the
time of procurement?

8hri S. K. Patil: The whole ques-
tion is under consideration as to what
should be the terms of reference etc.
and it is rather premature; so, I
would not say anything about it just
now.

Pandit D. N. Tiwary: May I know
whether any estimate has been made
already about the cost of production,
and if not, what will be the basis for
fixing the prices of foodgraing?

Shri 8. K. Patil: That is exactly the
uestion whidh tiris ‘bewrd will be
called wpon to cdnside.
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shrl 8. K. Patil: It is proposed that

there would be a fair amount of
Yépresentation given to the farmers.

Shri Sinhasan Singh: May I know
how long it will take to set up the
board?

Rallway Line for Dandakaranya

+
Shri D. C. Sharma:
*292. { Shri Sanganna:
LShrl Vidya Charan Shukla:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 635 on the 21st
August, 1959 and state the further
progress since made in the survey
work on the proposed railway line for
the Dandakaranya Project?

The Deputy Minister of Railways
(Shri 8, V. Ramaswamy): During the
monsoon period, plotting and other
drawing office work was in progress
relating to the field work carried out
previously between Jagdalpur and
Koraput. With the cessation of the
monsoon, final location survey has
been resumed and 2 divisions have
started functioning from 1st Novem-
ber, 1859,

Shri D. C. Sharma: May I know the
target date for the completion of this
fine, and whether Government will Be
able to stick to 1t?

Shri 8. V. Ramaswamy: There is no
guestion of target date; the survey
itself will take more than two years;
then, there will be a traffic survey,
and then we have to finalise it, before
we van think of a target date.

Shri Sanganna: May I know the
actual progress that has been made in
this respect, and also the final location
of the railway line?

Shri 8. V., Ramaswxmy: I have
already indicated the steps that have
peenn taken. There was Tnonbon
mtervening, and after the monsoon,
the work has started on two divisions.
As I said in reply to the earlier sup-
plementary question, it will take
about two years to complete the
survey itself.

Shri P. K. Deo: Some time back, a
suggestion was made in the informal
consultative committee meeting of the
South-Eastern Railway that the
Dandakaranya railway line should be
extended from Rayagada instead of
from Kottavalsa. May I know what
is the final decision?

Shri S. V. Ramaswamy: All fhis will
be considered when the survey is
taken up.

Mr. Speaker: The hon. Member only
wants to know whether that survey
also will be made.

Shrl S. V. Ramaswamy: I would

require notice.

Mr. Speaker: There was a suggestion
that instead of that particular track,
another track should be adopted.

Shri S. V. Ramaswamy: My hon.
friend said that it was a suggestion in
the Zonal Council attached to the
South-Eastern Railway. We are not
aware of it.

Bridge of Natlonal Highway No. 26

*294, Pandit J. P, Jyotishi: Will the
Minister of Transport and Communica-
tions be pleased to refer to the reply
given to Unstarred Question No. 1599
on the 9th March, 1859 and state the
progress since made in taking up the
work of construction of Narbada
bridge at Burmanghat as also the
other two minor bridges befween
Baugor and Deort on National High-
way No. 26?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): A statement is
given below.
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STATEMENT

The Transport Department suggest-
ed some changes in the details of
design suggested by the firm and also
in some of the conditions stipulated
by the tenderer and advised the State
Public Works Department to settle
these points with .the firm by negotia-
tions before the tender could be finally
accepted. The firm submitted the
modified quotations in April 1959 and
these were examined in the Office of
the Chiet Engineer, Public Works
Department, Madhya Pradesh. The
quotations of the firm alongwith the
comments of the State Government
were received by the Government of
India in August 1959. Government of
India sent their comments to the Gov-
ernment of Madhya Pradesh in Sep-
tember 1959. Negotiations on certain
technical points are being carried on
with the tenderer. It is expected that
the tender will be finalised shortly.

2. As regards the bridge over the
river Dehar, sanction was accorded to
the estimate amounting to Rs. §,01,900
on the 16th February 1859 for the
work. Steps are being taken to start
the construction soon.

3. There is no proposal for the con-
struction of a bridge over Derma river
on Saugor-Narsinghpur Road.

Hirakud Project

©295, Shri Aurobindo Ghosal: Will
the Minister of Irrigatiorn and Power
be pleased to state:

(a) whether the power produced by
the Hirakud Project is utilised in full;
and

(b) if not, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

{b) Does not arise.

Shri Aurobindo Ghosal; May 1 know
the tactories which are at present con-
suming power from Hirakud?
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Shri Hathi: The factories that are
consuming power from Hirakud are
about ten or eleven big industries, as,
for instance, the steel plant at
Rourkela, the aluminium factory at
Hirakud, the ferro-manganese factory
at Joda, mining loads at Noamudi,
Koira, Joda and Rairangpur, load at
Cuttack and other towns, cement
factory, paper mills, sugar factory
ete.

Shri Anrobindo Ghosal: May I know
whether power can be supplied to
Sambalpur town from the Hirakud
project for electrification?

Shri Hathi: It can be supplied; I
do not see why it cannot be supplied.
It can be supplied. In fact it is be-
ing supplied.

Shri Supakar: May I know whether
there is a wide disparity in the rate
at which electricity is supplied to the
aluminium plant, for instance, and the
rate at which it is supplied to the
other industrial plants, from the
Hirakud dam project?

Shri Hathi: These tariffs are decid-
ed by the State Governments, but I
think there is difference befween
tariffs for other industries and for
the aluminium industry, because it
requires a lot of power.

Shri Supakar: May I know the
rates?

Shri Hathi: That is for the State
Government to ix. We do not fix the
rates,

Shri Panigrahi: May I know whe-
ther Government are aware that there
is shortage of electricity in the Hira-
kud area, and it has been represented
by the Government of Orissa, and if
so, whether Government will consider
the question of not giving any electri-
city for the electrification of railways
which the Hirakud project is expected
to give, at least for the time being?

Shri Hathi: No, Government will
consider augmentation of further
power; about 72,000 k.w. will be the
extra power generated from Chiploma
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powseE, house, and two additional sets
to generate 75,000 k.w. will be pro-
vided at Hirakud (First Stage).

Shrimati Renu Chakravartty: In
view of the fact that the question of
the rate at which electricity is being
supplied to the aluminium plants has
become quite a controversial one,
may I know whether Government
have gone into the question as to the
rate at which aluminium plants should
be supplied with electricity, both at
Rihand and by the DVC as well as the
Hirakud projects?

Shri Hathi: As I said, it is a ques-
tion for the State Government to look
into.

8hri P. K, Deo: May I know if the
aluminium plant is being supplied
electricity at a much lesser rate than
the cost of production?

Shri Hathi: As I said, I have not got
those figures with me. It is a matter
for the State Governments to look into.

Railway Sleepers from Burma

*298. S8hri Vidya Charan Shukla:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No 1426 on the 20th
March, 1959 regarding railway sleepers
from Burma and state:

(a) the particulars of the action
taken in respect of the sleepers found
to be of defective specifications;

(b) whether the work of inspection
of sleepers has since been completed;
and

(¢) it so, with what results?

The Deputy Minister of Rallways
(8hri 8. V, Ramaswamy): (a) All
sleepers which did not fully conform
to specifications, were jointly inspect-
ed by the Railway Engineers and the
representative of the Burma State
Timber Board in accordance with the
terms of the contract.

(b) Yes, Sir.

(c) As a result of the joint inspec-
tion, it was agreed that all these
sleepers were suitable for use in sid-
ings. It was, therefore, mutually de-
cided to accept the sleepers at 50 per
cent of their contracted price.

SHORT NOTICE QUESTION
Kandla Port

2. Shri Khimji: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the
port of Kandla has been all of &
sudden closed to traffic for two months
and the steamers scheduled to arrive
at Kandla are being diverted to Bom-
bay; and

(b) if so, the reasons for the same?

The Minister of State in the Minis-
tery of Transport and Communications
(Shri Raj Bahadur): (a) The reply is
in the negative,

(b) Does not arise.

Shri Khimji: May I know whether
Government’s attention has been
drawn to a news item appearing on
or about the 27th October in news-
papers of Bombay, Ahmedabad and
other places in the State of Bombay
to the effect that the Kandla Port
wag closed to traffic for two months
due to heavy silting and the steamers
scheduled to arrive at Kandla were
being diverted to Bombay? Is Gov-
ernment also aware that many news-
papers including the Times of India
made severe comments on the sudden
closure of the Kandla Port?

Shri Raj Bahadur: Our attention
was drawn to certain Press reports
including the one appearing on the
9th November, 1959 in the Free Press
Journal. But all such reports are
totally unfounded.

Shri Khimji: Why has such a long
time been taken to issue a contradic-
tion when the news appeared on the
27th October?
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Shoh Ba) Badadur: It is very diff-
calt for Government to catch up with
all the zeports that appear in t.%c;
Press and to issue contradictions i
regard to each of them. The Port
has been working and working quite
satisfactorily.

Shri Khimji: Are Government aware
that from time to time false news
against Kandla appears in the news-
papers? Have Government inquired
into the source of these news? What
steps are Government taking to
counteract this false propaganda
against Kandla, though it has fulfilled
all expectations?

Shri Raj Bahadur: We are painfully
aware that such reports do appear
like that. But I do not know how
we can stop them because there are
people who go about publishing false
reports for their own reasons.

* Mr. Speaker: If it is a serious al-
legation made from time to time in
responsible newspapers what is the
publicity officer of the department
doing?

Shri Raj Bahadur: We contradict
such gtatements. We visit the place
and then issue statements. What we
can do is to publicise the fact that
the Port is prospering.

Shri Joachim Alva: May I know
why of all the ports, Kandla has been
giving us trouble? Enormous amounts
of money have been spent on it, the
engineers have failed us and also the
contractors have been prosecuted.
Have we not got a proper plan?

Shri Raj Bahadur: The truth is the
other way about: In fact, Kandla has
done better than our expectations.
‘What was planned for it to be achiev-
ed as a target period of 20 years or
80 has been achieved much earlier.
It has been working very well in the
matter of traffic, revenues and other
aspects.

Shri Bhimji: Is it not a fact that

XKandla has fulfilled all its targets
and has even gone beyond them?
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Improvement of Waterways in the
South

*274. Shri Keshava: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the schemes for im-
provement of waterways in the South
particularly Kundapur to Mangalore
have been taken up; and

(b) if so, to what extent?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Presumably
the Honourable Member is refering
to the waterways in South Mysore;
the reply is in the negative

(b) Does not arise.

Bridge on D.V.C, Canal

f Shri Sadhan Gupta:

*%81- 3 Shri Subiman Ghose:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a bridge built by the
D.V.C. across a Navigation Canal near

Palla Road Station, Burdwan, sud-
denly collapsed on the night of 26th
Septembher, 1859;

(b) if so, the reasons therefor;

(c) when the construction of this
bridge was begun and when it was
completed;

(d) the cost of construction of the
bridge; and

(e) whether the bridge was con-
structed by the D.V.C. itself or by con-
iractors engaged by the D.V.C.?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The reasons are under investi-
gation by experts.

(¢) Combined construction of a
Fall Regulator with the bridge was
started on 1-11-55 and completed on
22-12-58,

(d) Rs. 2,01,481 for the Fall Regu-
lator with the bridge.

(e) By contractors engaged by the .
Damodar Valley Corporation.

Road Bridge Across River Tungs-
bhadra

*288. Shri T. B. Vittal Rao: Will the
Minister of Tramsport and Communica-
tions be pleased to state:

(a) at what stage is the construc-
tion of Road Bridge across the River
Tungabhadra near Xurnool;

(b) the total amount spent thereon
so far; and

(c) when it is likely to be com-
pleted?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Over All
physical progress of the bridge upto
31st October, 1858 is 90 per cent

(b) Rs. 21,23,100 upto 31st Octo-
ber, 1959; and

(c) By the end of January, 1960.
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Alr-conditioned Restaurant neayr the
Taj

4289, Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to build an
sir-conditioned restaurant at Agra
near the Taj; and

(b) if so, the estimated cost of the
same?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) Rs. 2:58 lakhs.

Village Level Workers

*293. Shri Hem Barua: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that the
Central Government had issued direc-
tions to the State Governments that
80 per cent of the working time of
the village level workers should be
devoted to agriculture; and

(b) if so, how far these directions
are being implemented by the various
State Governments?

The Deputy Minister of Community
Development and Cooperation (Shrl
B. S. Murthy): (a) and (b). Yes, Sir.
All the State Governments/Union
Territories have issued instructions
that top-most priority be given to
increased agricultural production and
that most of the time of the Village
Level Workers is devoted to it.

Purchase of Rice from Viet-Nam

*296. Shri Rameshwar Tantala: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment is negotiating with North
Viet-Nam Government to purchase a
large quantity of rice from that coun-
try; and

(b) if so, the results thereof?
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The Deputy Minister. of- Food. and
Agricutture  (Shri A. M. Thomas):
(a) and (b). It is not in the public
interest to disclose such .information
about imports of foodgrains from other
countries.

Community Development Move-
ment

“257 Shri Madhusudan Rao: .
‘| Shrimati Ia Palchoudhuri:

Whll the Minister of Community
Development and Cooperation be
pleasea to state:

(a) whether the attention of Gov-
erument has been drawn to the recent
statement of g Member of the Plan-
ning Commission that only richer
people - had been benefited by the
Community Development movement;
and

(b) If so, how does it fit in with
the avowed objectives of this move-
ment?

The Deputy Minister of Community
Development and Co-operation (Shrt
B. 8. Murthy): (a) and (b), Sir, the
statement made by Shri Shriman
Narain was in the course of a talk
which he delivered to the Trainees of
the Central Institute of Study and
Research on Community Development.
He laid emphasis that the programme
should ensure benefits to the poorer
and under privileged sections of the
community.

Sugar Mills

*299, Shri Anirudh Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the attention of the
Gnvernment has been drawn to the
fact that in spite of the declaration
by Government allowing a rebate of
31 nP in the price of sugarcane for
three weeks with a view to start
sugarcane crushing by mills in North
Bihar on the 10th November or
earlier, very few mills have started
crushing; and
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(b) if so, whether Gevernment have
made any efforts .to«ascertain the
reasons therefor?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) 11 out of the 24 working mills in
North Bihar started crushing on or
befcre 10th November.

(b) Does not arise.

Detention of Train by Students at
Subzimandi Railway Station

Shri Vajpayee:
*304.. Shri U. L. Patil:
$hri Hem Raj:

Will the Minister of Railways be
pleased to state:

(a) whether on the 6th November,
1959 a Sonepat bound railcar was
held up at Subzimandi Railway Sta-
tion for four hours, by a crowd of
students;

(b) whether it i3 g fact that ce-
presentations have been made to rail-
way authorities requesting that a
special train be run to meet the re-
quirements of a large number of
students studying in Sonepat but re-
siding in the Capital; and

(e) ‘he authorities' response to this
request?

The Deputy Minister of Rallways
(Shrl Shah Nawaz Khan): (a) Yes,

(b) Yes,

(c) The Diese] Rail Car Service
between New Delhi and Sonepat has
been discontinued and in itg place a
steam service between New Delhi and
Panipat providing more accommoda-
tion and more suitable tirnings bhas
been introduced with effect from
30-11-59.
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Scootexs for Delbi

*302. Shri P, C. Borooah: Will the
Minister of Transport and Communi-
«cations be pleased to state:

(a) whether the Central Road
Research Institute has recommended
for more scooters in Delhi in order
to ease the transport situation; and

(b) if so, whether it has been

accepted?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Yes. The Delhi State Transport
Authority has been issuing additional
.auto-rickshaw permits.

Failure of Paddy Crops in Manipar

*303. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that paddy
-crops have failed in the Ukhrul and
Bhudachandpur Sub-divisions in
Manipur during the present harvest
season and acute scarcity of food-
stuffs has been prevsalent;

(b) whether it is also a fact that
paddy crops have been vastly damaged
by rats and other insects in the Sub-
division of Bhudachandpur;

(¢) whether test relief works have
been started in the affected ureas; and

(d) if not, what other steps have
been taken to avert food crisis in
these hill areas of Manipur?

The Deputy Minister of Agricalture
(Shri M. V. Krishnappa): (a) to (d).
The information is being collected and
will be laid on the Table of the Sabha
in due course.

Detention of Train at Delhi
Cantonment Station

*304. Shrimati Ila Palchoudhuri:
'Will the Minister of Railways be
‘pleased to state:

ta) whether it is a fact that the
201 Up Ahkmedabad Mail which left

Delhi moain Station on the night of
the 7th MNevember, 1959 had a defes-
tive III Class bogey atiached to it;

(b) whether it js also a fact that
the whole train was over-crowded;

(c) whether it is also a fact that
the passengers of the defective Il
Class bogey discovered the defect
when the train was nearing Delhi
Cantonment Station and stopped the
train by pulling alarm chain; and

(d) if so, what arrangements did
the railway administration make for
providing alternative accommodation
to about 130 passengers of the defec-
tive bogey who refused to be stranded
about midnight?

The Deputy Minister of Rallwsys
(Shri Shahnawaz Khan): (a) to (4d).
A statement is laid on the Table of
the Sabha, [See Appendix I, annex-
ure No. 88.}

Purchase of Rice by West Bengal
Government in Orissa

*305. Shri  Panigrahi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Government of West Bengal carried
on negotiations with the Government
of Orissa with a view to purchasing
rvice from Orissa directly in recent
months;

(b) if so, what was the result of
this negotiatipn between the two
Governments; and

(c) whether it is a fact that upto
September, 1959 about 1 lakh, 5 thou-
sand tons of rice and about 55 thousand
tons of paddy were procured on
Central Government account in Orissa
and were transporied to West Bengal?

The Deputy Minister of Food and
Agricylture (Shri A. M. Themas): (a)
Yes, Sir.

(b) The matter was not pursued.
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() The Qquantitieg of rice and paddy
pracyred on Central Government
account in Orissa and despatched
therefrom up to the end of Septem-
ber, 1959, were as follows:

Rice: about 1,11,000 tons.
Paddy: about 63,000 tons.

The entire quantity of paddy was
‘ supplied to West Bengal Government.
The bulk of the rice was taken to
‘Central reserve depots in West
‘ Bengal.

Mechanised Agricultural Farms

Shri Ram Krishan Gupta:
'306.«’ Shri Ajit. Singh Sarhadi:
bl Shri Sarju Pandey:

LDr. Ram Subhag Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No. 59
on the 4th August, 1959 and state:

(a) whether Government have con-
sidered the question of setting up of
more mechanised farms on the lines
of Suratgarh Mechanised Farm in
_Rajasthan; and

(b) if so, the result thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b). The question is still under con-
sideration and no decisions have yet
becn taken.

.Seed Multiplication Farm in Andaman

Shri §. C. Samanta:
307, { Shri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that there
was a proposal to start a seed multi-
plication farm at Manghutan in the
Andaman Islands in 1957-58;

(b) if so, whether tcnders were
called to clear 25 acres of jungle

(¢) whether the farm has since come
into existence; and

(d) if not, the reasons therefor?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No,
Sir. There was however, s proposal
to start one seed multiplication farm
in South Andaman (Manglutan)
during 1958-59.

(b) Tenders were called for in
1958-59.

(¢) and (d). Due to non-clearance
of the requisite piece of land it has
not been possible to set up the farm
so far.
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Street Delivery of Goods

Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 54 on the 4th
August, 1958 and state:

*309.

(a) whether any further progress
has since been made in connection
with the policy of promotion of street
delivery and door-to-door collection of
goods by Railways; and

{b) at how many stations this sys-
tem has been adopted so far?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.

(b) This system has been adopted
at 3 stations in the last three months
in addition to 25 stations where the
system was in force previously,

Refrigerated Vans

Dr. Ram Subhag Singh:

Shrimati Oa Palchoudhuri:
*310, { Shri Vasudevan Nair:

Shri Nagi Reddy:

Shri V. P. Nayar:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 850 on the 28th
August, 1959 and state:

(a) whether the proposed six refri-
gerated vans have since been procured
by the Ministry of Food and Agricul-
ture for transport of fish under T.C.M.
Aid programme;

(b) it 80, whether they have been
put into service;

(c) whether Railways have any
proposal to have refrigerated vans for
the transport of fish, fruit and other
perishable articles;

(d) if so, when such vans are likely
to become available; and

(e) on which sections of Indian
Railways these vans will be put inte
service?
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The Deputy Minister of Rallways
{8hri 8. V. Ramaswamy): (a) No.

(b) Does not arise.

(¢) Na, but the Ministry of KFood
and Agriculture have a proposal for
procurement of six B.G. Refrigerated
Vans for transport of fish as an experi-
mental measure,

(d) =nd (e). These six vans are
likely to be available for use in the
hot weather of 1960-61 and would be

available for transport of fish on the
following routes:

1. Bombay-Delhi.
2. Calicut-Madras.
3. Balugaon-Calcutta.

LA.C. Dakota Crash Enquiry

*311. Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 932 on the 17th August, 1959 and
state:

(a) whether the Inquiry Commission
into the causes of the air crash at
Netaji Nagar on the 28th March, 1950
has since submitted its report; and

(b) if so, what are the findings
thereof?

The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) The answer is in the affirmative,

(b) A copy of the Report of the
Court was lmid on the Table of the
Sabha on the 23rd November, 1959.

Creation of Port Development Fuad

{ Shri Halder:
*312. £ Shri N. R. Muniswamy:
( Shri 8, A. Mehdi:

Will the Minigter of Transport and
Communications be pleased to state:

(a) whether it is a fmct that the
National Harbour Board has recom-
mended to drop the proposal for the
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<reation of a Port Development Fund
by the levy of a special surcharge on
imports and exports;

(b) if so, the reasons thereof; and

(c) what are the other proposals, if
any, that the Board has recommended
for the development of ports?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). A
statement is laid on the Table of the
Sabha.

STATEMENT

(a) and (b). Yes. The grounds on
which the Board recommended that
the proposal should be dropped
were:

(i) the revenue accruing to the
proposed Port Development Fund
would be comparatively small to meet
the expenditure involved for the
development of minor ports under the
Second Five Year Plan; and

(ii) the imposition of the proposed
additional charge on imports and
exports, together with certain other
charges proposed to be levied for
meeting expenditure on schemes for
the welfare of seamen, etc., would
place an additional burden on ship-
ping, which would affect adversely the
drive for stepping up of exports.

(¢) The other proposals recom-
mended by the Board for the deve-
lopment of the ports were:

(i) that a suitable scheme for the
development of the Port of Bombay
by the provision of deep draft berths
should be included in the Third Five-
Year Plan after scrutiny according to
the general standards for port deve-
lopment;

(ii) that the provision of Rs. 79
crores made in the Second Plan for
the development of major ports should
be utilised to the maximum possible
extent; and

1636
(ili) that ship repair (facilities
should be provided by the port
authorities and that the shipping

industry should also be prepared to
bear a portion of the burden.

Ship-building

*313. Shri Aurobindo Ghosal: Will
the Minister of Transport and Com-
munications be pleased t) state:

(a) what is the percentage of com-
ponent parts of the ships which are
being manufactured in India at
present;

(b) whether these component parts
are being manufactured in the
Visakhapatnam Ship-building Yard;
and

(c) if not, what steps have been
taken to manufacture the same?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) About 20 per
cent.

(b) No.

(c) A statement is laid on the Table
of the Sabha, [See Appendix I, an-
nexure No. 87.]

Report on Minor Irrigation Schemes
in China

Shri Ram Krishan Gupta:
| Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 919 on the 29th August, 1959 and
state:

*314.

(a) whether Government have as-
certained the views of the State Gov-
ernments on the report supmitted by

the Indian team which visitedq China -

to study minor irrigation systems and
soil conservation in that country;

(b) if so, whether Government have
examined the report; and

(¢) it so, with what results?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): . (&)-to (c).
The report of the team has been
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sent to the State Governments sand
their views are awaited,

Paddy cum-Figh Calture

*315. Shri Ajit Singh Sarhadl: Will
the Minister of ¥oud and Agriculture
be pleased to state:

(a) whether it is a fact that in
China besides paddy crop there is a
fish crop also simultaneously in the
paddy field; and

(b) if so, whether there is any
scheme of paddy-cum-fish culture
under consideration of the Govern-
ment of India?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): {(a) Yes.

(b) No.

Dredger for Calcutia Port

318, J Shri Halder: .
L Shri Hem Barua:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Central
Government have sought the World
Bank’s approval for its proposal to
buy a new dredger at a cost of over
Rs, 2 crores to desilt Calcutta Port;

(b) whether Government have
received the approval; and

(c) if so, what are the terms for
the loan?

The Minister of State in the Minis-
try of Transport and Communications
(Shr1 Raj Bahaduar): (a) to (¢). A
statemment is laid on the Table of the
Sabha. [See Appendix I, annexure
No, 88.3

Purchase of Viscount Planes

*$17. Dr. Ram Subhag Singh: Will
the Minister of Transport and Com-
munijcatioms be pleased to state:

(a) whether Government propose
t0 buy more Viscount planes this

yeary sfid

(b) if so, how thany ard from
where?

The Minister of Transport and Com-
manications (Dr. P. Subbursysh):
(a) and (b). The Indian Airlines
Corporation are examining the possi-
bilities of =acquiring four additional
Viscounts to augment their &xisting
fleet.

Jamuna Hydel Project

S#hri Ram Krishan Gupta:

466. 9 Shri Bhakt Darshan:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 531 on
the 1Tth August, 1959 angd state:

(a) whether the Project report
regarding the Second Stage of the
Jamuna Hydel Project has since been
received from the Uttar Pradesh Gov-
ernment; and

(b) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.
Orientation Training Centres

467. Shri Pangarkar: Will the Minis-
ter of Community Development and
Co-operation be pleased to state the
number of Orientation Training
Centres proposed to be set up during
the year 1959-60?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): Six Orientation Train-
ing Centres were established till
March, 1959. During 1959-60, two
Centres have already been established
and two more are proposed to be set-
up.

Co-operative Societies in Bombay
State

468, Shri Pangarkar:
Minister of Community Development
and €o-operation be pletsed to >tate
whether Bombay Government had

Will the
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tilly drawn the grants sanctioited by
the National Co-operative Develop-
ment and Ware-Housing Board during
1988-89 for assisting the Co-operative
Societies in the State?

The Deputy Minister of Community
Development and Co-operation (8hri
B. 8. Marthy): Yes.

Development of Forests in Bombay

489. Shri Pangarkar: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the financial assistance
given to Bombay State during 1959-60
so far for forest development pro-
grammes?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): A sum of Rs, 20°15
lakhs (Rs. 15°00 lakhg as loan and
Rs. 5:15 lakhs as grant) has been
allocated to the Bombay Government
as Central financial assistance for
forest development schemes, Actual
sanction will issue some time towards
the close of the current financial year
after details of expenditure have been
received from the State Government.

Telephone Exchange in Delhi

470. Shri Ramji Verma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that a new

telephone exchange is being construct-
el at Asaf Ali Road, New Delhi;

(b) if so, what will be the resultant
increase in-the existing telephone con-
nections; and

(c¢) when will it be completed?

The Minister of Transport and Cem-
munications (Dr. P. Subbarayan): (a)
Yes. '

«(b) -Approxinmtely S800.
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Delhi Guest Control Order

412. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there has been any case
of contravention of the provisions of
Section 3 of the Delhi Guest Control
Order, 1958;

(b) the number of cases launched in
thig connection; and

(c) the steps taken to strictly en-
‘Yorce e proiddions of the Duthi Guest

‘Condr¥] ‘O¥der, 1058
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The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
(a) Yes, Sir.

(b) Two.

(c) The local Police as well as the
Inspectorate staff of the Food and
-Civil Supplies Department of the
Delhi Administration have been
.directed to keep a watch,

Covered Platforms in Ferozepur
Division

478. Shri D, C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number and names of sta-
tions in the Ferozepur Division of
Northern Railway, the platforms of
which have been coveredq in 19859-60
so far; and

(b) the number and names of sta-
tions, the platforms of which will be
covered during the remaining period
of 1959-60?

The Deputy Minister of Railways

«8Shri Shahnawaz Khan): (a) None.
(b) Nil.
Casual Workers on Northern

Rallway

474. Shri D. C. Sharma: Will the
Minister of Raillways be pleased to
state:

(a) what is the total number of
.casual workers on the Northern Rail-
way at present;

(b) how many of such workers
‘have put in more than a year of con-
“tinuous work; and

(¢) the number absorbed in regular
service during the same period?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c¢).
Information is being collected and
will be laid on the Table of the
Sabha.

Railway Stores

415. Shri D, C. Sharma: Will the
‘Minister of Railways be pleased . to

e

lay on the Table a-statement slow-
ing:

(a) the value of stores purchased
abroad and in India_separately * for
Railways during 1959-60 so far; and

(b) how do these figures compare
with those for 1958-597

The Deputy Minister of Railways
(Shri Shahnawaz Khan): - Informa-
tion is being collected and will be laid
on the Table of the House,

Conustruction of Roads in Orissa

476. Shri Panigrahi: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the names of the State roads of
economic or inter-state importance in
Orissa for which grants-in-aid were
given by the Centre during the Se-
cond Five Year Plan period so far;
and

(b) the amount of
given therefor?

The Mirnister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement, giving the requisite infor-
mation, is la.d on the Table. [See
Appendix I annexure No. 88].

grants-in-aid *

Health Programmes for the Country

Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 1499 on 25th
August, 1859 ang State:

471,

(4) whether the Committee ap-
pointed under the Chairmanship of
Dr. A. L. Mudaliar for making recom-
mendations for formulating the future
health programme of the country has
submitted its report; and

(b) if so, the details thereof?

The Minister of Health (Shri
Karmarkar): (a) and (b). The Com-
mittee is expected to complete its
work only by the end of 1860
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Minor Irrigation Schemes in
Punjadb

473..8hri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether it has come to the
notice of the Central Government
that in Punjab various types of minor
irrigation schemes have not made
adequate progress during the Second
Five Year Plan period so far;

(b) whether Government have
made any suggestions to the Punjab
Government to expedite the work of
minor irrigation schemes; and

(c) if so, with what result?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) It has
come to the notice of the Government
of India that while the pace of pro-
gress of Minor Irrigation Schemes has
been satisfactory, the pace of utilisa-
tion of State tubewelly was slow be-
cause of non-construction of water
channels and high rate of electricity.

¢b) and (c¢). Yes. The utilisation is
expected to becomce quite satisfactory.

P. & T. Office, Chandigarh

479 Shri Ram Krishan Gupta:
Y Shri b. €. Sharma:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred
Question No. 367 on the 7th August,
1959 and state:

(a) whether Government have con-
sidered the question of construction
of an eleven-storeyed bullding or
another smaller building for Central
Posts and Telegraphs Office at Chan-
digarh; and

¢(b) i? so, the result thereof?

The Minister of Transport and
Communications (Dr. P. Subbara-
yan): (a) and (b). The scheme for
construction of a suitable Dbuilding
for the offices of the P. & T. Depart-

269(Ai) LSD—3.

ment at Chandigarh is still under
consideration. A meeting was held
in the Ministry of W. H. & S, on the
29th October, 1959 to discuss this case
with the representatives of the Pun-
jab Government. It has been decid-
ed that the final selection of a suit.
able plot and plans for P. & T. build-
ings will be arrived at in a meeting
at Chandigarh after inspection of the
sitc by the officers of the P. & T. and
Punjob Government.

National Academy of Medical
Sciences

Shri Ram Krishan Gupta:
480.{ Shri Padam Dev:
{ Shri Achar:

Will the Minister of Health be
pleased to refer to the reply given
to Unstarred Question No. 2507 on
the 10th September, 1959 and state
that progress made so far in estab-
lishing a National Academy of Medi-
cal Sciences?

The Minister of Health (Shri Xar-
markar): No progress has been made
in regard to the establishment of the
proposed Academy of Medical Scien-
ces as replies from most of the State
Governments and other bodies to
whom the proposal to establish the
Academy has been circulated for
obtaining their views have not yet
been received.

Earth Moving Operation Centres in
Irrigation Projects
( Shri Ram Krishan Gupta;
, Sardar Igbal Singh:
481. % Shri Ajit Singh Sarhadi:
{_ Shri A. M. Tariq:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the scheme for estab-
lishing experimental pilot centres for
earth moving operations in Irrigation
projects has been finalised; and

(b) if so, the details thereof?

The Deputy Minister of Irrigation
and Pawer (Shri Hathi): (a) No such
scheme is under consideration.

(b) Does not arise.
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Public Health Engineering Bailding

482. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1887 on the 2nd Sep-
tember, 1958 and state whether the
scrutiny of the preliminary estimates
for the construction of the Building
for Public Health Engineering in the
All India Institute of Hygiene and
Public Health, Calcutta has since been
completed?

The Minister of Health (Shri Kar-
markar): The scrutiny of the preli-
minary estimates has been completed.
Technical sanction  will be  issued
shortly.

Halt Between Charkhi Dadri and
Manheru Railway Stations

483. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to refer to the reply given to  Un-
starred Question No. 101 on the 4th
August, 1959 and state:

(a) whether the work for construc-
tion of contractor-operated halt bet-
ween Charkhi Dadri and Manheru
Railway Stations has been included in
the programme for 1959-60; and

(b) if so, when the actual work of
construction will start?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) and
(b). The villagers have promised to
to contribute labour and an amount
of Rs. 4,000/~ towards the construc-
tion of the Halt. It is proposed to
commence the construction, as soon
as the amount and labour referred to
are made available to the Northern
Railway administration,

Extension of Bombay Police Act to
Delhi

Shri Ram Krishan Gupta:
484, Shri D. C. Sharma:
|_ Shri Subiman Ghose:

Will the Minister of Transport and
Communications be pleased to refer
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to the reply given to part (¢) eof Un-
starred Question No, 638 on the 12th
August, 1859 and state whether the
Rules under the Bombay Police Act
as extended to Delhi have since been
finalised?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The rules have
been finalised and were brought into
force with effect from 3rd September
1959.

Site for Mahendrughat Station

485 J Pandit D. N. Tiwary:
* \_ Shri M. L. Dwivedi:

Will the Minister of Railways Dbe
pleased to refer to the reply given to
Unstarred Question No. 1814 on the
17th December, 1958 and state:

(a) whether new site for Mahendru-
ghat Station (North-Eastern Railway)
has since been selected and acquired;

(b) whether the work of construc-
tion of new Ghat has started; and

(c) when the station is likely to be
shifted to the new site?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
new site for Mahcndrughat  Station

has been finally decided and for this
purpose, 4:19 acres of land, on which is
situated the office building and resi-
dence of the Superintending Engincer,
Patna, are being taken over by the
North-Eastern Railway Administration
from the Bihar Government in ex-
change of the old railway bridge over
the river Gandak. Plans for the new
station building arc under preparation.

(b) No, Sir. The work of construc-
tion will be taken in hand as soon as
the plans have been finalised and the
State Government has transferred the
property to the Railway Administra-
tion.

(c) It is not possible at this stage to
forecast the date when the Ghat is
likely to function at the new site, as
this depends on the physical transfer
of the property referred to in (b)
above,
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Bridge on National Highway No. 5

486 Shri B. C. Mullick:
* Shri Panigrahi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the construction of the
Bridge on river Birupa on National
Highway No. 5 will start during the
current year;

(b) if so, the estimate of the total
expenditure; and

(c) the amount of money sanctioned
so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The tenders
for the work have almost been finalis-
ed. The work, it is hoped, will bhe
started during the current year.

(b) and (c). The estimatled cost of
the work sanctioned by the Govern-
ment of India is Rs. 32'55 lakhs. The
expenditure on the work during the
current financial year will be met from
the lump-sum provision which exists
for such works in the current year’s
budget.

Enquiry re: Derailment near
Kharik Railway Station

487. Shri Hem Barua: Will the Min-
ister of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2066 on the 2nd September,
1959 and state:

(a) whether the causes of the de-
railment which occurred to the Bara-
uni-bound goods train about a mile
away from Kharik Railway Station on
the Barauni section of the North Eas-
tern Railway on the 20th August, 1959
has been investigated; and

(b) if so, what is the result of the
investigation?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Investigations have not yet been com-
pleted, due to sickness of the guard of
the Train.

Supply of Foodgrains to various
States
[ Shri 8. M. Banerjes:
| Shri Panigrahi:
i Shri Warlor:
438 ! Shri N. M. Deb:
: ﬁ Shri Kodiyan:
Shri Anirudh Sinha:
| Shri Vasudevan Nair:
|_ Shri Punnoose:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of foodgrains both
rice and wheat supplied to various
States in August, September, October
and November, 1959, separately;

(b) whether this quantity was
meant to be sold only through fair
price shops: and

(¢) the price al which it was sold
1in those States?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
A statemeut giving the quantities of
rice and wheat actually supplied to
different States from Central Stocks
during the months of August, Septem-
ber, and October, 1959, is laid on the
Table of the House [See Appendix I,
annexure No. 90]. Figures for Nov-
ember, 1959, cannot obviously be avail-
able as yet.

(b) The bulk of the quantities were
for distribution through fair price
shops or modified ration shops.

(c) The Central Government’s issue
price for wheat is Rs. 14/~ per maund
and for common rice is Rs. 16/~ per
maund. The prices of better varieties
of rice vary from Rs. 18/— to Rs. 30/—
per maund. The prices that the re-
tailers charge from the consumers
vary from area to area and are bascd
on the Government’s issue price (where
the retailer gets his supply from the
State Government the issue price of
the State Government would be the
basis), the cost of handling and trans-
port and the retailers’ commission.

Electrification on Northern
Railway Stations
489. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state what progress has been made
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so far in electrifying the Railway
stations between Rajpura and Ludhi-
ana and Ludhiana and Faridkot on
Northern Railway?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): A state-
ment is laid on the Table of the
House. [See Appendix I, annexure
No. 91.]

Displaced Person’s Savings Bank
Accounts and Postal Certificates

490 Shri Ajit Singh Sarhadi:
- Shri D. C. Sharma:

‘Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 50 on the 4th August, 1959
and state:

(a) the progress since made in
settling the claims of Savings Bank
Accountg ang Postal Certificates in
regard to displaced persons; and

(b) how many of the displaced
persons have taken advantage of re-

ceiving payment of their claims
through execution of Indemnity
Bonds?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) No further exchange of verifica-
tion lists has taken place with Paki-
stan after April 1959.

(b) Claims amounting to more than
Rs. 40,89,000;- have been settled on
execution of Indemnity Bonds. The
number of displaced persons involv-
ed is, however, not known.

Export of Birds to U. §. A,

Shri P. C. Borooah:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Starred Question No.
934 on the 29th August, 1959 and
state:

491, {Shti Ajit Singh Sarhadi:
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(a) the number of partridges, jun-
gle fowls and sandgrouses exported
to U. S. A so far; and

(b) whether it iy not a fact that
wild life in India has been very much
reduced and the export will affect
this further particularly in regard to
partridges?

The Minister of Agriculture (Dr.
P. S. Deshmukh):

(a) (i) Partridges .. .. 817
(1) Jungle Fowls .. Nil
(iii) Common Indian

Sandgrouses .. .. 83
TOTAL .. ....9800

{b) There has been a small decline
in the number of certain species of
fauna of India and on thisg account,
export of certain species such as, the
Great Indian Bustard, Jerdon's Cour-
ser mountain quail. pink-headed duck
and white-winged wood-duck is not
allowed. Export of certain other
species such as Adjutant storks,
cranes ete. is allowed only to bona
fide scientific institutions by register-
ed exporters. The export of partri-
dges, jungle fowls and common
Indian sandgrouses is not prohibited.
The export of a limited number of
partridges will not seriously affect
their number.

Vikram University Degree in
Medicine

492, Shri Ajit Singh Sarhadi: Will
the Minister of Health be pleased to
refer to the relpy given to Unstarred
Question No. 1781 on the 29th August,
1959 and state:

(a) what steps are being taken to
recognise the medical degree of
Vikram University by the Govemn-
ment of India and Medical Council;
and

(b) what will be the status of the
medical graduates ‘- therefrom in the
meantime?

The Minister of Health (8hri Kar-
markar): (a) and (b). The Medical
Council of India at its meeting held
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on the 8th November, 1959 accepted
the recommendation of its Executive
Committee that the MB.B.S. degree
granted by the Vikram University be
recognised and included in the First
Schedule to the Indian Medical Coun-
cil Act, 1956, in respect of the students
being tramned at the Mahatma Gandhi
Memorial Medical College, Indore and
Gajra Raja Medical College, Gwalior.
A notification will be issued in the
Gazette of India on receipt of a for-
mal communication from the Medical
Council of India. The M.B.B.S. degree
of this University will be recognised
with retrospective effect and it will
not affect the status of the medical
graduates of that University adverse-
ly.

Stee] Castingg for Railway Track

493 J Shri D. C. Sharma:
‘' Shri Pangarkar:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 1311 on the 10th
September, 1959 and state the progress
since made in the negotiations with the
technical collaborators in the UK. for
setting up of a Steel Foundry at Chit-
taranjan to produce steel castings for
railway track?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): Negotiations
with M/s. F.H. Lloyd & Co., UK
have now reached the final stage and
the Agreement is expected to be sign-
ed at an early date.

Dental Clinics in District Hospitals

4%94. Shri Kodiyan: Will the Minister
of Health be pleased to refer to the
reply given to Unstarred Question No.
388 on the 7th August, 1959 and state
the financial assistance given to the
State Governments so far for the
establishment of Dental Clinics in Dis-
trict Hospitals in the States during the
Second Five Year.Plan period?

The Minister of Health (Shri Kar-
miarkar): Financial assistance was
sanctioned to the State Governments

1652

for the establishment of Dental Clunics
during the Second Five Year Plan as
follows:—

1956-57 Rs. 9,674

1957-58 Rs. 63,049
1938-59 Rs. 24,672 (Arrears of
grants for 1956-
87 and 1957-58).
During 1958-59, Central asgistance
was sanctioned in a lump sum for all
the Centrally aided schemes including
the scheme for the establishment of
Dental Clinics in District Hospitals in
accordance with the prescribed proce-
dure for the grant of Central assist-
ance and figures relating to the

scheme of Dental Clinics are not
available,

During 1959-60, a sum of Rs. 4.82
lakhs has been tentatively allocated to
the States for the establishment of
Dental Clinics in District Hospitals and
the same is made available in monthly

instalments by ways and means advan-
ces.

Major Irrigation Schemes in
Kerala

Shrt Warior:
495, < Shri T. B. Vittal Rao:
L Shri Kodiyan:

Wil the Minister of Irrigation and
Power be pleased to state:

{a) the amount allotted to Kerala
State to implement major irrigation
schemes in 1859-60;

{b) the amount spent already; and

(c) at what stage the construction of
each of the schemes is at present?

The Deputy Minister of Irrigation
and Power (Shri Hathi); (a) The only
major irrigation scheme (costing more
than Rs. 5 crores) under execution in
Kerala is Malampuzha, for which a
sum of Rs. 20 lakhs has been allocated
in 1959-60.

(b) The total amount spent upto the

end of March, 1959 on this scheme 15
Rs. 4'61 crores.
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{c) The work on the Dam and Lett
Bank Canal has been completed.
Work on Right Bank Canal and Eda-
thara Channel is nearing completion.

Bye Pass Road between Ranipet
Palar Bridge and Walaja

496. Shri N. R, Muniswamy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is g fact that a diver-
gion or bye pass road is to be const-
ructed between Ranipet Palar bridge
and Walaja in Madras;

(b) if so, what is its estimated cost:

(¢) whether construction of this bye
pass road is necessary in view of the
fact that the existing road does not
have sufficient load to serve; and

(d) whether the views of the neigh-
bouring municipalities and institutions
were ascertained in this regard?

The Minister of State in the Minis-
try of Transport and Communieations
(8hri Raj Bahadur): (a) Yes, Sir.

(b) About Rs. 3.50 lakhs.

(¢) The existing road through Rani-
pet and Wallajapet towns is heavily
congested and carries traffic intensity
of above 86,000 tons per day, it is
therefore unsuitable for fast moving
vehicles.

(d) No, Sir.
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Central Rice Research Institute

498, Shri Kumbhar: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether about two hundred
labourers of the Central Rice Research
Institute, Cuttack had launched a
strike during the second week of
September, 1959:

(b) whether Government nas
received any memorandum regarding
this strike; and

(c) 1f so, the action taken in this
regard?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The Cen-
iral Rice Research Institute employs
some casual labour every year for cul-
tivation operations and this labour is
retrenched  during the season when
there is less work to be done at the
Institute. Accordingly 75 out of 212
casual workers were retrenched with
effect from 14th September, 1959. On
17th September, 1959. the remaining
137 casual workers at the Central Rice
Research Institute also stayed away
from work but they returned to work
later on.

(L) Yes, Sir.

(¢) The representation has been
examined and instructions have been
issued to the Director, Central Rice
Research Institute on the various
pomnts raised in the representation.

Hard Railway Wheels

499. Shri Goray: Will the Minister
of Raflways be pleased to state whe-
ther it 1s a fact that a foundry fore-
man in Northern Railway Workshop,
Kalka, has perfected a process of
manufacturing hard railway wheels?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Yes; manu-
facture of chilled cast iron wheels for
NG stock has been established as &
regular measure at Kalka. The lead
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in this direction was given by Shri
K. L. Chatterjee, Foreman, Foundry
Shop, Kalka; and three other artisans,
one Pattern Maker and two Moulders,
made effective contribution in perfect-
ing the process of manufacture. All
the four staff have been suitably re-
warded

Use of Night Soil

500. Shri Pangarkar: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that indige-
nous varieties of wheat respond better
to compost manure than fertilisers; and

(b) whether any steps are being

taken to encourage the use of night
so0il?

The Minister of Agriculture (Dr.
P. 8, Deshmukh): (a) There are no
experimental data to indicate that indi-
genous varieties of wheat respond bet-

ter to compost manure than to fertihi-
sers.

(b) Composting of night soil is being
encouraged both in urban areas as well
as in bigger panchayats.

The scheme of urban composting in
which night soil is used along with the
city garbage has been in opcration
since 1944 and so (far about 2,250

centres have taken up compost produc-
tion.

Production of compost by utilising
night soil in bigger panchayats, has
been taken up since 1957-58 and the
work is in progress in 665 Panchayats.

Telephone Bills Branch

501. Shri M. R. Krishna: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any decision has been
taken to shift the telephone bills
branch for the Hyderabad Circle from
Madras to Hyderabad;

(b) if so, the time it will take to
implement the decision; and
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(c) the arrangements made 1n
Hyderabad to locate thig office?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): {a)
Yes, it has been decided to shift the
telephone revenue work relating to
Hyderabad Telephones and Hyderabad
Telegraph Engineering Divisions from
Madras to Hyderabad,

(b) As soon as all formalities like
recruitment are completed.

(c) A rented building to accommo-
dat.: the office has been secured.

Rural Credit

Shri Shree Narayan Das:
Shri Kodiyan:
3 Shri M. R. Krishna:
Lﬁrl At Singh Sarhadi:

Will the Minister of Community
Development and Co-operation be
pleased to state:

502,

(a) the extent to which various State
Governments have been able to imple-
ment the decision of the Union Gov-
ernment by starting pilot projects to
link credit through primary Coopera-
tives with agricultural production
and marketing; and

(b) the total amount advanced by

the Centre giving separate figures for
cach State?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy). (a) The work of organi-
sing pilot projects involves consider-
able preliminary study and work such
as preparation of production plans for
the villages, ensuring adequacy of
arrangements for supply and services,
ensuring proper utilisation of the sup~
ply and services provided, posting of
additional staff for the purpose etc.
The State Governments are expected
to take up the organisation of pilot
projects after completing these preli-
minary steps.

{b) It is not iniended that Govern-~
ment will provide a supplementary line
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of production credit. The question of
gdvancing any amount does not, there-
fore, arise. Government of India will,
however, sanction assistance for ap-
pointment of additional staff as and
when proposals are received from the
State Governments.

Rolling Stock on Kangra Valley
Section

303, Shri Hem Raj: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that the
rolling stock operating on the Kangra
Veitey Seetion of the Northern Rail-
way has outlived its life; and

(b) if so, the steps taken to replace
it?

The Deputy Minister for Raillways
(Shri Shahnawaz Khan):

(a) No.

(b) Does not arise.

Murder of Sainiks near Gaya

504. Pandit D. N. Tiwary: Will the
Minister of Railways be plcased to
state:

(a) whether it is a fact that two men
of Railway Protection Force were
murdered in September, 1959 near
Gaya on the South-Eastein Railway:
and

(b) the cause of the murder?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes
Sir. But the incident occurred on the
Eastern Railway.

(b) The case 1s still being investiga-
ted by police.

Family Planning

505. Shri Ramakrishna Reddy: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that short
courses in Family Planning to the
existing staff in the Medical Colleges,

Hospitals and Health Centres will be
opened with a view to giving cheap
and quick training; and

(b) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) Yes Sir.

(b) Courses for training in Family
Planning for the Medical and Public
Health personnels of short duration
say about 4 to 6 weeks are held by
some State Governments for the bene-
fit of such personnel in their respec-
tive States. The training under such
courses is imparted to Doctors, Health
Visitors, Public Health Nurses, Social
Workers, Field Workers etc. Such
courses are normally held in or in
association with the hospitals, medical
ingtitutions and primary health centres
attached to the medical institutions.
The traming is imparted by doctors
already trained in the Family Plann-
ing and Research Centres, Bombay.
In certain States, Family Planning has
been included as a subject in the cur~
riculum of Medical Colleges.

Allotment of Sugar

s06 J Shri Eumbhar:
\ Shri Amjad Ali:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of sugar allotted
to various States and Union Territori-
es during the months of September,
October and November, 1959, so far;
and

(b) the quantity taken by the States
and Union Territories during the
above period?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas):
A statement is laid on the Table.
[See Appendix I, annexure No. 92].

Out-Agencies

507. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of out-agencies
opened by Railways on their own
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Aaccount during 1957, 1958 and 1959
50 far with the names of the places
where opened on the Northern Rail-
way; and

(b) the gain or loss sustained by the
Railways during these years in each
one of them?

The Deputy Minister of Ratlways
(Shri S. V. Ramaswamy): (a) and
(b) Information is being obtained and
will be placed on the Table of the
Sabha as soon as it is available.

Remodelling of Cuttack Railway
Station

508. Shri Sanganna: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
No. 1482 on the 25th August, 1958 and
state:

(a) whether final decision about re-
modeclling of Cuttack Railway station
has since been arrived at; and

(b) if not. the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir and the estimate is being sanction-
ed.

(b) Does not arise.

Sale of Rice and Paddy in Tripura

509. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
locally produced paddy and rice are
being sold in Tripura at a rate which
is below the cost of production; and

(b) if so, the steps taken or propos-
cd to be taken to safeguard the in-
terests of peasants of Tripura?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
(a) and (b). There is no report that
price of paddy or rice has gone below
economic level anywhere in Tripura.
However, the Tripura Administration
has asked licensed Co-operative
Societies to make purchases at the
authorised procurement prices.
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Jukohi Station

516. Pandit J. P. Jyotishi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
has been a constant demand for
expanding loop line and granting
siding facilities at the Jukohi Railway
Station on the Katni Allahabad line on
the Central Railways;

(b) whether in spite of budgetary
provisions during the past few years
the work has not been taken up and
hence the people have not been able
to exploit the mineral resources to
their fullest capacity; and

(¢) if so, the action proposed to be
taken in the matter?

The Deputy Minister of Rallways
(Shri S§. V., Ramaswamy): (a) Yes,
Sir.

(b) and (¢): As the present assist-
ed siding from Jukohi to Kymore is
worked to maximum capacity, it is
not possible to provide any further
sidings until the line capacity is in-
creased. Provision was made in the
Railway’s Works Programme for
construction of a crossing station as
well as certain additional lines in
order to increase the line capacity of
the siding. It was, however, consider-
ed subsequently that these works
should not be executed unless the
Assisted siding is taken over by the
Railway and worked as a branch
Iine. This matter has been under
consideration of the Railway Board
and it has finally been decided that
the Assisted siding should be taken
over by the Railway. The question
of compensation for taking over the
siding is now under active considera-
tion.

Imports of Foodgrains

511. Shrimati Ha  Palchoudhuri:
Will the Minister of Food and Agri.
culture be pleased to state:

(a) the total quantities of foodgrains
{category-wise) imported into India
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during the each of financial years
1856-57, 1957-58 and 1958-59;

(b) the names of the countries
together with the quantities of food-
grains imported from each of them
during each of the financial years
referred to above;

(¢) the total quantities carried by
Indian and foreign ships separately
during each year; and

(d) the total amount of freight paid
to Indian and foreign ships separately
during each year?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
to (d): A statement giving necessary
information is laid on the Table of the
House, {See Appendix I, annexure
No. 93].

Tourist Literature at Nalanda

512, Shri N. R. Muniswamy: Will
the Minister of Transport ang Com-
munications be pleased to state:

(a) whether it is a fact that litera-
ture for tourists about Nalanda is not
available at Nalanda Office;

(b) whether it s also a fact that
sufficient tourist accommodation is
not available at Nalanda; and

(¢) if so, the steps Government pro-
pose to take in the matter?

The Minister o State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Neither
the Government of India nor the
Bihar Government have a Tourist
Office in Nalanda. The Government
of Bihar, however, propose to open a
small Bureau at Nalanda during 1960-
6] and when that is opened arrange-
ments will be made for providing
tourist publicity material there.

(b) and (c¢): Since there is an Ins-
pection Bungalow, a Rest House, the
Pali Institute Guest House and three
Dharamshalas in and around Nalanda,
it cannot be said that there is insuffi-
cient accommodation there. Moreover,
Rajgir which is only eight miles away
from Nalanda also has enough accom-

modation. There is, therefore, no
proposal to provide any  additional
accommodation at Nalanda at present.

Udupa Committee Report

Shri Kalika Singh:
518. < Shri Prakash Vir Shastri:
|_Shri Nardeo Snatak:

Will the Minister of Health be pleas-
ed to refer to the reply given to Un-
starred Question No. 941 on the 17th
August, 1959 and state:

(a) whether Government have since
finalised the consideration of the
Udupa Committee recommendations
about the nature, volume and standard
of Ayurvedic Pharmaceutical pro-
ducts; and

(b) 1f so, the dec¢isions taken there-
on?

The Minister of Health (Shri Kar-
markar): (a) and (b) The matter 1=
still under consideration of the Gov-
ernment of India.

Parcel Consignments

514. Shri Agadi: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that parcel
consignments booked by Mysore-Hubli
Passenger Train, Southerm Railway,
Metre Gauge are being sent by goods
train from Guntakal onwards thereby
causing undue delay and Joss to  the
merchants;

(b) if so, how many parcles have
been transported by goods train from
Guntakal onwards since 1st May, 1959;
and

(¢) the action taken in the matter?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,
some non-perishable parcels are being
despatched from Guntakal to Metre
Gauge stations towards Hubli in goods
wagons by goods trains due to short-
age of parcel vans and room in lug-
gage compartments of passenger trains.
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(b) 15,472 parcles during the period
1-5-59 to 15-11-1959.

(c) Additional parcel vans are
under construction. Also other re-
medial measures are under considera-
tion.

Quarters for Displaced Railway
Employees at Lucknow

515. Shri Vajpayee: Will the Minister
of Railways be pleased to state:

(a) whether displaced Railway em-
ployees posted at Lucknow after parti-
tion were provided with old military
barracks as a temporary celief;

(b) it so, the number of families
living and the monthly rent charged
from each one of them;

(¢) whether barracks were parti-
tioned with single link wall in 1951;
and

(d) the total expenditure incurred
thereon and on other repairs since
1947?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): <(a) Yes,
Sir.

(b) 89 Railway employees with their
families are living in the Military
Barracks. Rent charged is Rs. 3/- per
month for a two-roomed unit and
Rs. 1/8/- per month for a one-room
unit

(c) Yes.

(d) The expenditure incurred 1n
partitioning the barracks was
Rs. 61,110. Figures of expenditure in-
curred on annual white-washing and
other repairs are not maintained sepa-
rately for these Barracks.

Indian Central Qil Seeds Committee

516. Shri P. C, Borooah: Will the
Minister of Food and Agricuiture be
pleased to state:

{a) whether a meeting of the Re-
search Sub-Committee of the Indian
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Central Oil Seeds Committee was held
at Hyderabad on the 26th September,
1989; and

(b) it so, the decisions taken there-
inY

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Yes, it was held
on the 24th September, 1939.

“(b) A statement indicating the deci-
sions is laid on the Table of the House.
[See Appendix I, annexure No. 94].
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Adulteration of Food in Delhi

520. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that food
adulteration in Delhi is on the in-
crease; and

(b) if so, the nature of the eléps
taken or proposed to be taken to
decrease it?

The Minister of Health (Shri Kar-
markar): (a) and (b). Intimation has
been received from the Municipal Cor-
poration of Delhi that there has been
no increase in food adulteration in
Delhi. The Municipal Corporation of
Delhi, however, propose to employ
more staff in the food squad and in
the Laboratory in order to seize and
analyse more samples in general and
repeatedly of confirmed adulterators
in particular.

Family Planning

521, Dr. Gangadhara Siva: Will the
Minister of Health be pleased to state:

(a) whether any aid has been re-
ceived from the Ford Foundation for
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family planning education in India
recently;

(b) if so, what are its details; and
(c¢) how the amount is to be spent?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) Ford Foundation have granted
an aid of $330,000/- for a period of
approximately 5 years to assist in de-
veloping research in the communica-
tions aspect of the Government of
India’s Family Planning Programmes;

(¢) The amount so granted by the
Ford Foundation is contemplated to be
incurred mainly on the following
schemes:

(1) Provision of 5 Families Plan-
ning Action-cum-Research
Centres;

Provision of fund for assisting
small research projects main-
ly in the Departments of
Social Sciences and Universi-
ties;

(2

~

(3) (a) Provision of 10 fellow-
ships for post-graduate studies
abroad, and

(b)Y Fellowships in India for
training at the All-India Insti-
tute of Hygicne and Public

Health.
‘{4) Provision of experts in the
office of the Ford Foundation
Top ranking specialists in
communications research and
a behaviour scientist.
C. H. S. Scheme
522. Shrimati Sucheta Xripalani:

Will the Minister of Health be pleased
to state:

(a) the total number of gazetted and
non-gazetted staff at oresent working
in the Contributory Iealth Service
Scheme;
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the Table
(b) the number of employees, class-
wise, who have been declared perma-
nent since 1957; and

(c) if none has been made perma-
nent, the reasons therefor?

The Minister of Health (Shri
Karmarkar): (a) The total number of
gazetted and non-gazetted posts sanc-
tioned under the Contributory Health
Service Scheme as on 1lst November,
1959 is 972 (gazetted 230 and non-
gazetted 742).

(b) The total number of posts made
permanent so far under the Contribu-
torv Health Service Scheme is 155—
gazetted 75 and non-gazetted 80. As
against this 72 gazetted and 5 non-
gazetted Goverment servants have
been confirmed so far.

(¢) Does not arise.

12.04 hrs.
PAPERS LLAID ON THE TABLE

ANNUAL RrPoOrTs Or GOVERNMENT
TFLEPHONES BOARD L.TD.

The Minister of Transport and
Communications (Dr. P, Subbarayan):
1 beg to lay on the Table, under sub-
section (1) of Section 639 of the Com-
panies Act, 1956, a copy of each of
the Annual Reports of the Govern-
ment Telephones Board Limited for
the years 1956-57 and 1957-58 along
with the Audited Accounts and com-
ments of the Comptroller and Auditor-
General thereon. [Placed in Library,
See No. LT-1710/59.]

NOTIFICATIONS UNDER DELHY
DEVELOPMENT ACT

The Minister of Health (Shri Kar-
markar): I beg to re-lay on the Table,
under section 58 of the Delhi Deve-
Topment Act, 1957, a copy of each of
the following Notifications: —

(i) GSR No. 944 dated the 15th
August 1959, containing the
Delhi Development Authority
(Maintenance of Currert Ac-
count) Rules, 1959. [Placed
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in Library, See No. LT-1588/
59.]

(ii) S.0. No. 1709 dated the 1st
August 1959. [Placed in
Library, See No, LT-1515/
59.1

1 beg also to lay on the Table, under
section 58 of the Delhi Development
Act, 1957, a copy of each of the follow-
ing Notifications: —

(i) GSR No. 1069 dated the 19th
September, 1959, containing
the Delhi Development
(Grant of Allowance to Non-
official Members of the Advi-
sory Council) Rules, 1959.

(ii) GSR No. 1174 dated the 24th
October 1959, making certain
amendment to the Delhi
Development (Grant of
Allowance to Non-official
Membeors of the Advisory
Council) Rules, 1959. [Placed
in Library, See No. LT-1711/

50.

NOTIFICATION RE: PETROLEUM AND
Natural Gas RULEg

The Minister of Mines and Oil (Shri
K. D. Malaviya): I beg to lay on the
Table, under Section 10 of the Oil-
fields (Regulation and Development)
Act, 1948, a copy of the Petroleum
and Natural Gas Rules, 1959, publish-
ed in Notification No. GSR 1288 dated
the 24¢h November 1959. [Placed in
Library, See No. LT-1712/59.1

Shri Narayanankutty Menon (Mu-
kandapuram): On a point of order. I
do not think the Minister can place
these rules on the Table of the House.
These rules envisage foreign collabo-
ration and from the Order Paper I
find that the rules framed are under
an American Act. There is no Indian
Act called the Oilfields (Regulation
and Development) Act, 1948 I search-
ed in the Library and found that
there was no such statute in the
statute-book. So under that Act, we
cannot have these rules placed on the
Table of the House.
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Mr, Speaker: Whatever is placed, 1
recerve, If hon. Members have got
any objection, they need not look into
it.

Shri Narayanankutty Menon: The
Act under which the rules are fram-
ed, namely, the Oilfields (Regulation
and Development) Act, 1948, is not
an Indian Act.

Mr. Speaker: The hon. Member
evidently says that there is no such
Act under which these rules can be
framed by this Government. There is
one such Act in America and this
Government are not competent +to
frame rules under that Act and place
them on the Table of the House, as if
1t is an Indian Act. What does the
hon. Minister say” The hon. Mem-
ber’s point, as I said, is that the rules
are ultra vires inasmuch as there is
no Indian Act under which these rules
have been framed. The only Act
under that name 1s on¢ passed by the
US Congress.

Shri K. D. Malaviya: 1 will look
into that matter.

Mr. Speaker: Let this matter be
looked into seriously and if there is
anything wrong, he will make =a
statement.

Shri K. D. Malaviya: Surely.

Mr. Speaker: Hon. Ministers can-
not be expected to have looked into
every onc aspect when they lay cer-
tain rules and regulations on the
Table. Also, this is not the occasion
to go into this matter,

The Preamble of the said Rules do
not seem to contain anything to war-
rant the objection raised by the hon.
Member.

It says:

“In ¢xercise of the powers con-
ferred by sections 5 and 6 of the
Oilflelds (Regulation and Develop-
ment) Act, 1948 (53 of 1948), and
in supersession of the Petroleum
Concession Rules, 1949, the Central
Government hereby makes the fol-
lowing rules regulating the grant of
exploration licences and mining
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{Mr. Speaker]

leases in respect of petroleum and
natural gas which belong to Gov-
ernment, and for conservation and
development thereof . ..”

That is, in supersession of certain
«other rules under an Act passed by
the previous Parliament, these rules
have now been framed.

Shri Narayanankutty Menon: It is
under section 10 of the Mines and
Minerals (Development) Act of 1948,
that this power is exercised and rules
framed.

Shri K. D. Majaviya: I will have
that examined.

Mr. Speaker: If there is any doubt
or anything wrong, the hon. Minister
will make a statement. Regarding
the Paper which is laid on the Table,
I receive it. It is quite in order.

Shri Nagi Reddy (Anantapur): Has
he laid the Paper on the Table?

Mr, Speaker: Ye¢s. Whenever Papers
are laid on the Table of the House for
the information of the House, I shall
receive them. If any hon. Member
wants to modify certain rules or alter
them or wants that they ought not
to form part of the record, let him
make a motion. The hon.  Minister
will take notice of it and I will fix up
a particular time if 1 consider it
necessary to be brought before the
House.

NOTIFICATIONS RE: AMENDMENTS TO
DerLH1l MoOTOR VEHICLEs RULES

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table, under sub-section (3) of
Section 133 'of the Motor Vehicles Act,
1839, a copy of each of the following
Notifications published in Delhi
Gazette making certain amendments
to the Delhi Motor Vehicles Rules,
1940: —

(i) No. F. 12(290)/58—Transport
dated the 27th August, 1959.

(ii) No. F. 12(166) /57—Transport
dated the 1st October, 1859.
[Placed in Library. See No.
LT-1718/59.]
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NOTIFICATION UNDER NATIONAL
HicrwAvs ACT

Shri Raj Bahadur: I beg to lay on
the Table, a copy of Notification No.
S. O, 2458 dated the 7th November
1959, under section 10 of the National
Highways Act, 1956. {Placed in
Library, See No. LT-1714/59.]

NOTIFICATIONS ISSUED UNDER ESSENTIAL
COMMODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): I
beg to lay on the Table, under sub-
section (8) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy of
each of the following Notifications; —

(i) S.R.O. No. 3543 dated the 9th
November, 1957 making ' cer-
tain amendment to the Sugar-
cane (Control) Order. 1955.

(i) S.R.O. No. 213 dated the 18th
January, 1958 making certain °
amendment to the Sugarcane
(Control) Order, 1955.

(i1il) G.S.R. No. 50 dated the 23nd
February, 1958 making cer-
tain amendment to the Sugar-
cane (Control) Order, 1955.

(1v) G.S.R. No. 459 dated the 7th
June, 1958 making certain
amendment to the Sugarcane
(Control) Order, 1955.

(v) G.S.R. No. 1117 dated the
24th October, 1859 making
certain amendment to the
Sugarcane Press-mud (Con-
trol) Order, 1959.

(vi) G.S.R. No. 1252 dated the
12th November, 1959, making
certain further amendments
to the Rice and Paddy
(Andhra Pradesh) Second
Price Control Order, 1859.

(vii) G.S.R. No. 1255 dated the 16th
November, 1859, rescinding
the Madras Paddy (Export
Control) Order, 1958.

(viii) G.S.R. No. 1256 dated tha
16th November, 1959 rescind-
ing the Rice and Paddy
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the Table

{Madras) price Control Order,
1959.

(ix) G.S.R. No. 1257 dated the
16th November, 1859 rescind-
ing the Rice and Paddy
(Kerala) Price Control Order,
19569.

{(x) G.S.R. No. 1258 dated the
16th November, 1959, rescind-

ing the Rice and Paddy
(Mysore) Price Control
Order, 1959.

(xi)G.S.R. No. 1275 dated 2Ist
November, 1959, making cer-
tain further amendment to
the Rice (Madhya Pradesh)
Second Price Control Order,
1958.

{Placed in Library, See No.
LT-1715/59.]

ANNUAL RrPOrRTs OF Orissa  Roap
TRANSPORT ComPANY LIMITED

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): 1 beg to
lay on the Table, under sub-section
(1) 'of Section 639 of the Companies
Act, 1956, a copy of each of the fol-
lowing papers: —

(i) Statement on the working of
the Orissa Road Transport
Company Limited.

(1i) Annual Report of the Orissa
Road Transport Company
Limited for the year 1956-57.

(1ii) Directors’ Report of the
Orissa Road Transport Com-
pany Limited for the year
1956-57 along  with Audited
Accounts and comments of
the Comptroller and Auditor
General of India thereon.

(iv) Annual Report of the Orissa
Road Transport Company
Limited for the year 1957-58.

{v) Directors’ Report of the Orissa
Road Transport Company

289(Ai)LSD—4.

Rajya Sabha

Limited for the year 1957-58
along with Audited Accounts
and comments of the Comp-
troller and Auditor General
of India thereon. [Placed in
Library, See No. LT-1716/59.)

12.12 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘1 am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 23rd November, 1959, has
passed the following motion
extending the time for pre-
sentation of the Report of the
Joint Committee of the
Houses on the Prevention of
Cruelty to Animals Bill,
1959 —

MOTION

‘“That the time appointed for
the presentation of the Report
of the Joint Committee of the
Houses on the Bill to prevent
the infliction of unnecessary
pain or suffering on animals
and for that purpose to
amend the law relating to the
prevention of cruelty to ani-
mals be ®txtended upto the
last day of the first week of
the next Session.”’

(ii) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 23rd November, 1959, has
passed the following motion
extending the time for pre-
sentation of the Report of the
Joint Committee of the
Houses on the Orphanages
and Other Charitable Homes



1677 Correction of
Reply to Starred
Question No. 1314

[Secretary)
{Supervision and Control)
Bill, 1859, by Shri Kailash
Bihari Lall:

MOTION

‘“That the time appointed for
the presentation of the Report
of the Joint Committee of the
Houses on the Bill to provide
for the supervision and con-
trol of orphanages, homes for
neglected women or children
and other like institutions and
for matters connected there-
with be extended upio the
30th November, 1959.”°

12.13 hrs,
ESTIMATES COMMITTEE

SIXTY-FOURTH REPORT

Shri Dasappa (Bangalore): Sir, 1
beg to present the Sixty-fourth Re-
port of the Estimates Committee on
the action taken by Government on
the recommendations contained in the
Fortieth Report of the Estimates Com-
mittee (First Lok Sabha) on the
Ministry of Community Development-
C.P.A -Part 11

12.13% hrs.

CORRECTION OF REPLY TO
STARRED QUESTION NO, 1314

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Sir, in re-
ply to supplementary questions aris-
ing out of Starred Question No. 1314
in the Lok Sabha on 10-9-1959, I had
inter alia stated that:—

1.1 at Chittaranjan we were only
producing WPs and WGs;

1.2 in 1953, when we complied with
the first order, the cost per locomo-
tive was Rs. 8.33 lakhs and with the
seventh order, it had been brought
down to Rs. 4-48 lakhs; and

1.3 the total weight of a WP engi-~
ne produced at Chittaranjan when inI
working order was 173.65 tons.
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to matter of Urgent
Public Imsportance

I regret that there were certain in-
acccuracies in the above information.
The correct position is as under:—

2.1 at Chittaranjan, we had produc-
ed WG and WT class locomotives. An
order for WP class engines had al-
ready been placed but the production
thereof has not yet commmenced;

2.2 the cost of production of a WG
locomotive has been brought down
from Rs. 8.33 lakhs to Rs. 4.58 lakhs;
and

2.3 the weight of a WG class loco-
motive when in working order is
173-85 tons.

12.14} hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

LAw AND ORDER SITUATION TN DerHi

Shri L. Achaw Singh (Inner Mani-
pur): Sir, under Rule 197, I beg to
call the attention of the Minister of
Home Aflairs to the following matter
of urgent public importance and I re-
quest that he may make a statement
thereon: —

“The growing state of lawlessness
and insecurity in Delhi as a result
of violent activities of the anti-
social elements.”

The Minister of Home Affairs (Shri
G. B. Pant): There is no feeling of
insecurity or lawlessness in Delhi nor
i1s the crime situation deteriorating al-
though the population of Delhi had
been increasing every month and
there is a continuous influx of people
from outside. The crime figures for
the current year indicate a downward
trend and do not show any increase.
During the current year upto the 12th
of November, a total of 8678 cases have
been reported to the police as against
10,356 during 18958, Except for mur-
ders which have shown some increase,
there is a marked decrease in serious
crime. There has been no case of
dacoity this year as against two of last
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year. Only 31 crimes have been re-
ported as against 43 of last year.
Similarly; there are only 482 cases of
theft as against 5993 of last year and
989 cases of burglary as against 1420
cases in 1958. Of the 17 cases of stab-
bing reported in recent weeks, arrests
have already been made in 13 cases.
Along with the progressive increase in
the number of police stations and
police posts, three flying squads have
been established for rendering prompt
police aid to those who may be in
need of it. Certain other types of
squads such as the missing persons’
squad, explosive squad, Narcotics
Squad, Anti-smuggling Squad and
Anti-cheating Squad had been organi-
sed to deal with crimes requiring spe-
cialised investigation. These measures
have greatly improved reporting faci-
lities. In spite of these the crime figu-
res have shown a decline.

The police have taken energetic ac-
tion to curb the activities of anti-
social elements and have intensified
their campaign against bad charact-
ers. They are continuing to take all
possible measures to reduce crime to
the extent possible,

12.16} hrs.

DELHI LAND HOLDINGS
(CEILING) BILL*

‘The Minister of Home Affairs (Shri
G. B. Pant): Sir, I beg to move for
leave to introduce a Bill to provide
for the imposition of a ceiling on land
holdings in the Union Territory of
Delhi and for matters conmected
therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the im-
position of a ceiling on land hold-
ings in the Union territory of Delhi
and for matters connected there-
with.”

The moton was adopted.

Shri G. B. Pant: Sir, I introduce the
Bill.
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12.17 hrs.

MOTION RE: INDIA-CHINA
RELATIONS

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Sir, 1 beg to move:

*That the White Paper II on
India-China relations laid on the
Table of the House on November
18, 1859 and subsequent correspond-
ence betwen the Governments of
India and China laid on the Table
of the House on November 20, 1959,
be taken into consideration.”

Mr. Speaker, Sir, in September last,
about 2} months ago this House de-
bated this question of Sino-Indian
relations, more especially in regard to
our border and the developments
which have taken place there. We
went into, at that time, some past his-
tory and the House was concerned
about the various developments. Since
then, other events have taken place
and other developments also and I
have placed on the Table of the
House various papors, correspond-
ence, ete. which had occurred since
our last debate.

The House knows the background
of all that has happened and I do not
propose to go into that except per-
haps to fill in some details here and
there because 1t is important that this
House and Parliament should have
every aspect of the question before it.
A great responsibility rests on us in
Gov.rmment but that responsibility
can only be discharged if the House
itsel? shoulders it in a very large
measure, as representing the country.
Therefore, it is my intention to keep
the House informed of every develop-
ment in this situation and take coun-
sel with Members as to what policy
we should adopt.

For the present, we have specially
to deal with certain recent develop-
ments, the proposals made by Premier

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 25-11-59.
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Chou En-Lai and my reply to Pre-
mier Chou En-Lai containing certain
other and alternative  proposals,
and the House will no doubt consider
them and express its views in regard
to them. But behind those proposals
lie certain basic approaches and basic
principles; because we cannot act
merely in a haphazard or spasmodic
way reacting to events that happen.
Naturally we have to react to them
but that reaction has to be condition-
ed and controlled by the basic policies
that we pursue and the objectives that
we have. If we forget it or if we have
no anchorage in basic policics and
objectives, then our reactions  some-
times may take wus in the wrong
direction or lead us in a direction not
of our choice. Therefore, I think it
is important that these basic policies
should be kept in mind.

Naturally, even basic policies have
to be implemented in the lLight of
conditions that arise; and in this
changing world and changing situa-
tions we cannot ignore what happens,
but we have to measure what hap-
pens and respond to it in the light of
any basic policy that we might have.
Therefore, I should like this House to
consider in all earnestness those basic
policies which have governed us and
which, I hope and trust, will govern
us in the near future.

If there is a vital difference in re-
gard to those basic policies, then of
course, the steps we may think of tak-
ing may be different and may vary.
It is necessary that that should be
done more particularly now and not
merely taken for granted. We have
accepted certain basic policies in the
past and the Government, under the
directions of this Parliament, has
functioned in accordance with those
basic policies. In the old days, per-
haps., as I said, they were taken for
granted and not put to the test of ex-
perience and danger. They are being
put to the test now and it is neces-
gary, therefore, that we should not
merely take them for granted but ac-
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cept them or reject them as this House
chooses. There should be no half-
way house about our thinking when
matters of such importance are at
issue.

We are faced with grave problems.
T do not mean to say that there is
some immediate danger of any magni-
tude, but the gravity of the problems
lies certainly in the present but even
more so in the future, and any step
that we might take will therefore be
pregnant with future possibilities. It
is a problem obviously of a much
greater, much 1 der significance than
what might be ¢:!led party problem,
It transcends all party issues; it com-
prises the whole country and, if 1
may say so, to some ex'‘cent, it come
prises the issues beyond our country,
that 1%, the issues of war and peace
in the world.

Now, 1t is a tremendous respon ibi-
lity for any individual or group like our
Government to have to shoulder and
face these questions and decide wisely
and firmly about that policy and
about the steps we should take. No
individual and, if I may say so, no
Government even is good enough by
itself to shoulder this grave responsi-
bility, because the consequences that
flow from it do not flow to the Gov-
ernment only; they flow to the country
and to seme extent to the world.
Therefore, I would beg this House to
shoulder that responsibility and tell
us what we should do about it, If we
can do it, carry out its directions, well
and good for us. Tf we cannot, then,
let others carry those directions out.
But let the directions be clear. We
cannot deal with these matters in a
half-hearted way, in a destructive way,
in a party way, because, as I said, the
issues before us are grave and vital,
and every step that we may take, by
that, we sow certain seeds for the
future which may bear good fruit or
N fruit.

It is in this mood and with this
feeling of a certain humility before
these grave issues which affect the
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future of our country that I approach
this hon. House and seek its indul-
gence if I say what I feel about these
matters frankly because frankness is
desirable.

Now, I shall discusg in the course
of my speech the particular matters
which are before us, but as I have re-
ferred to the basic issues, I shall begin
by saying something about them. We
have stood for a policy of peace, for
a policy of friendship with all nations
even though we differ from them, for
a policy of non-alignment with power
blocs and avoidance of military pacts
and the like. It is not for us to judge
what others do about it. Circumstan-
ces may be different or difficult for
them. The other countries have to
judge about their policies and their
alliances as they think best. Certainly
I do not feel myselt competent to
criticise them or to offer them advice,
but certainly I feel that so far as our
eountry is concerned, it is we who
should judge, and we have followed
this policy.

Now, recently a cry has arisen in
this country from some sources, some
people, criticising and condemning that
policy of non-alignment, that policy
which has been sometimes referred to
as one of Panchsheel or five principles
and the like. It has been said that that
has collapsed because of what has
happened vis a vis China. Some peo-
ple have even allowed themselves the
pleasure of being humorous about it.
It was not particularly happy being
satirical or humorous on issues of this
character.

As 1T said, this policy has been our
consistent policy for the last ten years
and indeed, even before; when 1tihe
words Panchsheel came into use they
just described the policy that we were
pursuing. Some years ago, other great
countries in the world also spoke
rather lightly and casually about our
policy, imagining or thinking that it
was a policy of weakness, of sitting on
the fence and the like. But as the
years have gone by, wisdom has come
to other countries, not to all, but to
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many and the biggest of them, and
today it is one of the bright features
of the developments that take place
before wus that basically, that very
policy has not only been appreciated
in so far as India is concerned but
is colouring and conditioning the acti-~
vities of great nations. Let us not
forget that, 1t is an important fact.
That policy was against cold war and
the like, because cold war necessarily
leads in the direction of hot war and
people came to realise that war of
that type in the present age was a
disaster, which could not be even
imagined and therefore, steps must be
taken to avoid it. Fear, apprenhension
and suspicions came in the way, but
ultimately an effort is being made,
which has met with some success al-
ready and which holds promise of
greater success in the future, that we
must put an end to this cold war and
we must come to some kind of settle-
ment, which removes these fears and
suspicions.

There are  innumerable  hurdles
and difficulties in the way, but I think
we would be justified in a measure of
optimism when the greatest nations of
the world today, greatest nations not
only in peace but in war, are think-
ing on these lines and are trying to
come together, and I should like this
House, even though we are entangled
in our own problems and difficulties,
to send its good wishes to the efforts
of the great leaders of these nations
who are working for peace.

During the last few years, we find
the world has been on the brink of
danger most of the time, because cold
war is the brink of danger. On two
or three occasions, it came very near
toppling over the brink. There were
talks of brinkmanship too as a policy.
But the world as a whole has moved
away somewhat from that dangerous
eodge of a precipice, but it is a strange
turn of fate or circumstance that we
in India, who stood for this policy of
peace and worked for it with all our
might, should suddenly be drawn into
this dangerous situation which we face
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today. I am not for the moment say-
ing whose tault it is. If hon. Mem-
bers or any Member wants to say that
we are partly at fault, it may be,
although 1 firmly believe that right
policy is right and rightness should
not be judged by the wrongness of
other people’s actions and that right
conduct inevitably has right results.
If you like, you may call me an idea-
list, but I have been conditioned to
believe in that throughout my life and
I am not going to change at the age
of seventy years. It is true that some
hon. Members may smile at this and
may think it a sign, perhaps, of seni-
lity in me. Whatever it may be, the
fact is that by a strange turn of for-
tune’s wheel, fate or circumstance, we,
who stood for peace, are faced by the
possibility ¢ven of war,

I do not think war will come. I
am merely talking about possiblities.
T do not think that the world or any
country is foolish enough to jump
over the precipice into war. But I
say that these possibilities come into
our minds and that is certainly strange.
Those people who may imagine that
this is due to our policy of Panchsheel
or non-alighnment seem to me to think
in a somewhat -distorted and upside-
down way. I really do not under-
stand that, I would say that any
other policy will have brought infi-
nitely greater dangers and brought
them sooner and brought them when
we would not have had the prestige
we undoubtedly possess in the world
today because of our policies and the
wide friendship that we possess in the
world today.

Some hon. Members sometimes talk
of our not having any friends. Ap-
parently their idea of friendship is
some kind of iron chain that binds in
a military alliance. That is their idea
of friendship. It is feeble; that iron
chain breaks often enough. It is not
a chain of friendship, but a chain of
compulsion of events. We do not
want such chains to bind us, But we
have the friendship of great nations
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and small nations with whom we do
not agree in many matters and yet we
are friendly.

When people talk lightly, casually
and gcornfully of Panchsheel, I should
like them to tell which of those five
principles they disapprove of, which
of them they think is bad and which
of them they think should not be acted
upon. T should like them to tell me
that, because nobody has yet told me
that. I say those five principles are
right principles, inevitable principles,
for right-thinking people, right-think-
ing individual, or right-thinking world.
If you move away from them, you
move into a world of conflict and a
world of conflict today is a world of
doom. Therefore, I should like that to
be considered. Let it not be said
merely that this is silly. That is not
good enough, We are dealing with
various matters in a serious way and
it is just not good enough—not that
I mind it—for some kind of party ad-
vantage to be taken, because the coun-
try faces a grievous situation.

I have mentioned all this because I
want this basic issue to be considered
by this House in this debate and for a
firm and clear opinion to be given on
that issue, which will govern the acti-
vities of this Government. Naturally
we have to act according to the direc-
tions of Parliament, which means ac-
cording to the wishes of our country
and countrymen, who are represented
in Parliament. On this matter there
should be no quibbling, no doubt. A
straightforward direction must be giv-
en that this is the basic policy that the
country must follow. Tn a matter of
this kind, I repeat again, whatever
one’s internal difficulties might be,
whatever the internal controversies
might be, which influence the action
of parties, normally a country does not
function in a party way when such
problems are raised and the Parlia-
ment of that country decides some-
thing,

So, we have this curious situation
that when in the western world, which
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means a large part of the world, there
i a sort of improvement in their re.
lations,—although there are doubts,
still, but nevertheless there is a basic,
definite, deliberate and earnest desire
to improve them—we have to face this
situation. In a sense the danger zone
shifts from other countries to our own
borders.

1 should lke to add a little to the
information I gave previously fllling
some gaps as to how this border situa-
tion arose. There is nothing new in
what I am going to say. Nevertheless,
1 think hon. Members should know it.
The Goavernment of India recognized
the Central People’s Government of
China in December, 1949. Eight
months later, the latter. ie. the
Chinese Government, expressed their
gratification over the Government of
India’s desire *“to stabilise the Chinese-
Indian border” and the Govt. of India
replied that “the recognised boundary
between India and Tibet should re-
main inviolate”. Then, some time
later, in an informal conversation with
the Indian Ambassador, on the 27th
September, 1951, Premier Chou En.lai
expressed his anxiety to safeguard in
every way Indian interests in Tibet
on which matter “there was no terri-
torial dispute or controversy between
India and China”.

He added:

“The queston of stabilisation of
the Tibetan frontier was a matter
of common interest to India, Nepal
and China and could best be done
by discussions between the three
countries.”

1 am quoting still:

“Since the Chinese army en-
tered Lhasa” (i.e. in 1851) “in
pursuance of the Sino-Indian
agreement of 1951 fo take wup
frontier posts, it was necessary to
settle the matter as early as pos-
sible.”

Now, this was in September 1951.
©On October 4th, 1951, the Indian
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Ambassador in Peking, under instruc-
tions from the Government of India,
informed the Chinese Premier, that
the Government of India would wel-
come negotiationg on the subjects
mentioned by Premier Chou En-lai.
This was previous to the agreement,
which came later, about Tibet. In
February 1952 the Indian Ambassador
gave a statermnent of the existing Indian
rights in Tibet and reiterated India’s
willingnesg to arrive at a mutually
satisfactory settlement. Premier Chou
En-lai replied that there was “no diffi-
culty in safeguarding the economic
and cultural interests of India in
Tibet”. He did not refer to the fron-
tier question in his reply; nor did the
Indian Ambassador raise this ques-
tion specifically then. It was our
belief that since our frontier was clear,
there was no question of raising this
issue by us.

‘When discussions took place for the
Sino-India agreement on Tibet, seven
subjects were dealt with—our mission
at Lhasa, trade agencies at Gyantse
and Yatung, a trade agency at Gartok,
the right to carry on trade other than
trade marks, postal and telegraphic
insiallations, military escorts to
Gyantse and the right of pilgrimage.
These were indicated to the Chinese
Government as subjects for negotia-
tion and ultimately an agreement was
arrived at in regard to these matters.
Our clear impression was that we had
settled all matters relating to Tibet
and India and that no frontier issue
remained except some minor ones.
The question of the frontier did not
arise at all at any other time, except
later in relation to some maps pub-
lished in China to which we took ex-
ception. The reply of the Chinese
Government to us was that hose were
old maps and their revision would be
taken up later when they had leisure
to do so. This objection was raised
by us several times and the reply also
was the same every time.

In March last, that is, this year,
there was the Tibet revolution. In
fact, there had been uprising in the
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eastern part of Tibet for several years
previously. In March this evolt took
place in Lhasa and spread. This re-
sulted in large numbers of refugees
coming to India and the Chinese forces
pursuing them, or trying to cut them
off, and they also reached our eastern
frontier, that is, what is called the
McMahon line. Later they spread out
to some other frontiers on the west.
The story of subsequent events is
clearly stated in the correspondence in
the White Paper.

It was for the first time on the 8th
September 1959, that is, about 2¢
months ago, that Premier Chou En-lai,
in a letter addressed to me, claimed
the areas in India which had been
included in the Chinese maps. Up till
now there had only been this refer-
ence to maps and their telling us that
they would be revised, in what man-
ner of course, they did not say. But,
for the first time, in this letter in
September last, Premier Chou En-lai
made the claim on the basis of those
maps, though he did certainly express
his willingness to discuss the boundary
disputes with us, presumably such dis-
putes being of a minor character.

Now, in this brief account, 1 have
left out Aksai Chin developments. I
shall now say something about them.
In September 1857 we learnt of an
announcement by the Chinese Govern-
ment that a road had been made from
Yencheng to Gartok in Tibet and that
this would be open to traffic in Octo-
ber. Ag there were two alternative
routes from Sinkiang to Western Tibet,
we enquired from our Embassy as to
where this road was. They could not
send any precise information, but they
sent us a copy of the announcement
which had been published in the
People’s Daily of Peking which also
contained a sketch on a very rough
and small scale. In view of this un-
certainty about the exact alignment,
it was decided that before we send
the protest to the Chinese authorities,
we should have more reliable infor.
mation apout the alignment of the
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road. Two reconnaissance parties were
sent to the areas in the summer of
1958, an army party towards the north
and a police party towards the south-
ern extremity of this road. It took
some time for the police party to re-
turn as the journey was a long and
arduous one. The army party did not
return, and it was suspected by us
that they might have been arrested by
the Chinese authorities. In fact, they
had been arrested and they were re-
leased somewhat later. From the
police party we learnt that there was
a part of this road in Indian territory.
This was a year ago, round about the
end of September of last year when
we knew with some definiteness that
there was this road which had crossed
our territory in Aksai Chin. On the
18th October, 1958 a little more than
a year ago, we sent a formal protest
note to the Chinese Government re-
garding this road and repeating that
the road passed through Indian terri-
tory and asking for an early reply.
No reply was received then or later
to this note of ours, On the 14th
December, 1958, I wrote a long
letter to Premier Chou En-lai
about the incorrect delineaton of
the Sino-Indian boundary in Chi-
nese maps and the circulation of
those maps. There was no specific
mention in this letter of Aksai Chin
as this matter had been referred to in
the earlier letter. Premier Chou En-
1ai replied to this letter on the 23rd
January 1959. These letters are given
in the White Paper. I then sent ano-
ther letter on the 22nd of March 1959
to Premier Chou En-lai. This letter
dealt in detail with the boundary in
all sectors, including Ladakh. This
brings us to March of this year when
we were trying diplomatically,
through correspondence with +the
Chinese Government, for a settlement
over this issue.

It has been stated—and the charge
may be justified—that we failed in
informing Parliament of this. As the
House will appreciate, the matter came
precirely to our knowledge in October,
that is, a year ago. And we took
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immediate steps to enquire from the
Chinese Government and we were
corresponding with them for the next
three or four months.

We felt, rightly or wrongly, that
we s_hould clear this up with them
and then place the matter before the
House. Now, in about the middle of
March something else happened.
‘The Tibetan Rebellion took place and
a large number of other issues,
border issues and other issues, arose,
with which we have dealt in all this
correspondence. That is in so far as
this Aksai Chin matter or road is
concerned.

Another compiaint has been made
that we were not swift or quick
enough to inform the country or this
House—the House was not sitting—
about the recent incident in Ladakh.
That, 1 think, is based on a com-
plete misapprehension. The incident
took place on the 21st October. We
gave the information to the Press etc.
on the 23rd October, that is, two
days later. We heard of it for the
first time on the 22nd October even-
ing or late afternoon. It so happened
that I was in Calcutta then. So was
our Foreign Secretary. We heard or
we were told that a brief message
had come, that there had been this
conflict and that some of our persons
had died. Further particulars did
not come by then. We got it there.
We retumed early next morning. We
got some other messages and we gave
the matter about midday, maybe in
the afterncon, of that day to the Press.
There was absolutely no delay there.

People complained as to how did
the Chinese send a protest note to
us a little before, a few hours
before. The reason is fairly obvious,
namely, that our party had to return
from the scene of accident or inci-
dent to its own base and then send
the message while the Chinese got
the message from their outpost or
check-post, or whatever it was, there.
So this involved a few hours’ delay,
nothing great. The message came to
us vig Srinagar. So there was abso-
lutely no delay in that.
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In dealing with these matters, I do
not know how far the hon. Members
have felt this, but it is important
that we should realise an inherent
difficulty in dealings between India
and China. Maybe, to some extent
that difficulty arises in dealings bet-
ween any two countries, more parti-
cularly when they are rather unlike
each other. All of us are apt to
think or look at the world or look at
any problem, naturally, from our
point of view. The other person
looks at 1t from his. Even geography
becomes different, whether you are
at the North Pole or at the Equator
looking at the world. But that, to
some extent, has to be faced. But
in regard to China, 1 feel that we
have to deal with, what might be
called, a one-track mind, very much
so. We all have to some extent one-
track minds, of course, although I
believe that we in India perhaps
suffer from it a little less than other
countries—not all of us anyhow. I
was not excluding the Opposition
from my remarks, although some-
times 1 begin to doubt whether they
do not have one-track minds. How-
ever, it seemed to me in discussing
these matters that one comes up
against this wall of a one-track mind
apart from other things. What s
more,—] am not saying this as criti-
cism but as some kind of appraisal,
right or wrong—this is all a national
trait which has existed for consider-
able time past because China was a
great. advanced and powerful country
at various stages of history. It spread
—and, of course, it spread by the
normal Imperialist methods—by war
and conquest and built up a great
empire repeatedly.

Anyhow, from fairly early in his-
tory they had a sensation of great-
ness of the Middle Kingdom as they
called themselves, all the fringes be-
longing to lesser developed countries
and human beings who paid tribute
to them. It seemed natural to them
that other countries should pay tri-
bute to them. Then I think—I forget
the exact date, but long ago—about
150 years ago or thereabout when
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the British came, they sent an ambas-
sador or an envoy with some gifts to
them. The reply of the then Chinese
Emperor makes interesting reading.
He addresses them. He thanks them
for their loyalty and subserviencc to
him and he appreciates their gifts
as from some country of which, in
a senve, they were suzerain powers
almost. Their thinking was that the
rest of the world occupies a lower
grade. Whenever any gifts were sent,
—even in Tibetan history you come
across cases where these gifts were
sent—they always treated that as if
it became a sign of their sovereignty
and suzerainty. That was 200 or 300
years ago.

Now that has made it difficult for
us to understand the working of
their minds, and, what is more to the
point, for them to wunderstand the
working of our minds. It has been
very difficult for me to explain to
them that in this country our struc-
ture of Government is, what we con-
sider, democratic, there are civil
liberties and that civil liberties in-
-elude the civil liberty or the right to
misbehave, the right even to say
highly objectionable things—that is
part of civil liberty—that there are
parties here which function in their
own way, rightly or wrongly, and
that Government here cannot con-
trol them and cannot inhibit thesc
activities unless they go beyond the
pale of the law. They (the Chinese
Governmeni) cannot wnderstand it.

Now take aun incident that happen-
ed some months back—an incident
when  Chairman Mao Tse-tung’s
picture was set up and insulted and
some tomatoes were thrown for
about half a minute or for a minute
when the Police intervened. Now this
incident created a depth of anger in
China, which it is difficult for the
people to understand because Chair-
man Mao was symbol to them. The
picture did not count. The symbols
are more to them than even to us
although we believe more in symbols.
It was a symbol to them of every-
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thing and that anybody should insult
Chairman Mao's picture made them
livid with rage.

Now I want the House io realise
what effect some things that we say
or do unthinkingly or casually have.
Therefore I have been venturing to
say that in these matters we should
weigh the words we use, the language
we use as well as the actions we
take. 1 am not talking of China
only now but of any country. It is
a wrohg and dangerous thing to deal
with individuals there. What 1 mean
to say s that to condemn individuals
and Government, more especially to
condemn heads of governments, heads
of States, because they are symbols,
is bad because you create an un-
aecessary passion on the other $ide,
which comes in the way of calm con-
sideration of any mattelr, just as,
you can well imagine the strength of
fceling m India if in somc country
insults were hurled at our revered
President. We would resent it. be-
cause he is the symbol of the dignity
of our State. Therefore, we should
avoid this. But this basic fact re-
mains. 1 only mention this to help
us to understand the situation. It
does not solve it, of course,

13 hrs.

We now face a situation which is
partly a political situation, but partly
also a military one; not military in
the sense of war coming, but mili-
tary in the sense that we have to take
military steps to meet it and be pre-
pared for all contingencies; in that
sense it is a military situation. Now,
obviously, this House will not expect
me to tell it what arrangements,
military and defence arrangements,
we are making. That kind of thing
is not publicized. But I can tell this
House that at no time since our in-
dependence. and of course before it,
were our defence forces in better
condition, in finer fettle and with the
background of far greater industrial
production in the country to help
them than today. I am not boasting
about them or compsring them to
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other countries, but I am quite con-
fident that our defence forces are
well capable of looking after our
security,

It is easy to say, but does the
House realize that we have 9,000
miles of frontier? It is a pretty big
link-—not the frontier with China;
that is 2.600 miles, a little over 2,600
miles—but all the various froatiers
that we have running to 9,000 miles.
Some people seem to imagine that
our forces should stand at guard
along all our frontiers, nine thousand
miles.

Shri Nath Pal (Rajapur): Not all;
nobody says that. Only where they
are threatened.

Shri Jawaharlal Nehru: Quite so,
quite so; I accept the amendment. So
they ru<h to gucrd that place; then
the other party goes to some other
place; then we rush to that place; our
time is spent in rushing to all manner
of places at the bidding and command
of others! Any person with the least
acquaintance with military matters,
of war and other things, would not
make such a suggestion, I can assure
this House. It has no meaning, run-
ning about like this, dispersing your
forces over wide areas and getting
entangled here and there and reduc-
ing your capacity to hit out wherever
iou want to. The main thing is to
hit out when you want to, not to
stand in a row like in the streets of
Delhi when some procession goes by.

Shri Nath Pai: The best thing is
not to guard anywhere so that we can
concentrate!

Shri Jawaharlal Nehru: This is
a matter in which I cannot express
an opinion, because I do not consider
myszelf an expert in it. I have to
take the advice of the experts who
advise me or our Government; natu-
rally, discussing it with them, natu-
rally, putting one's own view-point,
but in the flnal analysis accepting
their advice as 10 how to use the re-
sources at our disposal? Obviously,
the resources are not infinite, are not
just that you can draw upon them;
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there is a certain limitation upon
those resources; and we have to use
them to the best advantage.

But, apart from these border con-
flicts, the real strength of an army or
defence forces, it 1s well known, is
the industrial background of the
country. If you think in terms of,
war, it is the mdustrial background
that counts. If the Jast Great War,
the Second World War, was won by
a certain group of nations, of course
many factors counted, but it was the
enormous industrial productive capa-
city that counted most. If some
powers today, like the United States
or the Soviet Union, are very great
powers, super powers, it is because
of the industrial and scientific pro-
gress that they have made. It is
obvious: their scientific and indus-
trial progress have made them such
tremendous powers. We have a
greater population than either of
them. Population does not make it,
or merely giving a rifle to every
individual. It may help in some
matters.

And, therefore, the whole question
of defence has to be considered in
all these various aspects, and among
them the basic aspect is the growth
of industry, industrialisation; and,
industrialisation not meaning merely
some kind of defence industries—that
is important, of course--but you have
to crecate a background to industria-
lisation all over the place, and more
particularly in matters relating to
industry; but you cannot separate
these things.

In the past we have discussed our
defence estimates here, and this House
has seldom wanted them to be lower-
ed much., Sometimes some criticism
has come. At the same time we
have resisted—I want to be quite
frank with you—we have resisted the
normal tendency of our defence ap-
paratus to spend more and more. In
every country there is that tendency.
We have resisted it. Last year we
reduced our estimates, not because we
wanted our defence to be weak, but
because we knew that the strength of



1697 Motion re:

[Shri Jawaharlal Nehru]

defeince is the development, the Five
Year Plan, and this and that. That is
the real strength of the defence. It is
true that when we are certainly
faced with a dangerous position, well,
you have to make the best of it with
whatever you have. But if you are
always making the best of it at the
moment, that means that you are
never preparing for the morrow with
greater strength.

Coming to these letters, Premier
Chou En-lai's letter to me and my
reply to him they are both before
the House and hon. Members must
have read both of them. It is not
my purpose to go into details, and I
should not. But ! do feel that the
approach that we have made in our
letter to Premier Chou En-lai is a
fair and a reasomable one. It is an
honourable one. It is an honourable
one certainly for our country, and T
would repeat that it is an honourable
one for China too. Because, unless
you are bent on war and you merely
want drum-beating all the time and
strong language—well, that is a
different matter. I regret to say that
I do not agree with that, and I think
it is a wrong policy and a dangerous
policy. War is a dangerous policy.
But if war is thrust upon one, one
has to defend it. If war is thrust
upon us, we shall fight, and fight with
all our strength. That is a different
matter. But I shall avoid war, try
to prevent it with every means in
our power, because it is a bad thing,
it is a dangerous thing. Shri Masani
smiles, because he evidently thinks
differently; he likes war, or he may
think that some of his friends from
other countries will come and help
if there is war here. If that is the
view of any person that we should
become just a weak nation, shouting
loudly and expecting others to come
to our defence. I hope India will
never degrade herself in this way.

Shri M. R, Masani (Ranchi—East):
Will the Prime Minister not jump to
conclusions on no basis at all? Hon.
Members have every right to smile
at a foolish argument.
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Shri Jawaharial Nehru; I am a
reader sometimes—not always—of
Shri M. R. Masani’s speeches. 1 came
to that conclusion from the broad
outlook that he possesses.

You have to be logical. Either you
have to have a bellicose, warlike
mentality, a sort of what is normally
associated, let us say, with Hitler or
Nazism. Then you definitely work for
war, Of course, Hitler had the
strength to do so although he was
defeated ultimately. I find here
people exhibiting a strange situation:
not having the strength and yet
talking like Hitlers. It was a most
amazing phenomenon. It was bad
cnough for Hitler who had the
strength to do so. Without strength,
for a person to talk like Hitler seems
quite extraordinary. However, my
point was, if you do not aim at war,
you have to face a dangerous situa-
tion from what you do.

Naturally, inevitably, you take
every step to protect your country,
because, war does not come or
come because of your wishes. Only
you may help or prevent the pro-
cess. It is the other party that may
bring it about in spite of you. There
fore, you have to keep that in mind
and therefore you have to preparc
for it to the best of your ability.
That is admitted. If it comes, you
have to fight to the best of your
ability. Nevertheless, you have 10
work for avoiding it. If you are
working for avoiding it, the preli-
minary steps that you take should
also keep that in view. Because, if
you talk in too loud a voice about
these matters, if you go on denounc-
img everybody, if you create an
atmosphere which must inevitably
lcad to warlike thinking, exciting
people in your own country and irri-
tating beyond measure people in the
other country, whether you want or
not, you are taking that country step
by step to that position. That is in-
evitable.

I do not myself see why the
strength of a country should be assoe



Motion re:

1699

ciated with the beating of drums. 1
have heard of this being done in the
old days. Nowadays, strengih is re-
presented not by drum-beating or
slogans, but by whatever it is, your
army, your industrial apparatus or
morale—all these things. Build them
up certainly and stand firmly befor:
any intruder. 1 can understand that.
But, keep the facts of life in view
Do not ignore life as it is, the wor'd
as it is, everything as it is.

1 can recognise one thing. Thele
are some things which no wation can
tolerate. Any attack on its honour,
on 1ts integrity, on the integrity of
its territory, no nation tolerates, and
it takes risks, grave risks even, to
proteet all that. Because, you cannot
barter these things, your self-respect
and honour. One has to stand for
them, whatever the consequences.
That is all right. But, in standing
for them, if one takes some action
which puts the same dileryma hefo“e

the other country and the other
country thinks that its honour g
being attacked and 1ts  self-re spect

brought down, you shut all the doorr
to any kind of approach or talk. I
should like the House to appreciate
this distinction. Firmness and build-
ing up of strength is obviously neces-
sary and right and inevitable when
we have to face a crisis of thic kind.
But, firmness and building «p  of
strength does not mecan doing so in
a manner which may worsen a situa-
tion and which may shut all pcssible
doors to a peaceful secttlement. 1
think, whatever the circumstances,
whatever the conditions that might
arise, always there shouid bhe an
attempt at a peaceful settleinent,
provided always again that we arc
not going to barter our honour, our

self-respect, our territory 'That pro-
viso always remains. Otherxise, we
are talking childishly—1 hope you

will forgive me for usmg this word
—in this world. talking withoi.t un-
derstanding the consequences of our
words or what action we are appa-
tently suggesting. It becomes then
something, the defence ~f the countrv
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being put on the level of, let us say,
a demonstration in Delhi city.
Defence of a coumtry is something
different: not a speech in the Ramlila
ground or drum-bea*ing scmewhere
or slogans somewhere. It is far toe
serious a matter to be treated in this

casual way.
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So, 1 have endeavour>d in my
reply to Premier Chou Er-lai, in all
my letters that I have sent to hum,
to state our case with as much clarity
as 1 could command, but always with
politeness, always*with a view that I
might help in solving this problem
however difficult.it might be. If it is
beyond solution, we face that. But,
we shall always go on trying to solve
it.

Some people come tn mre and suv,
“Why don't you eject everyhody from
Indian territory?” Occasions may arise
in war when one tries to da sn. But,
one does not do so except in war If
it is war, then, of course, one tries it.
In peace, one tries other means.
Otherwise, it is war. People seem to
think that we need rot go to war,
but we may have some kind of petty
campaigns here and there. 1 do con-
fess that this is beyond mv under-
standing.

Shri Nath Pai: But, if the other
fellow docs not go abnut veacefully?

An Hon. Member:
so far.

It is all peace

Raja Mahendra Pratap (Mathura):
On a point of order, Sir, if you had
said only of world federation, world
government, world army and world
court, there would have been no
talks about these things.

Shri Jawaharlal Nehru: There are
one or two matters that I should like
to mention specially. One is the
treatment of people of Kashmiri or,
more particularly, Ladakhi origin in
Tibet by the Chinese authorities. This
has been very harsh and unreason-
able. Our trade representatives in
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Gyantse and Yatung, etc. also have
had any amount of pin-pricks and
difficulties from day to day. It 1is
interesting to contrast this with the
Chinese claim to the Indonesian Gow-
ernment for the treatment of people
of Chinese origin in Indonesia, be-
cause there is a very great difference
between that and the treatment they
are giving to these people of Kash-
miri or Ladakhi origin.

Also we have been much disturbed
by the treatment received by these
prisoners taken by the Chinese in
the Ladakh incident. According to
the accounts that we have re-
ceived, it is bad treatment.
Some of these people have got frost-
bitten toes and ali that, chiefly because
of that. Also, it appears from these
reports, and indeed from the whole
account given to us even by the
Chinese Government that these pco-
ple were subjected to repeated and
constant interrogation. Now, there are
rules and conventions about these
matters, Of course, there are no
special rules relating to people cap-
tured in this way. The rules and
conventions apply to prisoners of war.
We are not at war with China, but 1
take it that it is in our favour, My
colleague. the Defence Minister, tells
me that they apply in civil commotion
also. My point was.. ..

Shri Asoka Mehta (Muzaffarpur):
But have the Chinese signed that con-
vention, because, according to us, they
do not observe them?

8Shri Jawaharlai Nehru: 1 was tell-
ing the House that the conventions
and rules of war lay down certain
ways of treating prisoners. They lay
down specifically that prisoners should
only be asked their names, parentage,
association or the unit to which they
belong, some specific details about
themselves, not about any other ques-
tion. They should not be interrogated
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in this way. I merely wish to bring
this to the notice of the House, I do
not know. but I suppose they have
not signed that convention very prob-
ably, but these people were treated
badly.

Now, there is one thing. I was talk-
ing about one-track mind and the like,
and I was not understanding the
Chinese attitude and they are not
understanding ours. But it often hap-
pens., But there is one aspect of the
question which I wish the Chinese
Government and indeed other coun-
tries might try to understand. Any
border trouble, any border dispute
raises passions in any country. It is
so everywhere. But there is a
peculiar  feature of this particular
matter to us, because it deals with the
Himalayas. Now, the Himalayas are
high mountains, of course, but they
are samething much more to us, and
more intimately tied up with India’s
history, tradition, faith, religion,
beliefs, literature, and culture, than, to
my knowledge, any other mountain
anywhere, whatever the other moun-
tains may be. The Himalayas are
something much more than mountains
to us; they are part of ourselves. And
I want the other people to realise how
intimately this question affects our
innermost being, quite apart even from
& pure question of border.

Now, I do not wish to deal further
with it, but I see that some amend-
ments are proposed to be moved I
should hope that after listening to me,
hon. Members who want to move
amendments might see the path of
wisdom and not move them,
(interruptions) because apart from
other odd amendments, there is one
coming from a motley group wath
motley ideas. ...

Shri Asoka Mehia: Not as far ag
national defence is concerned. There
is nothing motley in it. '
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Shyl Jawaharial Nebhru: In national
defence, Shri Asoka Mehta does not
obyiously stand on a separate foot-
ing outside India, as if nobody else
wants national defence. It is a most
amaging attitude to take up for any
Member, that they stand for national
defence and others do not. I Thope
Shri Asoka Mehta. ...

Shri M. R. Masani: It is not your
monopoly either.

Shri Jawaharlal Nehru: .. .. .will
learn better about national defence.
(Interruptions).

Shri Asoka Mehta: We may differ
in internal problems, not in this.

Shri Jawaharial Nehru: If  Shri
Asoka Mehta will interrupt me, I shall
answer his interruption.

I say that these amendments of that
motley group, socialist, anti-socialist,
Jan Sangh, this, that and the other
coming together, all for national self-
defence. ... (Interruptions).

Shri Vajpayee (Balrampur): What
is wrong about it? There is nothing
wrong about it.

Shri Jawaharla] Nehru: There s
nothing wrong, there is absolutely
nothing wrong except that I say that
the amendment has not a single con-
structive proposal. They just want to
take party advantage of a national
situation. (Interruptions).

Some Hon. Members: We have not
done so.

Shri Jawaharlal Nehru; I repeat
that it is an amazing thing to me that
thig kind of exploitation by all the
odd and sundry groups in this House
meeting together ... (Interruptions),

Shri Nath Pai: It is most unfair on
hig part to accuse us of exploiting a
national situation, when all that we
say is that we stand behind him in
the defence of the country. This is
most unfair of him.
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Shri Mahanty (Dhenkanal): Sir, I
rise to a point of order . . .

Shri Goray (Poona): We can say
thay they are exploiting the situation.

Some Hon. Members: No, you are-
exploiting the situation. (Interrup-~
tions).

Shri Jawaharlal Nehru: But that.
18 exactly what they have been saying
all the time.

Shri Nath Pai: Is it fair to smother
all criticism by saying that we are:
exploiting a national situation?

Shri Jawaharial Nehru: I do not. 1
welcome criticism. {Interruptions).
{ do not give in.

Shri Mahanty: 1 rise to a point of
order. My point of order in this.

Acharya Kripalani (Sitamarhi):.
The Prime Minister has himself said
that in this matter we should be
united. Therefore, he should not get
angry if certain parties are united,

Shri Nath Pdi: I do not want to
interrupt the Prime Minister, but let
num be gallant enough and give in,
because he has accused us. Let him
be gallant and give in. We do not
want to accuse him. You gave us the
right. This is not China where the
right of disagreement and criticism
does not exist; that is a country with
one-track mind. This is a free coun-
try, and we shall disagree and criti-
cise. That does not mean exploiting
the situation.

Shri Jawaharlal Nehru: 1 entirely
agree with what Acharya Kripalani
has said. ....

Shri Mahanty: On a point of order.
My point of order is this. namely
whether before an 2mendment is
moved, when it is not the property
of the House as yet, it is open to the
Leader of the House....

Some Hon. Members: Yes, yes.
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Shri Makanty: I am not going to
be shouted down like this. Let not
hon. Members shout me down. This
is not a Congress Party meeting. This
is the Parliament. (Interruptions). I
have risen to a point of order, and
‘you will give me the protection. Let
it be remembered that this is not a
Congress Party meeting. This is
Parliament, where I have the inherent
right to rise to a point of order. Let
those gentlemen who want to shout
me down hold their patience.

My point of order is this. Before
an amendment ig moved, it does not
become the property of the House, Is
it open to the Leader of the House to
pass comments on it, to talk on it, and
to attribute motives that we are try-
ing to do something which is not mn
our minds? 1 take strong exception
to this fact, and I want that you
should give us a ruling on the matter
whether it is open to the Leader of
the House to comment on an amend-
ment before it has been moved.

An Hon. Member: He should with-
draw these remarks. (Interruptions)

Mr. Speaker: Order: order. I have
heard the point of order. (Interrup-
tions) I am afraid the hon. Member
is going away from the point of order
to point of disorder. Once he nas
raised the point of order, he must
keep quiet, and he must allow me to
give a ruling on the point of order.
instead of trying to interrupt me. 1
have heard the point of order.

There is nothing new that is being
-done in this House. We have circulat-
ed in the Order Paper all the amend-
ments that have been tabled; it is not
as if they have been moved now. But
it is not as if any Member who moves
a resolution or a motion to which a
number of amendments have been
tabled, ought not to refer to them and
answer them in advance but wait
until all those amendments are movad
and then take a last chance only at
the end. That is not the practice in
the House. In gome cases, a number
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of amendments are also accepted, Even
in the original speech, while moving
the motion, the mover says, that he
finds those amendments reasonable
and he is going to accept them.
Possibly, if the amendments are ac-
cepted, those exceptions may not be
taken. If the amendments are accept-
ed, Shri Mahanty himself would not
raise this point. If the Prime Minis-
ter had said that he would accept the
amendment, then, possibly, he would
not raise this point. (Interruptions).
Order, order. There cannot be one
rule if the amendment is accepted,
and another rule if the amendment is
criticised. Therefore, it is open to the
hon, Mover to refer to these amend-
ments and say in advance that he
does not accept these amendments,
and that these amendments are not in
our best interests and so on. The hon.
Member will have his turn to reply,
and then the hon, Minister will have
another opportunity to reply to what-
ever is moved on the floor of the

House. §

Shri Jawaharlal Nehru; May I con-

Shri Vajpayee: There is one more
point of order. Is it open to the
Prime Minister to attribute motives to
the Members?

Mr. Speaker: No, there ts no point
of order.

Shri Vajpayee: He has attributed
motives to the Members.

Mr. Speaker: He has not attributed
motives. He says that it is not in the
best interests of the country,

Shri Nath Pai: It was most unlike
of him.

Mr, Speaker: Absolutely not. The
hon. Member will have an opportunity

later on. Now, the hon. Prime
Minister.

Shri Jawaharial Nehru: I am very
sorry that any words of mine should
have hurt any hon. Members. I really
did not intend doing that. But what
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I vu venturing to poht out wu—
and I entirely agree with what
Acharys Kripalani has said—that
thise matters should not be discussed
in anger or excitement. But when

we deal with these matters, I think
wmevn I said—I am pupared to
sy, I should not have sajd—I was
pestectly entitled to say; there was
ndthing wrang about it, because I was
lwying stress, i 1 may say g0, On a
csfistructive approach 1o this problem
a8 not a merely destructive ap-
pivach, We are facing grave issues,
gidve issues not for today only dbut
fgr the tomorrows to come. And
obviously, when we talk of defence
and ull that, the greatest defence is
a wunited country. It is patent, and
1 am sure we have that united coun-

try.

But there is one matter 1 shonld
like to refer to, while I am talking
about unity. The other day there
wes a public demonstration in Cal-
cutta which amazed me, and
ashamed me. What am I to say to
people who reject in effect the soil
from which they spring, the nation-
ality which they possess and which
gives them protection? What am 1
to say to them? (Interruptions).

Shrimatt Renu Chakravartty
(Basirhat): If the Prime Minister is
referring to the Indian Express ver-
sion, I would ‘respectfully tell him
that it iz an absolute untruth that
has appeared there. He should see
what hag appeared in the Amrita
Bazar Patrika, not a pro-Communist
newspaper. 1 was there myselt and
I can tel] you that the slogans raised
were rnot the slogans that are given
there.

Shrimatt Tia Paichoudburi (Nabad-
wip): I was there. I heard the
slogans.

Shri Jawalaria) Nehru: I do not
to pursue this matter. I hope,
,npﬁmelhlvetrhdtomm
¥ificism. But there are certain
in @ national crisis, gnd—I am
antforthemomentrduﬂngtonny
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particular person or’ mup, 1 am
laying down a principle—when &y
pearson or group behaves in a national
crisis  anti-pationally, anﬁ~pmu-
cally, then the time comes to deal
with that {ndividual or group. I hopw
this will not happen. I am lsying
down a Proposition.

Inmmte!ultoyouanaw L
House for listening to me with such
goodwill all this time. I would agath
repeat that a tremendous respohsi-
bility rests on this House at the pre-
sént moment, because it is this House
which shall give the lead to the coun-
try, and the responsibility is not
limited to some step that we might
take today but to see the perspective
of the future and how we are to deal
with {t, because, ag [ safd, a step
today may have good consequences
or bad consequences.

Therefore, I hope that this House
will consider this matter and discuss
it, keeping this perspective in view
and remembering the grave issues
that are jnvolved and remembering
also what this country hag stood for
not only in the recent past but even
in the distant past.

Shri U. C. Patnaik (Ganjam): On
w point of information. The hon.
Prime Minister has referred to certain
correspondence between India and
China regarding Tibet in 1949 and
1951 to give the background to the
White Paper No. II and the further
correspondence. May I point out ‘to
him that there are two letters written
by India on the 26th and 31st October,
1850, to the Chinese Government re-
lating to Tibet? May we know why
the Government of India climbed
down from the position taken up in
thote two letters to Chin&? My re-
ference is to Keesing’s Contemporary
Archives.

Shri Jawaharial Nehru: I do not
know what the hon. Member is talk-
ink about. There is no climb.down
anywhere.

Mr, Bpoaker: The Prime Minister
will wait until it is elaborated. :
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, Shrt Nath Pal: The Prime Minister Shrt Naldurgkar (Osmandbal)
‘himself asked: beg to move:

“Whom are they liberating in “That for the original motiom,

" Tibet, and from whom?” the following be substituted,
namely: —

These are his own words.

Mr. Speaker: Let us wait. The
hon. Prime Minister will reply to it
‘at the end after Members have
spoken.

Motion moved:

“That the Write Paper II on
India-China relations laid on the
Table of the House on November
16, 1950, and subsequent corres-
pondence between the Govern-
ments of India and China laid on
the Table of the House on Nov-
ember 20, 1959, be taken into
consideration”.

Now, 1 shall take up amendments
the motion.

Shri U. C. Patnalk: I beg to move:

“That for the original motion,
the following be substituted,
namely:—

) ‘This House having conside-
‘red the White Paper II on
India-China relations laid on
the Table of the House on
November 16, 1859, and subse-
quent correspondence between
the Governmentg of India and
China laid on the Table of
the House on November 20, 1859
strongly condemns the Chinese
aggression and occupation of
our territories, and is of opin-
{on,—

(a) that Government has been
taking a complacent view of
the Chinese aggression; and

(b) that strong and effective
measures should be taken
by Government to have the
Chinese occupation of our
territories vacated and to
_ensure that our frontiers are
properly protected.’” (1)

_and concurs with the view znd:’

‘This House having conside~
red the White Paper II on
India-China relations laid om
the Table of the House on
November 18, 1859, and subse-
quent correspondence between
the Governments of India and
China laid on the Table of
the House on November 20, 1859
agree with the policy 6 the
Government in regpect of all
trontier matters and endorses
the firm stand taken by them,
to safeguard {ndia’s sovereignty
and territorial integrity and:
appreciates the exemplary res-
train and attitude to solve, by
negotiation wherever necessary, -
all matters and problems con=-
nected with India-China -
border.’” (2) .

1 beg to move:

“That for the original motion,

the following be substituted,
namely: —

“‘This House having conside-
red the White Paper II on
India-China relations laid on
the Table of the House oxx-
November 16, 1959, and subse-
quent correspondence between
the Governments of India and
China laid on the Table of
the House on November 20, 1959
agrees with the policy of the
Government in respect of alf .
frontier problems and endorses’:
the firm stand taken by the
Government to safeguard India‘e
savereignty and territorial inte. :
grity and fully appreciates the
exemplary restraint and attitude

_to  solve, by negotiations,

wherever necessary, all matters |
and problems connected with'"
India-China border and relations '
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policy enunciated by the do;r-

ernment in  Prime Minister’s

Jetter dated the 16th November,
1959 addressed to Chou En—Lai"
the Prime Minister of China.’
(8).

Acharya Kripalani: I beg to move:

¢ “That for the original motign,
the following be substituted,
Aamely:—

‘This House having conside-
red the White Paper II on
India-China relations laid on
the Table of the House on
November 16, 1959, and subse-
quent correspondence between
the Governments of India and
China laid on the Table of
the House on November 20, 1959
regrets the failure of the Gov-
ernment to secure India's fron-
tiers and to safeguard her ter-
ritorial integrity. In particular,
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withdraw from what hasg al-
ways been India territory, . in
return for the Chinese with-
drawing from areas which
also are ours, and

(e) that the Government have

Shri Kasliwal

announced no clear plans to
make the Chinese vacate
Indian territories within a
reasonable period."” (7)

(Kotah): 1 beg to
move:
“That for the original motion,
the following be substituted,
namely: —

red the White Paper

*This House having conside-
I on

India-China relations laid on

the
()

(b)

(c

~

. (b)

House regrets—

the supression over a period
of years from Parliament and
the people of the fact of
Chinese aggression,

the absence of measures to
ensure the defence of the
Himalayan frontiers such as
suitable deployment of troops,
adequate equipment of our
forces, and the construction
of necessary roads and air-
flelds,

the fact that the latest letter
of the Prime Minister to the
Chinese Premier does not
maintain the gtand that nego-
tiations between the two
countries can take place only
on the basis of prior accep-
tance by China of our from-
tiers and the immediate vaca-
tion of territories forcibly and
wrongfully occupied by them,

the fact that in theldr,
eagerness for a negotiated
sdttlement Government have
suggested that India would

the following Dbe
namely:—

the Table of the House on
November 16, 1959, and the re-
cent developments on the fron-
tier, and subsequent correspon-
dence between the Governments
of India and China laid on the
Table of the House on Nov-
ember 20, 1959 approves of and
endorses the policy of the Gov-

ernment in this regard’” (8)
Shrimati Ila Palchoudhuri: I beg to
move:

“That for the original motion,
substituted,

“This House having conside-
red the White Paper II on
India-China relations laid on
the Table of the House on
November 16, 1959, and the re-
cent developments on the fron-
tier, and subsequent correspon-
dence between the Governments
of India and China laid on the
Table of the House on Nov
ember 20, 1959 approves of
and endorseg the policy of the
Government in this regard, and
is further of the opinion that,—

(a) in order to enable the people
of the country to learn, the
use of arms, rifle clubs should
be opened in every city, and
in the border areas of India
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4nd all able-bodied persons

een the afes 0f 20 to 40
should be usked to join these
clubs;

(b) military training should be

immediately introduced in
schools and colleges as a com-
pulsory subject from 8th
class onwards;
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erment to secure India’s frok-
flers and to shfegumrd the ftée-
ritorfal integrity, in partioutar
for not having demanded . the
independence of M

China and appealed b&
Chinese peopie to agree to the
independent status of Tibet ang
in the alternative to demand
Tsangpo (Brahmputra) River as

the natural Zfrontier between
India and China s0 s to closely
integrate Kailash and Mansaro-
ver with us.'” (11)

(e) joining of Territorial Army
should be made compulsory
for all persons between the
ages of 20 and 40 years.'” (9)

Dr. Samantsinhar (Bhubaneshwar):

Shrimati BRenuka Ray (Malda): I I Beg to move:

beg to move:
“That for the original motion,
“That for the original motion, the following be substituted, -
the following be substituted, namely: —
namely: —

‘This House having conside-
red the White Paper II om
India-China relations laid on
the Table of the House omn
November 16, 1959, and subse-

‘This House having conside-
red the White Paper 11 on
India-China relations laid on
the Table of the House on

November 16,1959, and the sub-
sequent correspnndence between
the Governments of India and
China laid on the Table of
the House on Nevember 20, 1959
endorses the latest terms for
agreement as suggested by our
Prime Minister in his letter of
November 16, to the Prime
Minister of China.'” (10)

Shri Braj Raj Singh (Firozabad):
I beg to move:

“That for the original motion,

the {following be substituted,
namely: —

‘Thig House having conside-
red the White Paper II on
India-China relations laid omn
the Table of the House om
Kovember 18, 1959, and subse.
quent correspondence between
the Uovernments of India and
China 1aid on the Table of
the House on November 20, 1039
sregrets the failure of the Govw-

quent correspondence between
the Governments of India and
China laid on the Table of
the House on November 20, 1958
strongly condemns the Chinese
aggression and forcible occupa-
tion of our territories and while
approving the measures taken
by the Government in this re-
gard, appeals to our country-
men to stand united in a disci-
plined manner behind the Gov-
ernment in their action to safe-
guard the territorial integrity
of our dear mother;and.’” (18}

Shrf Siva Raj (Chingleput—Re~
served—Sch. Castes): I beg to mowe:

“That for the original motion,

the following be substituted,
namely: —

“This House having conside-
red the White Paper X on
India-China relations laid om
the Table of thée House on
November 18, 1089, énd subse-
Quent correspondence Dbetwesn
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the Governments of India and
China laid on the Table of
e House on November 20, 1958
# of the opinion that
#ction should be taken by -
ernment of India to remove the
Chinese gggressors from Indian
soll and to recover the occupied
territory; and that on no account
should Indig withdraw from her
own territory.!” (14)

§hri U. L. Patil (Dhulia): I beg to
move:

“That for the original motion,
the following be sustituted,

namely:—

“This House having conside-
red the White Paper II on
India-China relations laid oh
the Table of the House on
November 16, 1959, and subse-
quent correspondence between
the Governments of India and
China laid on the Table of
the House on November 20, 1959
regrets the lack of realism and
boldness betrayed by Govern-
ment in its dealings with Com-
munist China, and the Indian
Government's consequential
failure to safeguard the coun-
try's territorial integrity. It is
particularly regretful that even
after the earlier incursions made
by the Chinese, the Government
should have failed to take
effective steps to protect the
Ladakh area thus resulting in
a fresh Chinese thrust causing
the death of nine Indian police
men.

The House feels it eseential
to emphasise that any action
that may tend to compromise
with China’s blatant aggression
on Indian territory, apart
from being derogatory to India’s
dignity and self-respect would
only whet China’s expansionist
appetite and thus defeat the
very objective of mutue! peace

- and goodwill that India’s China -

policy aims at.
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This House, therefore, sug-
gests that, inter glia, the
lowing steps should be taken to
meet the situation:—

(a)

(b)

(e)

(@)

.

China should be asked %
vacate the occupied areag by
a particular date-line and in
case of its failure to do so,
the Government should resort
to all means necessary to
compel them to quit Indian
territory;

early steps should be taken
to strengthen India's defence
and security arrangements,
and, as an immediate mea-~
sure to reassure the natiom in
respect of the Government's
determination to face the
situation adequately, the
Defence portfolio should be
transferred forthwith to some
one who cannot only devote
full attention to it, but who
is free from the controver-
sies that surround the pre-
sent incumbent of this office;

an effective curb be imposed
on the activities of groups
which have been by word or
deed trying to justify Chinese
aggression and which Thave
thus been behaving as poten-
tial fifth-columnists in the
country;

the Chinese Embassy and the
Chinese Trade Agencies in
India should be treated on a
basis of reciprocity and the
same restrictions and curbs
must be imposed upon their
activity here as have been
placed on their Indian coun-
terparts in China;

(e) the dissemination of anti-

)

Indian propaganda by the
Chinese Embassy in New
Delhi must be stopped; and

to indicate our strong reac-
tion on the China’s violation
of India’s frontiers, we lhould
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IShri U. L. Patil)

announce our withdrawal of
support to China’s case for
admission to the UN,O."” (19)

Shri Yajnik (Ahmeflabad): I beg

ta move:

“That for the original motion,
the following be substituted,
namely: —

*This House having conside-
red the White Paper II on
India-China relations laid on
the Table of the House on
November 16, 1959, and subse-
quent correspondence between
the Governments of India and
China laid on the Table of
the House on November 20, 1859
emphatically condemns Chinese
aggression on the entire Himala-
yan frontier of our country;

This House further deeply re-
grets the failure of the Gov-
ernment to keep the Parliament
and the people of India conti-
nuously informed of the threat-
ening developments on our bor-
der, to take timely measures to
ensure the defence and security
of the country’s frontiers and to
safeguard the territorial inte-
grity of our country and their
failure to invoke the sanction
of world public opinion against
Chinese aggression;

This House while giving full
support to all constructive mea-
sures of the Government to
make Chinese forces vacate all
territories forcibly occupied by
them within our frontiers fur-
ther calls upon the Government
to adopt adequate measures to
secure complete re-occupation
by India of all our lost territo-
ries without the least delay.”
(16)

ot swmdrc el (i)
¥ s ey :
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“That for the original motion,
the following be substituted,
namely: —

‘This House having conside-
red the White Paper I1 on
India-China relations laid on
the Table of the House oo
November 16, 1958, and subse-
quent correspondence betweep
the Governments of India and
China laid on the Table of
the House on November 20, 18958
is of the opinion that China
should be asked to withdraw
her forces from the Indian
border within a specified period
failing which necessary action
should be taken in that regard.’”
am

Mr. Speaker: All these amendments
and the original motion are now be-~
fore the House.

The hon. Members who are leaders
of groups will have half an hour and
the others will have fifteen minutes
each.

Raja Mahendra Pratap: Sir, I have
also asked you to give me time so
that 1 may also speak.

Mr. Speaker: Of what group is he
leader?........ (Interruptions.)

Raja Mahendra Pratap: World
Federation and World Government.

Shri 8. A Dange (Bombay City—
Central): This House hag before it
the correspondence as printed in the
second volume of the White Paper
but the matter for consideration of
the House is naturally the subject of
the letter written by the Prime Minis-
ter Nehru in reply to Prime Minister
Chou En-Lai. We are considering the
subject now in an atmosphere which
did not exist two months ago both
in the good sense of the term and in
the bad sense of the term. For ex-
ample, the incident in Ladakh which
wae a shocking incident rightly
evoked resentment in the country amd
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spoiled the atmosphere for friendly
and peaceful approach and negotia-
tions. But that was soon amended
to a certain extent by the letter of
the Prime Minister Chou En-Lai and
the country certainly wanted to know
what our Government was going to
do in the matter. It is happy to note
that the reply which Prime Minister
Nehru has given to the reply of the
Chinese Government is a welcome
reply and I support the proposals
contained therein. I support the pro-
posals as well as the reply mainly
on the ground that they stick to the
approach of peaceful negotiations
which has been so ably explained by
the Prime Minister in today’s speech.
When the whole world is smashing
cold war we should ecertainly not
detract from our position of contribu-
ting to the lessening of tension, what-
ever others may do.

Therefore, the position which he has
taken on this question in that letter
is consistent with the basic approach
and policies in the matter of foreign
relations as pursued by Prime Minister
Nehru and the Government of India
together. Therefore, on these ques-
tions, I have very little to say. For
instance, I do not consider myself
competent to judge the practicability
or the impracticability of the different
proposals and I would certainly take
the word of the Prime Minister when
he says that certain proposals are
impracticable and then if he makes
counter-proposals, they should certain-
ly be taken into consideration, Because
for a layman, however enlightened or
learned he may be, to discuss on the
basis of maps the particular lay-out
of a particular border and the effect
of the proposals would be rather
impudent.

Shri Nath Pai: Not when thousands
of miles are involved.

Shri S. A. Dange: Especially when
thousands of miles are involved and
when people who only know how to
conduct satyagraha on the Goa border
are involved. Wtere mil'tary officers
and military leadership finds it diffi-
cult to find the border, not because
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they are as ignorant or as simple’ as
those who perhaps were going to see
where the MacMahon line was drawn
by chalk but found curio shops of
Chinese in the villages, I do not think,
nowever enlightened we are, we can
give a concrete opinion on concrete
proposals. That is why I had endors-
ed the spirit and also the proposals
contained in our Government’s reply.
That is the first point which I want
to make very clear.

Then comes the question of how to
begin negotiations and on that the
Prime Minister has taken a stand that
certain preliminary arrangement is
required in the matter of digesting the
data and a large number of details and
certain steps should be taken in order
that this may be done by a meeting of
the officials of the two Ministries in
the two countries. Then it would be
fruitful for the two Prime Ministers to
meet. Therein I have no criticism to
offer except to suggest that even in
the matter of digesting this data per-
haps a meeting may be more fruitful
between the two Prime Ministers than
an immediate meeting between the
officials of the concerned Ministries
because it would be a difficult situation
for the officials of the two Ministries
unless a certain atmosphere and
approach is defined by the two Prime
Ministers not only through letters but
perhaps by a meeting. It may resolve
the approach to the data and the
details more quickly. But that is only
a suggestion for his consideration. That
does not mean that I object to the
details being digested by the officials
at the diplomatic level or the meeting
of the two Prime Ministers following
such digestion. But my impression is
that even that matter at a diplomatic
level would be facilitated by a short
meeting to discuss that very problem
also, if possible. That is a second point
in the matter which deserves conside-
ration from the House as well as the
whole country.

This debate is not of course limited,
as was made clear from the Prime
Minister’s speech, to the proposals in
the letter alone. This debate has
raked up many other questions. But
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w approve the basic palicies of
{the Government in the matter of
foreign rejations or not. It is this very
policy that is under fire. It may be ap
a by-product of their moves by those
whe want to get this policy changed
that we may come under fire or we
May be stoned. That is not the main
point, The main point is very clear.
Is the basic policy going to remain as
it is—the policy of peace and Panch
shesl or is it going to be sidetracked
and become a policy of war or, if not
actual war, talk of war and war psy-
chosis. There are certain people who
would like, if not actual war, at least
war psychosis because under the cover
of war psychosis, certain other things
can be achieved. It may be a very
fundamental requisite to certain poli-
tical parties in the matter of blowing
up Panch sheel, in the matter of the
Five Year Plans and in the matter of
the Government of the country. There
is such a tendency and we see it. It
was visible here at the beginning of
the debate. That war psychosis comes
up under cover of what is supposed to
be—it may or may not be—a threat to
the country. Some people even go to
the extent of saying that war had
already started and, therefore, mea-
sures should be taken not only in the
military sphere but in the civil sphere
also which would meet that situation.

I am certainly obliged to the Gov-
ernment for making it very clear that
war has not started. Certainly incur-
sions have taken place; some firing has
taken place but that js not war nor is
it yet a condition of war. We are not
speculating about future possibilities.
Still T personally hold the opinion that
these two countries will never go to
war with each other so long as Prime

Nehru guides the policy of
this country and not Mr. Masani or
Kripalani or any Jan Sangh leader.
There is no question of India going to
war with any country—not only with
Ctiina—I am not saying this because it
is socialist China—even with Pakistan
@r any other country which might
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Acharya Kripaiaai: Teek hai!

Shri B. A. Dange: Aadab Arj; thank
you. I find for once he is agresihg
with me. Very good, We must éotv
dition the whole country to an atmes.
phere of peace and not cond:tion it $o
an atmosphere of war. The first viedidih
of war psychosis or actual war #h a
country is democracy and the devalap-
ment of its economy, because the whaele
of the economy has got then to be
militarised. The mililarisation of epg~
nomy means the end of the develop-
ment of the country’s economy in
favour of the people.... .

Shri Asoka Mehta: As in China. ..

Shri 8. A, Dange: He had better
listen to me. He was the chairman of
the Food Committee and he cannot un-
derstand the food position of this coyn-
try: yet he is talking of China! The
point is that some policies are being
propagated by some people with the
idea of challenging the authority apd
bringing about changes in the politi-
cal power in this country. Of course,
it is legitimate to do so, but it would
be ligitimate to do so on the basisof a
direct programme for changing the
Government rather than hiding behind
a war psychosis and trying to get a
change of Government. Therefore, it
was not surprising to me at least that
when thig gituation arose for some
people it was not, so to say, the ques-
tion of integrity of the country. Every-
body was agreed on it, namely, that the
country’s integrity must be upheld.

Shri Nath Pai: Not through the
Meerutg session.

Shri 8. A. Dange: The first thing
that the Communist Party of India
talked about was the defence of the
country’'s integrity amd H others do fot
remember it or if they wish to forget
it, T am sorry. But what I say is true:

Shri Nath Pal; It was on line with
the policy of the Government!

-



Shri 8. A. Dange: You may accuse
us of many things, but do not mis-
Qquwete fucts. As regards this questien,
as goon as the situation or this atmos-
phere arose, you know what slogans
were spread, Maybe some parties are
now

Ministed is a failure; later on, quietly
perhaps, the Prime Minister is a
failure and the Government as a whole
is 8 failure in rclation to the integrity
of the country. Therefore, they said:
“Change the Defence Minister; change
the Prime Minister; change the Panch-
shee] policy and adopt a policy of war”
—a war, the consequences of which
the Prime Minister has already out-
lined. If & country like ours begins to
talk in this way, then its fate will not
be very good. Therefore. a certain
policy, a certain type of party politics,
a fight for party power, came into the
forefront under the guise of defending
the country and its integrity. I hope
those parties who are doing that will
give up that attitude. If they want
unity of the country, as they say they
want it, then, that unity must be based
on this aspect: “that the foreign policy
of the Government, as a policy, is cor.
rect and we support it; that Panch-
sheel is correct and we support it;
that there has been no failure on the
part of the Prime Minister or the
Defence Minister on the question of
defending the integrity of the country”
because the integrity of the country is
not involved yet in a war. -

An Hon Member: Panchsheel is not
unilateral.

T AT AT T T T ¥
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Sbri 8. A, Dange: Therefore, I
would certainly like these parties to
make their standpoint clear. Their
standpoint is not very clear so far as
the amendments are copcerned, which
are worded in a different language,
different from the speeches that they
make outside this House though a
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reference to the speech of Shri M. R.
Misant catised a furore here. (Ifiter-
raption.)

Now, what is supposed to be the
main victim of this war psychosis? The
main vietim is not the Communist
party. We are too small; it does not
require much to beat us. What is the
major victim? The major victim is
the policy of peace and non-alignment.
They want alignment with certain
blocs. The victim they refer to is non-
allgnment and also the foreign policy,
and of course, if possible, the Govern-
ment which is functioning today. It is
not a very practicable proposition. 86,
on this question, I am totally with the
Government, though we differ on many
things. We differ on many things and
there is no doubt about that But on
this point, we are agreed. .

An Hon. Member: God save you!

Shri 8. A. Dange: God may save you
or the devil may save you. That is
another matter, but since they are in
need of a saviour, that is enough. The
policies that they have got are not
strictly on the question of defending
the integrity of the country. If that
were the thing, I would repeat that we
are fully in agreement with the Gov-
ernment, but we are not going to be
in agreement with those who want to
develop a war psychosis. I am sure
the Prime Minister is not a persan who
will support such a line of conduct
either on behalf of the Congressmen,
it he can control some of them or on
behalf of the other parties.

There has been a question about
groups or parties taking up an anti-
national stand or anti-patriotic stand.
If any group or party takes up an
anti-national stand oy an anti-patriotic
stand, certainly the country must take
note of it and the Government must
take note of it. Well, indirectly,—I
do not know—if such a reference was
hinted at my party, I am not in a

hurry to pick up a cap and have it on
my head.

8bri Tyagi (Dehra Dun): You want
to step into the shoes! :
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Shri 8. A, Dange: 1f it was meant
like that, I would like to repudiate the
suggestion that we are taking any anti-
nstional step.

Some Hon, Members: Question.

Shri S§. A. Dange; Certainly my
friends on the Congress Benches—if
they do not mind my calling them ‘my
friends’—may have some justification
for being irritated with us, I admit it.
Maybe they are irritated because we
are slow in coming to decisions. Maybe
some other people are very quick in
their intelligence and in their methods,
but we certainly like to follow cer-
tain. ...

Shri Frank Anthony (Nominated--
Anglo-Indians): Democratic methods.

Shri S. A. Dange That is right. Shri
Frank Anthony has found the right
word. Ours is not that type of demo-
cracy or democratic method in which
they agree with the Prime Minister in
the party and outside they go and can-
vass against it. On the question of
democracy, there is one more thing to
point out. When their walk-out takes
place, their one leader remains inside
and some others go outside; that is
democracy according to their concep-
tion., According to us, that is not
democracy. According to us, a deci-
sion must be taken collectively. It
may be that sometimes a decision that
is taken is wrong, but decisions are
taken after mature consideration and
debate in which the lowest man in the
party has a right to have his own say.

Shri Nath Pai: And then apologise
for having a different view.

Shri S. A. Dange: Burely, it is only
in our party that leaders can apologise
and carry on. Let them try that
method in their parties and have dis-
cipline, We are proud of the discip-
line and the solidarity which is shown.
You try that with Acharya Kripalani
and Shri Asoka Mehta and see the
result. They tried with one censure
on Dr, Lohia and they split into two,
and now there are three or four splits.
De not bave a battle with me on that,
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or with the Communist party. It would
be better if they imitated us on that
also.

So, the point is, we have taken a
decision which is not anti-national. We
have taken a decision which is perfect-
ly patriotic, and if the Prime Minister
can tell me....

Shri Nath Pal; Which decision are
you defending now? Is it the Calcutta
decision or the Meerut decision?

Shrimati Renuka Ray: ‘What about
the slogan in Calcutta maidan, «3 g

™ ogqn” “Nehru, vacate your
seat”,

Shrimati Renu Chakravartty: It was
never said, This is an absolute lie.
(Interruption.)

Shrimati Renuka Ray: Shrimati Iia
Palchoudhuri was there and she heard
it.

Shri Tyagi: There are two ladies on
our side and there is only one on the
other side!

Mr. Speaker: There are more Ben-
gali ladies on this side than there are
on the other side.

Shri S, A. Dange: As I was saying,
our decision is a correct one. Our
decision is a patriotic one. Our deci-
sion is a national one. It is not anti-
national in its essentials, I am talking
of essentials, the essential approach
and the fundamentals. Perhaps on
details, this detail or that detail, we
may differ, but a detail does not make
a policy. A detail does not make a
fundamental disagreement, in which
the whole policy is massacred from
one of peace to one of war. From that
point of view, the communist party has
taken a decision which by no means
can be described as anti-national or
anti-patriotic. We are not the people
who deserve that description of us, if
it is suggested in that manner.
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I do not think there are many other
paints to discuss. The main question,
therefore is, whether we support the
basic policy. We do. The next ques-
tion is whether we want the Five-Year
Plan to be side-tracked. The first vic-
tim of this war hysteria is made out
to be the Five Year Plan. Therefore,
it is a correct approach on the part of
the Prime Minister, viz.,, if you want
{o have defence, then the best way for
it is to build heavy industries. Which
nation has not defended itself in this
way? It is only the country which
<an build heavy industries that can
defend itself and that is why those
who want to weaken the defence
attack the Defence Ministry on its pro-
duction line, because they know that
the production wing of the defence
department is the real key to the
defence of the country. Some gentle-
men do not want our country to be
strong that way; they want it to be
strong only in words. So far as wordy
warfare is concerned, I will leave it
to them; they are experts in that.

My proposition is that the Five Year
Plan must not be side-tracked, who-
ever else might try to do it. The
demorcatic regime of the country must
not be side-tracked; the question of
civil liberty must not be side-tracked.
The foreign policy of the Prime Min-
ister as represented in his present
speech, mainly in the early part of it,
certainly must be supported by the
Parliament and the country. That is
all 1 have got to say.

Acharya Kripalani: Mr. Speaker,
Sir, the House knows that I have never
spoken as a partyman. It gives me no
pleasure to criticise the policies of a
dear friend. We have worked toge-
ther in public life for more than 30
years. Further, it looks ungracious
for me to criticise the pet of the
nation, in whom people place their
confidence and trust and their hopes
for a brighter future. But the call of
duty, as I conceive it, cannot be denied.
I would not be true to my friend, to
the nation and to myself if I do not
frankly speak out my mind at this
critical time.

The Prime Minister was gracious to
say that there should be no sarcastic
remarks. 1 entirely agree with him
and if any such remarks creep into my
speech, it will be in response to his
sarcasm which induces clapping in this
House. So, if there is any such thing,
1 hope he will excuse me and what I
say I say in all humility.

Before I discuss the Government's
attitude to the border issue, I should
like to clear certain misconceptions. 1
am afraid these misconceptions are
created either to cloud the real issue or
to gain some point in an argument.
But if the interests of the country are
paramount, as they ought to be, every
effort should be made to find out the
issues involved. Our Prime Minister
has repeatedly said, and also the com-
munist party, that some people
thoughtlessly talk of war with China,
without realising the consequences to
India, China and the whole world, If
this were so, I would whole-heartedly
agree with him. But the fact is, I have
yet to know of any responsible public
man who has talked of war with China.
All that has ever been said is that the
Chinese aggression must be stopped
and the pockets occupied cleared. Any
action to assert our sovereign rights to
our own territory does not amount to
war. Our Prime Minister and now
the communist party leader also have
said that this is not the invasion of
India, but what have happened are
border incidents. The Prime Minister
of China has said that this is only an
episode in a thousand-year-old friend-
ship. If that is so, I hold that our
recovery of what is our own will be
only an accident and an episode in a
two  thousand-year-old friendship.
Therefore, it is not the critics of the
Government who have raised the scare
of war, but the authorijties themselves.
I say they do so to silence the criticism
of a policy which has been confined
up till now to sending lengthy protest
notes, which remain unanswered for
months togethher and sometimes are
not answered at all.

The second misconception created is
that any suggestion of effective action
will mean the extension .of the cold
war to India and the end of our
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neutrglity. Byt has Chinese aggres-
ajon, T ask, sfiything to do with the
cold wat? The principal parties to the
cold war are the United States and
Russin. If they have taken no sides,
the question of extension of cold war
do¢es not arise. For instance, the
acdon taken by England, France snd
Israel against Egypt did not extend the
sirea of cold war. Why? Because
U.8.A. was opposed to it.

Qur Prime Minister himself has
repudiated the idea that Chinese
aggression is in pursuance of a world
communist conspiracy. He gaid that
this action is the result of chauvinistic
nationalism of China that is intoxicat-
ed with its recent successes. That
being so, any resistance to the lust for
power, by a country which is merely
defending its own borders and home-
lands, is not aggression at all. It does
not extend, therefore, the cold war.
Russia has not blessed Chinese aggres-
asion. Rather, the Prime Minister’s
utterances would indicate the hope
that it may help to mediate or mode-
rate the misguided zeal of China.
Recently, America through its State
Secretary has chosen to be unaware
of the merits of our case. How then
does this question of cold war arise at
all, when these two big nations, Russia
and America, have taken no sides? So,
this is just to cloud the issue.

Also, there is today some thawing
of the cold war, as the Prime Minister
himself told us. In many quarters, it
is held that Chinese aggression on our
borders is due to a desire to counter
this tendency. and to sabotage
the possibility of the Summit
Conference. Such a confer-
ence, under the present circumstances,
will be held without China, and if
Russia and the United States come tn
an agreement, China will be left alona
without a friend. Therefore, the talk
of extension of cold war to India is
meant intentionally, or unintentional-
ly, to cloud the clear issue of effective
action against a country with whom
we have always tried to be friendly
and whose legitimate and even llegi-
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timate claims we have supported. "Wé
have gone so far in this that those
who are against our polity of Whdn-
lignment today ssy, ‘ferves @i
right” for having put tKeir trust -k
communist and totalitarian State. 56,
the question of cold war does #ék
arise.

There is yet another misconception,
a mischievous misconception that i
sought to be created agtinst thome
who criticise the non-gllisnce gng
non-resistance policy of the Govern-
ment It is said that the critics want
to end our non-alignment policy smd
substitute for it an alliance with the
West. So far as I know, no responsi-
ble leader of any party has suggested
the idea of abandonment of our
neutrality and joining the Western
bloc. Even Shri Munshi of the
Swatantra Party, speaking the other
day in Bombay, said that his party
did not want India tc abandon its
neutrality and non-alignment. Today
even the West would not welcome our
joining the Western bloc, because
they are carrying on negotiations
with Russia and our alignment with
the Western bloc would hamper
these negotiations. What the critics
want is not the abandonment of
neutrality but the abandonment of
passivity. We are not against neutra-
lity; we are against passivity. We
want an assurance that the defence of
our borders will nc more be neglect-
ed.

Our military strength should be
sufficient to defend our borders and
to clear the pockets. The Prime
Minister has asserted even today that
our army is competent for this task.
But it iz quite possible that =y
effective action against the Chinese
may increase the area of conflict. In
that case, it is felt that India, with its
present military and  industrial
resources, and the lack of certsin
types of modern weapons, may not be
able to meet the new danger. As a
matter of fact, no countty in the
world today can hope suceessfully to
resist foreign aggression single Hand-
ed, neither Russia nor Amerioh.

’



military aid@ from any quartey, o

the country. As the Chinese
sggression haa nothing to do with
warjd communism, we shall be entit}-
ed to seek belp in a military emerg-
engy, both from the East and the West
and. of course, from neutral countries,
as we got economi¢ aid from every
quarter. Help may be had on lend

or independence,
threatened by Russia, Yugoslavia did
not hesitate to take military aid from
the United States, a capitalist country.
It did not, because of this, give up its
Marxian faith. Nobody here has sug-
gested that India should allow foreign
military bases in India. A declaration
of readiness to accept foreign military
aid in an emergency, 1 feel, will be
very helpful. It does not, in any way,
minimigse our present strength to deal
with the limited problem that has
arisen. It only provides for a contin-
gency, for an emergency, which we
hope, will never arise.

Further, such a declaration will
convince the Chinese that we have no
intention to stand alone if our country
is threatened, or if the area of conflict
is enlarged by their perversity. No
nation can afford to resist foreign
aggression till its industrial potential
is increased through Five Year Plans.
Moreover, a Government that has
employed ordnance factories for the
manufacture of consumer goods for
civilian production in the midst of
aggression eannot talk about indus-
tria) potential in terms of the defence
af the country, As the Hindi proverb
shys:

I A AT ST ST W T AT

‘We cannot wait for these nine maunds
d ghee when Radha begins to dance.

Ihsltnd did not wait till its poten-
as great as that of

Gémidiny while sccepting the ohal-
jenge of Germany. The potential of a
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country, §s alsq its moral strength
rises in mwerint the chailenge that
is thrqwn to i§. No nation can afford
to he #0 rigid gnd narrow in the inter-
pretation of its internstional palicy as
to abandon the ideas of foreign mili-
tary aid in a national emergency. So
far we have not even tried to explain
our case to nations that are friendly
to us. This is isolation and not non-
alignment in a world that is inter-
dependent.

There is yet another misconception
that is sought to be created by the
authorities to justify inaction. They
say that those who talk of resisting
Chinese aggression, have developed
cold feet and they are creating feat
comp'ex. For this both the opposition
parties and the press are blamed. It
is strange to accuse those who advo-
cate strong action of having deve'oped
cold feet. The Prime Minister, in one
of his speeches—I hope he will excuse
me—is reported to have taunted his
critics that none of those who are
criticising the Government will be
found anywhere near the 17,000 high
region in Ladakh, if any resistance s
offered.

Shri P. 8. Daulta:
true.

Acharya Kripalani: It is a sirange
way of arguing.

{(Jhajjary; It is

Shri Nath Pai: That applies to him.

Acharya Kripalani: Of course, none
of us will be there. But, I am afraid,
that none of the members of the
Cabinet will be found there, This is
not because most of them are old and
ailing people, not because they lack
courage, but because their presence
would be considered as an unmitigated
nuisance by the military., It is not
just going to the Kumbh Mela.

If the Opposition parties were
really creating a sense of fear to gain
a political advantage over the ruling
party at & time of national troublas, it
would be reprehensible. Equally
repréhengible will be the conduct of
the Press if it gave currency to alarm-
ing news. But I am afraid the boot



17 3 Motion re:

[Acharya Kripalani}

is on the other leg. It is not the poli-
tical parties or the Press, urging effec-
tive action, which create whatever
fear there is, but the acts of omis-
sion and commission of our Govern-
ment and its various vaccilating,
uncertain and confusing utterances
which give advantage to our enemies
inside and outside the country. Also,
such utterances confuse our friends in
other countries. This has been so since
China sent its so-called Liberation
Army to Tibet. At that time our hon.
Prime Minister had asked in wonder
“from whom were the Chinese forces
liberating Tibet.” His first instinct was
correct. But he soon changed his
attitude and recognised the military
fact of Chinese sovereignty over
Tibet. Even after this aggression the
authorities failed to see the true
character of the Chinese totalitarian
and military regime. There were
exchange of vigits of the two Prime
Ministers and these were duly boosted
as establishing perpetual friendship.
A treaty was signed in 1954 by which,
among other things, we gave up all
our rights in Tibet, not in favour of
free Tibet but in favour of China.

Further, there was a mutual accep-
tance of the Panchsheel. It was said
that this Panchsheel will usher in
perpetual peace and that everybody
will live happily ever after, 1 have
nothing to say about the Panchsheel.
I only indicate that it does not incor-
porate moral imperative, It implies
mutuality. You cannot co-exist with
yourself. I take only one instance of
co-existence between nations. Can a
nation co-exist with itself? It is
already co-existing with itself. It
makes no meaning. A nation co-exists
with another nation. If the other
nation does not want to co-exist with
it, how can there be co-existence? I
submit that the Panchsheel principles
congeal the status quo at its present
level, however inequitous, and unjust.
I. am afraid, in spite of what the hon.
Prime Minister has said—that this
Panchshesl! makes no meaning in the
international warld if it is to be unila-
terally chserved
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Three months after that treaty sad
also the acceptance of the Panchsheel
there was aggression and the peace’
treaty was violated. For years this
aggression was kept hidden from the
people and their representatives.
Today the hon. Prime Minister says,
“I will do what the Parliament wants
me to do.” But the representatives of
the people were never informed. Of
course, he can do what the Parliament
wants him to do. He hag an over-
whelming majority, While aggression
was going on there were exchanges of
cultural and economic delegations.
While the Chinese delegations were
silent about the progress made in
India, our delegations, officers, Com-
munists and fellow-travellers, who-
ever went to China, boosted the
Chinese accomplishments. The people
were encouraged to keep shouting
“Hindi-Chini bhai bha.”, when in fact
aggression was taking place. The
Chinese must have laughed in their
sleeves at this strange and infantile
exhibition of childish sentimentality.
Today the people feel humiliated and
they look ridiculous. Nobody wants
to look ridiculous, excepting our pre-
sent Government.

The Government had all along
information through its own agents
that important roads were being built
not only to connect Peking with Tibet
but also directed towards our Himala-
yan borders. But our communica-
tions with our own borders were so
neglected that the authorities now
declare—may I say without feeling
any guilt—that our own territories
are not easy of approach to our people.
But they are easy of approach to the
Chinese armies! Thig I hold as culp~ .
able negligence of the security of the
country, These may appear hard
words, but a nation’s defence is a
sacred thing.

Further, whenever through ques-.
tions in this and in the other House
information was aought to be elicited
about border troubles, the answers
were evasive, Nay, often they sought.
to minimise the danger by telling the.
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Parlizsment that the land occupied was
barren, where not 8 blade of grass
eould grow and no people could live.
‘It was even said that some of the
borders were not properly marked.
‘When things could no longer be con-
cealed because of persistent aggres-
sion in spite of the protest notes, the
Government issued its White Papers.
‘They make very painful reading for
any patriotic person. The Chinese
' motes are arrogant, bullying and
-aggressive. Our notes are apologetic,
-or mildly protesting. This is called
the polite and dignified language of a
civilised and a mature nation! The
Chinese are new and are raw people
who do not know the language of
polite intercourse! It is also repeat-
edly asserted that the Chinese are
‘angry at our offering polibical asylum
-to .the Tibetans, Rut aggression com-
menced years earlier.

Even up-to-date after the debates in
the Houses last August the authorities
misconceived the Chinese designs. As
late as the 21st October the hon.
Prime Minister, speaking in Calcutta,
said that he did not expect any fresh
aggression. The very same day nine
of our Police guards were shot dead
and ten kidnapped. The country
knew of this two dayg later. Did
Delhi get the news from somewhere
else? The kidnapped men and the
bodies of the dead were returned to
‘us after more than three weeks.

Shri Surendranath Dwivedy (Ken-
drapara): On the birthday of the hon.
Prime Minister.

Acharya Kripalani: The men were
detained to extort the so-called con-
. fession of the Communist type, under
“third degree methods which the hon.
Prime Minister has himself admitted.
"These people, remember, were taken
-from our territory.

1 submit that an estimate made of
the character of the Chinese Revolu-
tien and rule was incorrect. Our atti-
tude to thelr agrression has been one
of appeasment. Even after the last
debate in the House the Government

i T
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did not put the Ladakh area under
military control, though a motor road
had been constructed there amd
thousands of miles of our territory
were occupied. How many thousands,
even the Government does know
today. It is a very patletic case,

It should have been clear to the
authorities that the Chinese would
one day claim almost the whole of
Ladakh when earlier they had refused
to allow the Ladakhis in Lhasa to
register as Indian citizens. This was
known, It was said in this House.
But no warnings can disturb the
sound slumber of our authorities,
except to repeat from day to day that
not an inch of our soil will be yielded
and if need be, we shall fight with
lathis. This may be very heroic talk,
but it does not convince the people
of our earnestness to see that aggres-
sion is wiped away from our land.

People also feel apprehensive when
they see that our policy of masterly
inactivity is supported by the Com-
munist Party here. The Communist
party supports it. In this respect they
are out to strengthen the hands, as
they just now said, of the Prime
Minister, on the plea of saving Indo-
Chinese friendship, for which the
Chinese care two hoots. The Com-
munist party support is given in gpite
of the fact that the Prime Minister,
in recent days, has denounced it of
being unpatriotic and having extra-
territorial loyalty. Let us remember,
Sir, that the Communists cannot
endorse a policy that is unfavourable
to China.

Then 1 come to a very delicate point
about which the Prime Minister is
very sensitive. It ig that people are
apprehensive that the defenc of our
country is not in proper hands. The
Defence Minister—I have nothing
personally against him—may be =a
very clever man. He may be an
eminently amiable person, There may
be no doubt about his patriotism. Bu$
unhifortunately he lacks the supreme
virtue that should characterize a
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Defence Minister, whether in a
totalitarian State or in a democracy,
namely of enjoying public trust and
confidence. His silence about Chinese
aggression did not increase public
confidence. Even in America when he
spoke of Chinese aggression he called
it ‘foolish’ or ‘illy’. For our wise
and venerable politicians, the Chinese
aggression is merely the silly antics of
a spoilt urchin.

The Prime Minister ig reported to
have said that the Defence Minister
carries out his instructions. But, Sir,
we also know that if a Minister is so
Inclined, he can give such a twist to
the instructions received that they
may be put out of shape. That little
Jbower every Minister has.

For further loss of confidence the
Defence Minister must thank his Com-
munist friends who always support
him. Even just now Shri Dange was
doing so. For instance, they still
persist in maintaining that the conflict
between the Defence Minister and the
Chief of the Staff was on the issue
whether the civil or the military
authority should be supreme in the
country. If that were so, Sir, if that
were the real issue, neither would the
resignation have been given to the
highest civil authority, nor would it
have been withdrawn at his instance.
Those who aspire for supremacy in
the State do not submit resignations;
they do certain other things.

By these tactics, I am afraid, the
Communist party which wants to
defend the Defence Minister is not
only maligning our brave soldiers but
doing no good to the reputation of the
Defence Minister, In a democracy, I
say, a Minister should not only enjoy
the confidence of his chief but of the
country also.

Shri Surendranath Dwivedy: And
the party.

Acharya Kripalani: I do not say
‘party’, because that is the party’s
own affair.
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Sir, to add to the couniry’s misfor-
tune—the Prime Minister will excuse
me if I say that—every criticism or
any gsuggestion for effective action
irritates him. I wish he would ex end
at least as much courtesy to his coun-
trymen as he extends to foreign
aggressors. In this House, when a
Congress Member suggested the
bombing of the road built in our
territory, the Prime  Minister was
annoyed and he said that the Member
did not realise the consequences . of
his suggestion. The Member had not
suggested using atomic and hydrogen
bombs, of which fortunately we have
none. Ordinary bombs, Sir, today
are conventional weapons. But I sup-
pose the Member’s suggestion was
dangerous. Why? Because, if carried
into action it would spread the area
of conflict, and India and China
will be at war with each other,
and if two such big countries are at
war with each other there will be
global conflagration, and this will be
fought with nuclear weapons, and the
world will be destroyed, and the res-
ponsibility will be ours. So runs the
argument.

Sir, again, when an independent
Member had the temerity to suggest
that, considering the similarity of
ideology we should be more friendly
to democratic than to totalitarian
nations, the Prime Minister was an-
noyed and he said that we should be
more friendly to those from whom we
differ than those with whom we
agree. Such sentiments are no doubf
very noble. They are on a par with
loving one’s enemies. I remember,
after independence, at a conference of
constructive workers presided over
by Gandhiji when a complaint was
made that Congressmen were fighting
among themselves, I got up and said:
“Bapu, this is very natural, for like
every great prophet, in the world,
you have taught us to love our ene-
mies but not our friends”,

Sir, may I suggest that in inte_r-
national affairs at least, we should
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Jove our friends and be not unjust to
sur énemies. To attempt more may
Be left to the prophets who live and
work not in time but in eternity. But
they maintain no armies, nor do they
talk of keeping the powder dry-
though our powder is lying in the
cold storage.

Recently, our ex-Commander-in-
Chief expressed his opinion about the
defence of the country and came in
for discourteous criticism. 1 do not
know the official etiquette, whether an
ex-military officer who after retire-
ment has held an important civilian
post is entitled to express an opinion
as a free citizen on an issue on which
the country feels very much. This
apart, the ex-Commander-in-Chief's
suggestions must be judged on their
own merits. I fully endorse his view
that if Chinese aggression is not im-
mediately halted and occupied
pockets cleared, the task will be
much more difficult in the future. I
feel, if in 1954 we had taken effec-
tive action, today the problem of
pushing back the Chinese would not
be difficult.

In such matters, Sir, may I humbly
suggest, that a nation can never be
over-cautious? It is betier to err on
the side of prompt action than un-
awareness and complacency,

I also see nothing very foolish in
the suggestion of joint defence with
Pakistan, of our Eastern borders.
Pakistan has seen the common danger
and made the offer. It has not been
made by us. The ex-Commander-in-
Chief could not have expected that
the joint defence would materialise
immediately, at the present level of
suspicion and difference in the foreign
and other policies of the two coun-
tries. There will have to be preli-
minary talks before the idea can
materialise. But the suggestion, whe-
ther we adopt it or not, is not so
foolish ag to merit indignation. Joint
dbfence ia nothing new in history.
Agiinst Hitler, there was joint de-
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fence, first between Englahd and
France, and afterwards with America
and then with Russia. There was
joint defence of the Allles with China
against Japan. Even differences in
ideology and past enmities did not
count. If anything less had been done,
there would have been disastet in the
world. However the slightest dis-
agreement with the Prime Minister’s
policy, unfortunately, irritates him
and makes him use against hig critics
language which is far from polite.
The Prime Minister should know that
if he is so intolerant of any sugges-
tion, however innocent, he will get
only conformity. Few in India would
care to earn his displeasure, consi-
dering hig position in the Govern-
ment and in the affections of the
people. He has got to be more care~-
fu] than we ordinary human beings.

I, therefore have to congratulate
myself that my dear {friend has
treated my slight criticism of his
foreign policy a little more leniently.
ln an article in an independent
journal in the U.S.A., I have discussed
the foreign policy of India. Many
distinguished  politicians, including
Mr. Khruschev, have some time or
the other contributed to this journal.
I wonder if our Prime Minister has
not sometimes contributed to this
journal. When such a journal pub-
lishes an article by a humble person
like myself. may 1 submit, it cannot
be so hopelessly wrong. 1 fail to see
how an assessment of our foreign
policy, which endorses its basic prin-
ciples and also commends the policy
of non-alignment as consonant with
the genius of our people and in con-
formity with our recent non-violent
struggle for independence, can be so
hopelessly wrong. Here is what 1
have said:—

“Whatever may have been the
failings of the Congress party
Government in internal affairs,
it can always, with some justifica-
tion, claim that it had added to
the prestige and standing of India
in the internationa] world.”



1741 Mation re:

{Acharya Kripalani]j
Again, I have said;

“There are good reasons for

- neutrality as between the two

power blocs, and they appeal to

India. Therefore, the policy of

the dndian Government in this

respect is generally accepted by
the nation.”

My conclusion in the article is:—

“The principles upon which the
Indian foreign policy of non-ali-
gnment is based are correct.
They are generally accepted by
the nation and are in keeping
with the genius of our people.
If more nations accept the same
attitude, there will be a definile
lessening of international ten-
sion. It is in the details of diplo-
macy that our foreign policy has
been weak and has sometimes
gone wrong. Our mistakes have
to some extent impaired our mo-
ral standing as a neutral nation
and often injured our interests.
But, after all, India is new 1o
diplomacy and the world situation
ig extremely complicated.”

This is what I have said and this is
99'9 per cent wrong!

In this very article, I have criti-
cised the American policy of military
pacts, filling vacuums, supporting re-
actionary regimes and posing as the
saviour of the free world, 1 suppose
somebody in the Prime  Minister’s
office marked out the critical portlons
and left out all this.

Shri Jawaharlal Nehru: I am sorry,
I have not read any part of the article
from beginning to end. I will read
it, now that the hon. Member has
drawn my attention to it,

Acharya Kripalani: It was re-
ported that in answer to a question
at the last Press conference, the Prime
Minister said. T do not agree with
Acharya Xripalani, what he has
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written is 988 per cent wrong.” 1
suppose even Congressmen must
have read it because some of them
have come and told me,

Of course, it will be unfair of me
to ask the Prime Minister to specify
all the 999 jtems in which I have
gone wrong. But, it will surely be
not unfair for me to ask him to point
out the tiny bit of an item in which
I am right. May I suggest that point?
It is that our diplomacy had failed,
not in helping to bring about peace
and goodwill in the world, but in
safeguarding the vital interests of our
country and d:minishing tensions on
our borders. This, of course, may
be an insignificant point in a global
strategy, in a world threatened by
nuclear weapons. But, it is of supre-
me importance to humbler persons
like mysclf and, 1 venture to thiak,
to the bulk of my countrymen. We
may be excused for being so narrow
and parochial. But, we were taught
that, it is good to make good in one's
own couniry what one wants to place
befere the world. Let us, therefore,
address ourselves to the task of de-
fending our country and safeguarding
its honour and integrity. Only a free,
strong and self-respecting India can
serve the larger interests of the world.
This is what we were taught.

Our information and publicity tn
the foreign department has generally
been very poor. In the matter of
Chinese aggression, this has greatly
harmed our causc. Reports of the
happenings on our border sometimes
reach us via Peking. The latest was
the estimate of the killed and the kid-
napped in the Ladakh area. We had
to accept Chinese figures. Such in-
accurate information throws a doubt
upon what we put out. In the Ilast
session, I spoke about the aerodrome
built in our territory. This was vehe-
mently denied. Today, it has become
a matter of doubt. About the public
road, we became suspicious only
when it was announced by the Peking
Radio as a very great engineering
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feat. Then, it took us a year to
know where it was built, and whether
it wag built in our territory. How
can our people believe that effective
action will be taken when there is
no accurate information about the
happenings.

OQur people were ‘arrested.’ The
Prime Minister did not say that they
were ‘kidnapped’, but not that they
were arrested. They were arrested
in our own territory. How can a
foreign power arrest our people n
our own {erritory? This passes my
comprehension. They can be  only
kidnapped; they cannot be arrested.
I wish the Prime Minister used the
praper phraseolagy.

It would also appear that we have
not supplied to the foreign countries,
through our embassies, our version
of the cas¢, with necessary materials
and maps. It is rather bewildering
to countries friendly to us. What has
happened recently in the UN.O. Elec-
tions shows our estrangement from
even the non-committed Asio-African
countries, who were traditionally
friendly to us. We find ourselves
more and more isolated. I say this,
in spite of the assertion of the Prime
Minister, we find ourselves isolated
in the international field.

We, for long, seem to be unaware
of the poisonous propaganda that is
being carried on in our border areas
both by the Chinese and our good
patriots, the Communists. If there is
a nest of spies, it is located in the
office of the Chinese Trade Agent in
Kalimpong, our foreign office has
come to know about the activities of
the Chinese Ambassador, so to say,
only yesterday. While we tolerate all
this, we also know the treatment that
is meted out to our trade agents and
to our Ambassador at Peking.

In some quarters, it is said that the
Chinese have dug themselves now
for the winter in the positions they
have already occupied, and they are
not going to move from there. This
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may or may not be necessarily true.
They have centrally—heated jeeps
and are otherwise equipped for a
winter campaign. We may as well
expect further advance and be pre-
pared for it. We must remember the
usual communist tactics of Kkeeping
up constant tension and constant irri-
tation, to create uncertainty and con-
fusion. One day it is aggression, an-
other day talk of negotiations, May
I humbly suggest that we must be
vigilant both in defence and also in
negotiations, if they ever materialise?

1 have very iittle say about ‘the
counter-proposals made by our Prime
Minister in his latest communication.
1 appreciate his anxicty to arrive at
a peaceful solution. Nobody in this
country Wwants anything else. Let
there be no doubt about it. However,
in whatever words couched, our new
proposals amount to this that we tell
the Chinese, ‘We are leaving our terri-
tory, provided you also leave our
territory.”. This is strange reciprocity
and maintenance of the status quo.
We retired from Longju, undoubtedly
our territory, but we have yet to see
if the Chinese are doing so. However,
we shall await the Chinese response.
But, so far, they have not kept their
word. We must remember that.

If there is no just and honourable
solution of this problem through ne-
gotiations, then we must consider
Chinese aggression as a serious chal-
lenge to our country. Individuals
and nations must accept life’s chal-
lenges or they go under. I hope the
Prime Mjnister will agree with me in
this.

I remember that in 1932, when
Gandhiji returned from the Second
Round Table Conference, the coun-
try was faced with a grave situation.
The British Government had violated
the Gandhi-Irwin Pact. Our present
Prime Minister was thrown in jail,
and so was Khan Abdul Ghaffar
Khan, There was a wave of indigna-
tion. There was a wave of repression.
Gandhiji proposed to accept the chal-
lenge and restart the civil disobedi-
ence movement. Wiser popele shook
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their heads in doubt. They said that
the country was exhausted and was
not prepared for & fresh movement
80 soon. But Gandhiji said, “Prepared,
or not prepared, the challenge, though
not of our seeking, must be accept-
ed—if not, the country will be de-
moralised.”. ~ The movement was
started, and it failed, but the nation
was able to maintain its dignity and
its morale.

Again, in 1942, there was a chal-
lenge to the country. The British
had abandoned Malaya and Burma to
their fate, before the Japanese ad-
vance. They fel] without resistance,
without striking & blow. Ag the
Japanese forces advanced to our bor-
ders, the British prepared to quit
those territories, Further, they
adopted the scorch-theiearth policy,
not to resist Japanese advance, but
merely to delay it. They burnt the
standing crops, confiscated all means
of transport, cycles, cars, boats etc.
They deprived the people of their
means of livelihood. This made
Gandhiji to realise that like Burma
and Malaya, India would also surren-
der to the enemy without resistence.
This was a challenge to Indian man-
hood. He, therefore, advised resis-
tance. Some of us in the Working
Committee pointed out that almost
the whole world was with the British
against Germany and Japan. The
armies of several countries were
stationed in our country. What hope
was there for a non-violent struggle
in the midst of this colossal violence!
It would merely infuriate the autho-
rities to use Hitlerian methods of re-
pression and erush the nation. More-
over, India would lose the sympathy
of America and China, who favour-
ot the cause of Indian independence.
But alt these arguments did not weigh
with Gandhiji. He said that the chal-
lenge must be met, or there was no
hope for Indian independence. He,
however, said that if a great and res-
ponsible organisation like the Con-
gress was unwilling to enter into what
appeared to be a hopeless venture,
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he would go it alone, with all those
who were willing to volunteer them-
selves, But the Congress fortunately
accepted the advice and initiated the
Quit India Movement. The move-
ment failed to dislodge the British.
But the British were convinced that
such a brave and determined nation
could be kept in bondage only at the
expense of perpetual revolt, They feilt
that under these circumstanceg, the
mmperial game was not worth ihe
candle. Therefore, after the war,
they quit India.

Gandhiji met these challenges non-
violently. Today, we cannot do so.
But  because we cannot do 80,
we cannot run away from the chal-
lenge. It i3 not for us, it is not for-
a nation that keeps an Army to talk,
of non-violence. And I do know that
even if there were people to organise
a non-violent movement, Govern-
ment would stand in their way, as it
did in the case of Goa.

Today, the challenge has been
thrown by an expansionist China.
The question Is this. Will free India
accept the gauntlet as did slave India,
slave in body but not in soul, because
the soul of India was living then?
Does his spirit work in those who are
heirs to the free India he helped to
create? This ig the question. Before
this question all other questions pale
into insignificance. It is a challenge to
our faith, faith in ourselves, faith in
our country, faith in our past, and
faith in our future. May the old
spirit guide us to accept this new
challenge and save the integrity and
honour of our country?

Mr. Speaker: Now. Shri M. R.

Masani.

Shri M. R. Masani: This morning. ..

st worerw Vag : Afimy, o
STRLAT T FGA ILTAT ATEAT € 1 &Y
wer 9 fgrgeara & ¥R ¥ £4 qAqvd
TR At w9As T fegea ™ ¥ 9907
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Y Y T & ford gom & AT wek
g€ & + & wrg ¥ ke wEW R geRg
faz & fad wew A sdad ®) =
®H TS q+A7 "1 57 q3H ¥ qEey
BT € R & 37 & o7 T qAAA
T W1 ITHY arat 7Y gF o

Mr. Speaker: The hon. Member can
go and see what is happening,

&t wwow fag - o frazw we
fr ga@ oge Y g @9 F g
# ayt QaT {1 gF7 § | a« waw eafrw
T YEEasTal ¥ Am@EE &
w_T qr |

Mr. Speaker: Very well . Now Shri
M. R. Masani.

Shri M. R. Masani: On behalf of...

oft worerw T Y &9 W oFW A
W AR 49 T 9Feq qATEL JHFL I {
T F30 |

14°59 hrs.

(Shri Braj Raj Singh, Shri Jagdish
Awasthi and some other hon, Members
then left the House)

Shri M. R. Masani: On behalf of the
Independent Parliamentary Group, I
rise to support the amendment moved
by Acharya Kripalani and also to
support in general the magnificant
speech in which he has spoken not
only for the signatories to the amend-
ment but, I make bold to say, for the
country.

This morning, I read in one of our
national dailies the thought that:

“The Government is heading
towards the greatest failure in
that on an issue which should so
easily compel solidarity, it is in-
capable of an appeal that the
nation will hearken to as the au-
thentic cyll to united action.”
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An Hon. Member: Which is that
paper?

15 hrs.

Shri M. R. Masani: It was in the
Hindustan Times of this morning.

This morning, I came to this House,
hoping against hope that the lead
given by the Prime Minister would
be such that this pessimlstic thought
would be disproved. But as the
Prime Minister's speech unfolded, I
felt more and more depressed, not
because he seemed to be more angry
with my quiet, innocent smile than
even with the entire aggression of
the Chinese and their murder of our
people, but because his whole speech
was a derisive speech, which antago-
nised different opinions in this House
that, if he had wanted them to go
along with him, they would have gone,
along with him very happily. He has
in fact provoked those of us who
came to offer our support to go into
Opposition against him even on broa-
der policies with which we are in
agreement. I will not imitate the
Prime Minister in his prejudice and
his passion. I do not think this is
the time when we can retaliate at
that level. 1 want to say’ that no-
body in this House questions the pa-
triotism or the integrity of the Prime
Minister,

Shri Jawaharlal Nehru: Thank you.

Shri M, R, Masani: Not even those
whose integrity he takes the liberty
to question. But we do question his
soundness of judgment and in what-
ever is going to be said now, it is
not the Prime Minister’s bona fides,
it is not his desire to save the coun-
try and serve it, which we all accept,
but the lack of wisdom which has
been shown by Government policies
to which attention will be sought to
be drawn. )

The Prime Minister's speech has
won him the support of ‘the Com-
munist Party. 1 hope he enjoys it.
I am reminded of a similar situation
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in 1924 when the first British Labour
Government came to power,

15:02 hrs.
[MRr, DEPUTY-SPEAKER in the Chgair]

Then the British Coramunist Party
asked Moscow—in a fashion that still
prevails-——‘what shall we do? What
is our attitude to the MacDonald Gov-
ernment?’ And Lenin’s answer 1s
historic:

“We shall support Mr. Maec-
Donald”,—

he wrote back,—

‘‘as the rope supports the hang-
ed man”.

That, Sir, is the value of Shri S. A.
Dange’s support to the Prime Minis-
ter's policy, and 1 am quite sure that
my hon. friends over there know
what value to attach to that support.

Another thing I would like to make
clear definitely is that 1 do not wish
to open here an academic discussion,
despite the Prime Minister's provocea-
tion, on the principles of foreign
policy. On those we are all agreed,
and in spite of his attempt to draw a
red-herring across the trail, let me
read only one sentence {rom the only
speech I made in this House on this
matter in a very similar situation on
December 6 and 7, 1950, when we
were discussing the brutal attempt to
conquer and occupy Tibet, when I
said:

“I believe that the foreign
policy of India based on indepen-
dence of judgment is a sound
one"”.

I repeat that scntiment today. I part
company with the Prime Minister—
and many of us in an increasing
number in this country are doing so
today-——~in the way that policy is
being implemented or carried out.
So there is no question of questioning
the non-alignment policy. The ques-
tion is whether non-alignment, as
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Acharya Kripalani, has rightly point-
ed out, is being correctly and de-
tachedly carried out.

Now, going through the White
Papers and the correspondence, three
or four impressions are left on one’s
mind, which T am sure many hon.
Members must have shared. The first
is that the Chinese actions right from
1954 onwards, almost from the time
that we signed the Panrchsheel agree-
ment, have shown a grand design.
They are all facets of the same mind
at work. There is nothing eratic,
playful or irresponsible about it. It
is a consistent mind running like a
thread right through  their entire
conduct. ’

On the other hand, on our side, we
find a sad failure to react to this
consistent policy of probing and try-
ing to find out how much nonsense
we would stand. We went on giving,
in; as Acharva Kripalani has said,
we wrote apolegetic notes, always
asking: ‘Do you really know what
vour people are doing?’, as if after
the first or second incident there was
anyv doubt on the subject as to what
the Chinese Government was telling
its troops to do. The Chinese, on
their part, accused us of aggression,
of planning military action against
them “from land, sea and air.” That
is the sccond impression one gets. It
is a desire to avoid a clash, putting
that above c¢ven the defence of
India’s territory.

The third impression I got was a
sad one about the suppression of facts
from this House over a period of as
long as two years. Acharya Kripalani
also dealt with that. The Prime Mi-
nister has written to Mr. Chou En-lai,
that he did it because he hoped to
settle this without letting the people
know so that they did not get excited.
Whatever the intention, the result
was exactly the opposite. Mr, Chou
En-lai was very encouraged when he
found that Shri Nehru was not taking
the people into confidence. He was
encouraged when he found that the
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Parliament of India wag being denied
facts to which it was entitled from
the Prime Minister. The result was
exactly the reverse, and Shri Nehru
should have known it, considering the
party with whom he was dealing.
‘This suppression is a grave act. I
do not know if the full consciousness
of its implications has sunk into the
mind of our country yet, but I do say
thig in all humility that the Prime
Minister will have a heavy responsi-
bility before the Bar of history for
this action of which he has been
guilty.

The fourth thing that comes out of
the White Papers is our neglect to
raise the boundary issue in time. Mr.
Chou En-laid explaing in his letter to
Shri Nehru on January 23 of this
year why they did not raise it. It
makes very good sense. Hc says that
conditions were not “ripe” for China
to raise the boundary issuc with us.
Certain proper preparations had to be
carried out first. He said—We are
now proceeding to take certain steps
in making preparations’. We know
what those ‘preparations, were—to
Iull us into a false sense of sccurity
and then to nibble at our tcrritory,
to bring their forces up to the fron-
tier armed in a way supecrior to our
own. Those prcparationg were made
all the time. We understand their
tactics. What about ours? Why did
we not from 1950 onwards raise the
matter of our frontiers? In 1954, we
signed a treaty sclling out the inde-
pendence of Tibet. We cheerfully
allowed a buffer State, a valuable
buffer State, that separated us from
China to disappcar. In fact, we did
that in 1950. In 1954, we put our sig-
nature to that deed. What kind of
diplomacy was it that when you
agreed to a buffer State being re-
moved between an expansionist
Power and yourself you did not take
the elementary precaution of saying,
‘All right; we will give you Tibet.
But you agree to the line that now
divides you from us'?

I say it was criminal negligence on
the part of our Government at least

AGRAHAYANA 4, 1881 (SAKA)

‘here Shri Nehru's

India-China 1753
Relations

not to get & quid pro quo. I will not
argue on moral grounds. There was.
a time when our Prime Minister was
fond of saying that freedom and
peace are indivisible. He said it about
Czechoslovakia, but he forgot to say
it in the case of Tibet. Let that pass.
But on the point of sheer national
interest and cold-blooded foreign
policy, when you sold out Tibet,
should you not have asked in return
for a guarantee of the MacMahon and
Ladakh frontiers before you accepted
the conquest of Tibet, thereby re-
moving a valuable buffer? Why was
that not done? I do not want to be
uncharitable. 1 hope it is not too
unkind to suggest that it was not
done because the people of India
would not have tolerated this policy
of appeasement any longer if they
had known the facts. In other words,
the Prime Minister put a particular
policy to which he was wedded
above the vital interests of this coun-
try, and he has not served it well in
that regard. If they had known in
1956 or 1957 about the aggression that
was already perpetrated, Panchsheel
would have “lost its lustre” in the
eves of the Indian people earlier,—
words may be
quoted~—and that would have done
the country a grcat deal of good. We
would have been forc-warned; we
would have been fore-armed; we
would have deployed our troops and
equipped them’. All this we were not
able to do because, instead of drawing
our attention to the real menace
which they knew was there, our Gov-
ernment turned our attentions to the
frontiers of Pakistan rather than the
frontiers of China, and let our troops
be caught off guard.

The story goes back to 1950. Even
since the Chinese Communist rcvolu-
tion, a policy of sentimental misread-
ing of history has been inflicted on
this country. For ten long years we
were told that China was always a
peace-loving country. Now the
Prime Minister say, No, for 2000
years they have been expansionist’.
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Why did he not say it earlier? Surely
the Chinese have not changed their
history in the last few maonths?
Chinese history and Communist his-
tory is always expansionist; it is
alwayg imperialist. We should have
known this from the time that Mao
Tse Tung seized vower in China. But
we ignored all the warnings,

In this very House in the debate
on December 6 and 7, 1950, to which
I referred at the beginning, 19 hon.
Members spoke. Out of them, 10
hon, Members warned the Prime Mi-
nister that the invasion of Tibet was
the first step to the invasion of India.
Among those who gave this warning
were Acharya Kripalani, Shri Frank
Anthony, Shri Ranga, Dr, Shayama
Prasad Mookerjee, our Speaker, Shri
M. A. Ayyangar, and myself.

Shri Asoka Mehta: A motley crowd.

Shri M. R. Masani: There were ten
hon. Members who warned Govern-
ment that the attack on Tibet was
only the first step to the attempt to
dominate India. The Prime Minister
called us alarmists and brushed wus
agide. If we were alarmists, he was
an escapist. He refused to face a
fact which has now become recorded
in history—that the invasion of Tibet
was only one step towards domina-
tion of this country on which the
Chinese Communist regime is set.

There was another warning. We
were humble people, Sir, but Mao
Tse-Tung warned him and said in
1948, soon after taking power:

“To talk of neutrality is a
fraud........ There is no third
force.”

S8till Shri Nehru persisted in being
neutral and being a third force. Our
Prime Minister was called the ‘run-
ning dog of the Anglo-American im-
perialists’ in the official Press agency
of the Chinese Government, the New
China News Agency. That agency
again issued a statement saying that
“the Chinese Peoples Liberation Army
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will hoist the Red Flag over the
Himalayas.” Mao sent a message of
greetings to’ Ranadive, the then Gene-
ral Secretary of the Communist Party.
He sent a message to the Party after
the Calcutta Resolution when the
Communists were in arms against our
own Government in Telangana, In
that message he said:

“Relying on the brave Commu-
nist Party of India...... India
will certainly not remain long
under the yoke of imperialism
and its collaborators” (that is
Mr. Nehru) —and India, “like free
China will one day emerge in the
socialist and People’s democratic
family "

If that is not a blue-print of Chinese
conquest of India, I do not know
what is and what more proof we
want. Yet all these warnings were
blatantly ignored by the Prime Mi-
nister who kept on telling the Indian
people that there were 2,000 years
of Indo-Chinese friendship. 1 have
never heard a bigger untruth. There
has been neither friendship nor ene-
mity between the Indian and the
Chinese people because there was no
contact. Somebody has rightly said
that, by thc same token, there has
been unbroken friendship between the
Indian and the Eskimo people for
the last 2,000 years because we never
went to war! That is not friendship.

Lenin also gave us another warn-
ing. He said that “the road from
Moscow to Paris lies through Shan-
ghai and Calcutta.” When Shanghai
fell to Moscow, instead of welcoming
the regime, instead of welcoming
Russian expansion and instead of
being its salesman in the United
Nations and introducing it to the
Bandung Club, we could have taken
the lesson. We did all this without
realising that Calcutta was the next.
I say here again that one of the pur-
poses of the present Chinese activi-
ties is that it has an eye on Calcutta
and the fact that there was a demon-
stration there to which the Prime
Minister referred this morning iz not
an aceident
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I would never have gone into all
these if there had been any evidence
from the speech of the Prime Minis~
ter today that he has learnt his les-
son. If I may say so, all the arvro-
gance and the intolerance is still
there. Instead of coming to the
House and admitting that he has
made & blunder, which is both Hima-
layan in its location and magnitude,
he comes and starts throwing stones
at others even before they open their
mouths. It is time, therefore, we
faced this question. Has the Prime
Minister learnt the lesson. Judging
by his speech this morning, I wish
I could say that.

Shr: Joachim Alva (Kanara): You
learnt many thing at Nehru's feet.

Shri M. B. Masand: I did until he
stopped thinking for himself and did
not move with the times....(Inter-
ruptions.) Anyway, I never was any
one's stooge.

Anyway, on 2lst October, the
Prime Minister said at Calcutta that
he did not think there was any
“major idea” behind the Chinese in-
cursions on our territory. Does this
show any greater awareness as a re-
sult of the last nine years of harsh
experience? If there is no major idea,
wvhat are the Chinese doing? What is
t? Whims and fancies of Mr. Chou
En-Lai? Qr is it like the British who
>ecupied India in a fit of absence of
nind that the Chinese want to occupy
18 in another fit of absence of mind?
[ do not care what it is, but one fit
>f absence of mind was enough for
us. Along with Mr. Nehru, many of
us here went to prison in the Quit
[ndia movement and took part in
many campaigns to end that fit of
absence of mind by which Britain had
ponquered India. Are we, after ten
years, to surrender our freedom to a
more ruthless, more brutal gang of
people?...... (Interruptions.)

Shr} Joachim Alva: You have en-
joyed all the sweets of office.

Shri M. 8. Masani: Shri Alva al-
ways showg his loyalty in a mis-
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guided way....(Interruptions.) May-
I now come to the Prime Minister’s
letter to Mr. Chou En-Lai? The
Opposition Amendment which has
been moved by Acharya Kripalani
and others, which we support, has.
already given the grounds why we
are opposing the acceptance of the
letter. But since, this amendment was
drafted, giving fresh thought to the
matter, it appears to me that there is
an even more important ground
which was not mentioned in the
amendment. There is a proposal for
mutual withdrawal of forces and
negotiations. Negotiations take place
between two parties who have faith
in each other’s bona fides.. They can
only take place where one party be-
lieves that the other will carry out
his word. Let us consider what is to
happen in Aksai Chin. The Chinese
are supposed to withdraw 100 miles
and we about 20 or whatever it may
be. How do we know that the Chi-
nese will withdraw? How do we know
that they will not break one more
agreement, like all the agreements
they have broken in the past? QOur
own offer is: no patrols. We will not
try to find out. How are we to find
out? In this House the Prime Minis-
ter, about a week ago, was not in a
position to tell us whether an air-
field has or has not been built in that
area. Many good reports are there
that say that it has been built. As-
suming he does not know, how is he
going to know a month or two from
now whether or not these people have
withdrawn to the line he has demar-
cated? Suppose we withdraw and they
do not. Are we then going to make
ourselves g laughing stock for anothe:
time? Is the Chinese Communist Gov-
ernment a Government whose worc
is worth anything? Let us g0 back tc
history and our own experience. Leg

us forget Korea, Indo-China and all
the rest.

In 1950, after assuring our ambas-
sador and our Government that the
Chinese forces would not enter Tibet,
the Chinese forces entered Tibet.
Our Government sent diplomatie:
notes of protest against that breach:
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of faith. In 1959, Tibetan autonomy
was violated although we were pro-
mised that it would be respected—a
second breach of faith. The White
Paper shows a consistent course of
breach of faith of e¢very one of the
Five Principles of Panchsheel. Are
wo, after all this, going to accept the
path of a diplomacy that starts by
an assumption of the good faith of
the Chinese Government? What kind
of realism will that be? I am not
saying that there should be no agrec-
ment with the Chinese Government
‘but an agrecment with the Communist
Government is worth anything only
to the extent that you arc able to
enforce it by physical force. First
occupy the line and then agrec to the
line. To agree to a line which you
have not occupied will invite repeat-
ed breaches of faith. Are you goning
to continue that illusion and continue
with that faith which by now must
be abandoned?

There are pcople who say—I think
the hon. Defence Minister said at
the United Nations—that the Chincse
were stupid. I do not know. Perhaps
we have been stupid in not under-
standing what they arc about. The
international communist movement
has a very definite objective of world
domination about which they make
no bones at all. The domination of
Tibet was the first step to the domi-
nation of India and the present acti-
vity is to get into a position from
which the domination of Indian can
commence.

Now, Mao is not, like our Prime
Minister, a lover of peace. Let me
quote one sentence from him—one
pronouncement of Mao. He says:
“Political power grows out of the
barrel of the gun”. That gun has
come across the Himalayas. There is
a Fifth Column in India ready to
help those on the other side, and to
link up with them is the first objec~
tive of the Chinese Communists’ pre-
sence on our frontiers and across the
border. They want to occupy domi-
nating heights from which they can
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rhreaten to invade this country, from
which they can give moral aid and
material aid and also arms to the
guerilla forces fighting against our
own Government,

Consider the contrast between
Malaya on one side and Viet Nam
on the other. Why is it that in
Malaya the guerilla warfare conduct-
cd by the communists had been de-
feated after several years of fighting?
Why is it that in North Viet Nam
we have a satellite Government of
the Chincse Communists and why is
it that that country is divided’ The
one and the only reason that makes
for the distinction is that there is a
common frontier in the case of Viet-
Nam and there is’no common fron-
tier in the case of Malaya. After
giving the Chinese on a platter a
common frontier with ourselves by
the betrayal of Tibetan freedom, now
let us realise that any further en-
croachment, any occupation of points
of vantage is a dagger planted at the
heart of Indian sccurity and that this
is the first objective of the Commu-
nist Chinese armics in what they are
doing.

Therc arc other objectives: the
destruction of the morale of the
Indian armed forces. That is another
objective, Slap the Indian Armed
Forces and make them realise that
they could not stop the Chinese and
thus destroy their self-confidence in
defending the country. That is by
itself a moral and psychological vic-
tory for the Chinese and the Chinese
know all about psychological war-
fare.

The third objective is the destruc-
tion of the morale of our small neigh-
bours in the Himalayas: the Govern-
ments and the peoples of Nepal,
Bhutan, and Sikkim. If these people
find that we are not able to defend
our own frontier, what faith are
they going to place on our assurance
that we will defend theirs? Even
today you will find in the attitude of
the Nepalese Government unedrtones
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which do not make us very happy.
Just as we have been neutral bet-
ween different people they are neu-
tral between the Chinese and us.
And we feel hurt. Have we any
right to be hurt? If we are not able
to defend our own soil, why should
all the people of Nepal, Bhutan and
Sikkim believe us when we say that
we will go and defend theirs?

Finally, the Chinese attack on India
is a beginning and an attempt at
demoralising the countries of South
and South-cast Asia. Let me quote
from a very valuable report from
Professor Samar Guha of Calcutta,
who is a member of the Praja-Socia-
list Party, and who recently visited
these couniries. The report says:

“Prof. Guha has been frankly
told by many highly placed
lcaders of these couniries that
they look upon the Himalayas as
not the frontiers of India only,
but of the whole of the free and
demoratic Asia.”

It goes on to say that they do not
undevstand why Shri Nehru is not
defending this strategic fronticr.

“A few very important leaders of
the ncutral countries felt compel-
fed to compare, rather in a mood of
dismay, the leadership of Shri
Nchru to that of a captain of a ship
without a compass.”

Therefore, Sir, this is not a small
matter. There 18 a very definite
major thought behind it in spite of
what the Prime Minister may say.
This attack on our frontiers is one
step in the Chinese communist at-
tempt to dominate the whole of South
and South-east Asia. They have
chosen us, India, because we are the
strongest. When the strongest cannot
fight, everyone else capitulates. They
have also chosen us because for four
years now we have encouraged their
aggression by the pusillanimous and
supine attitude which we have shown
in not resisting their activities, a
thing which Acharya Kripalani has
very well described.
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I want to conclude. I have not
suggested anything now whigh is in-
consistent with the policy .eof non-
alignment. I.et wus remai non-
aligned. But what does nonjlign-
ment mean? Acharya Kripalani quite
rightly answered the charge on Wwar-
mongering. To defend your own
territory is not to wage a war.* 1
have never known of this suggestion
before: that if you throw out bandits,
from your territory you are engaged
:n an act of war! It is not an act of
war. It is just police action in your
own terr.tory. Let us certainly abide
by non-alignment. I do not for a
moment suggest anything against it

An Hon Member: What about

Azad Kashmir?

Shri M. R. Masani: But by non-
alignment, is it meant that we cannot
repel any attack on our own terri-
tory? Is it non-alignment against
ourselves also? Are we neutral
against India? What is the meaning
of non-alignment when we are being
attacked by another power? Non-
alignment certainly involves defence
of one's own territory, if you like, by
oneself.

Seccondly, non-alignment does not
mean that we cannot cquip our forces
adequately. Shri Nehru said many
years ago in Washington that when
aggression was there, ‘“‘we can not
and shall not be neutral”. He said:

“We have to mect aggression and
resist it; and the force employed
must be adequate to the purpose”.

Can anyone who has read the White
Paper say that at any moment in the
last four years the force employed
has been adequate to the purpose of
defeating aggression? Everytime, we
were outnumbered and out-manoeu-
vred and captured and humiliated by
superior detachments. So, equipping
our army with arms obtained from
other countries is completely consis-
tent with non-alignment.

Acharya Kripalani rightly gave the
example of Yugoslavia. I give two
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more les—Sweden and Switzer-
lagd. B these countries are neu-
tral and non- -aligned. But among the
countri¢s of western Europe, theirs
are the biggest and the best-equipped
land armies. Why? Because they
realige that, since they are non-align-
ed, they will have to fight for their
territories themselves.

Thirdly, non-alignment is not in-
consistent w.th the capacity to recog-
nise a dangerous neighbour. I know
how, for nine years, a Government
which lacked the character of a peace-
loving and orderly Government has
been glorified and made respectable
in our own country and how we have
received Mr. Chou En-lai, a man with
blood on his hands, and held him up
to our people as a lover of peace.
Non-alignment does not mean that we
keep our own people in the dark.

Finally, non-alignment does not
~mean that when our people show
some patriotism, the Prime Minister
should advise otherwise: he has been
scolding our people. Instead of lead-
ing them in a crusade he has been
attacking them, instead of attacking
the outside aggressor. The only crime
that some of our people here have
committed is that we have reacted
more passionately, more cmotionalily,
if you like, or less responsibly, if you
1 ke, than the Prime Minister. But is
it fair that the biggest anger of the
Prime Minister should be reserved
not for those who are trespassing on
our soil and killing our people, but
for those who want to give more
power 10 his eibow? I want to tell
him that the country will be behind
him and he can move faster in facing
the enemy. [

There are three definite things our
people want. I know that this House,
and those who know, wil]l in their
bones feel that what I am saying is
true. There are three things consis-
tent w.th the policy of non-alignment.
The great mass of the people demand
the appointment of a Defence Minister
in whomq the armed forces and the
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coyntry have confidence. Secondly,.
the need is for the construction of
roadg and air-flelds, and the obtaining
of equipment wherever it can be found
to put our forces on a parity with .
the Chinese Communist army. The
third is, if the Chinese do not with-
draw in the next few weeks, the third
ang final step is, the removal of all
restraints on our armed forceg to do
their duty of making them withdraw
anq ejecting from our territory those
who have their feet on it and to see
that the flag of India flies once again
on the Himalayas and not the flag of
the Chinese People’s Liberation Army,

~ Many of us have worked together
in the past. As Acharya Kripalani
said, we may be a motley crowd
today, but in a democracy we should
be a motley crowd. We have pulled
together during the great struggle for
Independence in which we all parti-
cipated. In 1942, Pandit Jawaharlal
Nehru, Acharya Kripalani and I and
many others took part in the *“Quit
Indja” campa gn to eject from this
coyntry the British who had been here
for many years. If, today, the Prime
Minister will start a “Quit India”
campa’'gn against the Chinese, I can
assure him that the whole country,
barring the Ch'na Lobby, will be
behind him.

Shri  Kasliwal: To-day, there
has been a Niagara of words on the
Question of India-China border rela-
tiohs. Shri S. A. Dange, in his open-
Ing speech said— (Interruption).

Mr. Deputy-Speaker: Let this quit-
Hoyse movement be over soon.

Shri Kasliwal: He said that we are
diseussing this motion in an atmos-
phere which has changed at least
when compared to the position which
existed a few months ago. I feel it
18 the contrary. The atmosphere has
not changed because the aggression
over our territory remains. China hag
not at all vacated her aggression.

Sir, on the 26th September,
Prime M nister wrote & lang
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detailed letter to the Prime Minister
of China and that letter really gets
out our whole case. That letter stat-
ed that we are prepared to withdraw
from Tamadem. We withdrew from
“Tamadem. In that letter we had said
that the Chinese should withdraw
from Longju, but they have not yet
withdrawn from Longju. Even today,
in spite of two reminders, they have
not yet withdrawn from there. N-t
only that. Something more has hap-
pened. On the 26th October, a das-
tardly outrage took place in Ladakh
in which nine of our men were killed
and ten were kidnapped. It is a
matter of surprise that the first infor-
mation report was given to us by the
‘Chinese. It was completely distorted,
and the subsequent correspondence
and letters which were exchanged
between the two Governments com-
pletely expose the Chinese perfidy
over the incident. On account of this
incident, a great wave of angecr and
anxiety has swept over the country.
1 say that the nation, as a whole,
which is faced with this aggression
and is torn with anxiety and a feeling
of rancour and emotion, is prepared to
defend every inch of the territory of
our land.

I go further and say that we accept
whatever Acharya Kripalani had said:
that we are prepared to defend in
every possible way every inch of our
territory. The nation as a whole
stands behind the Prime Minister to
defend every inch of the territory of
our country. But, today,—there are
parties—at least there 1s one party
which refuses to recognise that there
‘s Chinese aggression on our territory.
The Prime Minister referred to a pro-
cession of the Communist party in
Calcutta. He need not have gone so
far.

I want to refer to the resolution of
the Communist party, the resolution
which they made recently at a meeting
of their national council. What does
the resolution say? In the first ins-
tance, they ‘whipped up a war psycho-
sis raised a false cry of Chinese aggr-
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ession and threat to India's territorial
integrity. May I ask what they mean
by such a thing? It was suggested that
the cry of Chinese aggression on our
territory is a fake cry. If so let them
make their stand clear. I am glad
Shri Dange was speaking today in a
slightly different tone. I want to
know where they stand in this respect.
I hope when their other spokesmem
«n2ak, they will make their position
ciear. They went further, praised the
letter of Mr. Chou En-lai of 8th Nov-~
ember and said it had constructive
proposals. It 1s true it was a respect-
ful letter, but what were the construe-
tive proposals in that letter, I want to
know. The constructive proposals were
that we should withdraw 20 kilometers
from our borders. Why should we
withdraw? Mr, Chou En-lai’'s propo-
sals were in favour of the Chinese and
not in our favour. That is how they
say it contains consiructive proposals.

That letter has been replied to in
great detail by our Prime Minister and
he has said that the proposal of the
Chinese with regard to withdrawal by
20 kilometers cannot be accepted, as
it is completely impracticable. May 1
congratulate the Government and the
Prime Minister on the brilliant letter
which they have sent in reply to the
Chinese letter? Not only is it a bril~
hant letter, but it is also a firm letter,
couched in restrained language. I may
say this letter epitomises our foreign
policy; it contains in a nut-shell what
is our foreign policy.

There is an amendment on which
both Acharya Kripalani and Shri
Masani have spoken in great detail; I
mean amendment No. 7. I want also
to confine my remarks primarily to
that amendment. I will read sub-
clause (¢) and (d) of that amendment,
because they have clearly said that
the letter of the Prime Minister is not
acceptable to them. They say:

“(c) the fact that the latest letter
of the Prime Minister to the
Chinese Premier does not maintain
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the stand that negotiations between
the two countries can take place
only on the basis of prior accep-
tance by China of our frontier and
the immediate vacation of terri-
tories forcibly and wrongfully oc-
cupied by them”.

If this was going to be our stand,
there was no question of negotiations
whatsoever. The Chinese would auto-
matically withdraw. Where is the
question of negotiation? But now
poth Acharya Kripalani and Shri
Masani have changed their stand a
little and have said, “We are prepared
for negotiation and peaceful settle-
ment”.

What is the object of this letter? It
is to create an atmosphere of calmness,
to lay the foundation for discussion and
for a peaccful settlement. The object
of the letter is to avoid border clashes.
I am soory to say that neither Acharyva
Kripalani nor Shri Masani said any-
thing, not a single word, about avel-
dance of border clashes. May I be per-
mutted to point out that this is a very
mmportant letter, which contains the
main question of avoidance of border
ctashes? Para 3 of the letter says:

“It is only recently that conflicts
and difficulties have arisen in
regard to the frontier....In the
immediate present, we think it is
umportant to avoid all border cla-
shes so ag to assure tranquility in
the border regions and thereby
create an atmosphere favourable
for friendly settlement”.

Again, the same thing is repeated In
para 8:

“The risk of border clashes will
be completely climinated if our
suggestion is accepted by your
Government”.

I want to ask, if the border .clashes
continue, where is the possibility or
negotiated settlement? That is why
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this letter was sent for the avoidance
primarily of border clashes and cer-
tainly for laying the foundation for a
peaceful and negotiated settlement.

There are other amendments, and I
want to deal with them also. In this
amendment itself what does part (b)
say? It says:

“the absence of measures to en-
sure the defence of the Himalayan
frontiers such as suitable deploy-
ment of troops, adequate equip-
ment of our forces and the cons-
truction of necessary roads and
airfields.”

I musi say with all humility that it is
an amazingly irresponsible statement.
Does he mean to say, do these pcople
who have given this amendment mean
to say, that they are to be told about
the dispositions of our military forces?
Do thev mean to say that the, are to
be told that now we are going to cons-
truct an air field in such a place? Do
they mean to say that they are to be
told that now we are going to have
such and =uch equipment and so on?
Tha; is why I say that this amendment
is completely  irresponsible in  every
way.

Then again, this amendment con-
tains five different thoughts. The first
point says:

“the suppression over a period
of years from Parliament and the
people of the fact of Chinese ag-
gression”.

I wish that these members who have
given this amendment could have read
the letter of the Prime Minister of
26th September, where he has made
the position clear. He has taken this
House into confidence and he has told
the world why he suppressed this
fact. I will only refer to paragraph
2. Paragraph 2 says:

“We did not release to the
public the information which we
had about the various border
intrusions into our territory by
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Chinese personnel since 1954, the
construction of a road across the
Indian territory of Ladakh and
the arrest of our personnel in
Aksai Chin in 1858 and their
detention. We did not give pub-
licity to this with the hope that
peaceful solution of the dispute
could be found by agreement by
the two countries without public
excitement on both sides.”

I am glad that the cogent reason
which the Prime Minister has given
s valid even today. If only those
hon. Members had read this letter
carefully, 1 believe those amend-
ments would not have come in the
shape in which they have come,

I would like to say only this more
about those amendments. Whatever
might have been their views at the
time of moving the amendment, 1
find that Acharya Kripalani and Shri
Masani, who supported him, have
changed their stand. There is a shift
in their argument. The amendment
clearly says that they are attacking
our policy of non-alignment. But
what did they say? Acharya
Kripalani read out his article in
which he has praiscd non-alignment.

An Hon. Member: He has read out
his whole speech.

Shri Kasliwal: Let them make
constructive suggestions. Let them
come forward and say: these are the
steps to be taken. It is no use merely
criticising that the Government has
not done this or that. I need not
repeat our policy, because the Prime
Minister himself, in his speech, took
a lot of time in explaining our policy
of non-alignment. I am glad that
this policy of non-alignment is a
policy which today is well-recogniz-
ed, which today is well-respected and
I may say that even in the United
Nations there are countries who re-
cognize and say that this is the only
policy which not only will destory
cold war but will prevent a hot war
eoming in.

AGRAHAYANA 4, 1881 (SAKA)

India.China 1768
Relations

I am really surprised that Acharya
Kripalani says that in the United
Nations even the Afro-Asian bloc is
going against us and that we are get-
ting isolated. I wish he had given
certain facts. I want to say that all
the things he has said, so far as
United Nations are concerned, are
completely wrong. 1 challenge him
to prove a single statement. I chal-
lenge him to give a single fact, in
what position are we there and in
what way we have remained isolat-
ed, or in what way the Afro-Asian
bolc—1 go further and include even
the Latin American bloc—has not
supported our stand?

1 will not refer any more to those
amendments, or what Acharya
Kripalani and Shri Masani have said.
They have said a great deal and my
papers are full of notes of their
speeches and it will be difficult for
me to reply to all. But, at the same
time, I want to refer to one thing.

The White Paper says certain
things. It says that our nationals
have been insulted and our traders

and trade agents were beaten down
and given uncivilised and inhuman
treatment. I am really surprised to
know all that—that a country, which-
has been well-known for its polite-
ness, a country with which in the
past we had very friendly relations,
should behave with our trade agents
in such a manner, that they should
prevent the construction of our build-
ings in Gyantse. When one hears
all these things one’s heart burns.
But I want to say this. Let us not
lose our self-composure. Let us
remain calm, cool and collected. Let
us not be hurried, curried and
stampeded into action which may
later on turn out to be unfortunate.
I am confident that if we remain
calm, if we remain solidly behind
our leader. the yellow clouds which
have gathered on our horizon will
fritter away soon.

Dr. Sushila Nayar (Jhansi): Mr,
Deputy- Speaker, Sir, I have no
doubt in my mind that everybody
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in this House and in this country
barring a few abnormal people are
united in the one idea that the inte-
grity of India shall be preserved and
that the borders of India will be de-
fended. I do not for a moment think
that our Government or our hon.
Prime Minister can ever think in
‘terme of conceding the unreasonable
«demands of the Chinese,

The hon. Leader of the Praja
Socialist Party, Acharya Kripalani.
who has been a leader of the Cong-
gress for many, many years, has
known the hon. Prime Minister very
well and he knows that the hon.
Prime Minister is incapable of bend-
ing before arrogance or the type of
tactics that the Chinese have adopted
across our borders. True, the two
White Papers make a very, very
painful reading. We
the Chinese seriously in the begin-
ning. The hon. Prime Minister in his
speech has told us that he did not
-come to the Parliament in the early
days because he was hopeful that the
whole thing will be settled and he
would then report it to the Parlia-
ment. He was confident that the
‘Chinese, in view of the long-standing
friendship between India and China
and in view of the support that new
‘China has received from India all
along, will not do anything which
amounts to deliberate aggression
against our country. However, some-
times in life we live to learn and
as was explained by the hon. Prime
Minister it was only about two
months back that they came out
openly with their intentions and
declared that they really have made
a claim to our territory according to
thoge maps which, they had earlier
repeatedly said, they would revise at
their leisure.

In view of this it is understandable
that we should have placed our con-
“fidence in the long-standing Sino-
Indian friendship and hoped for set-
‘tling things amicably. Even today,

did not take
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the attitude taken up by our Govern-
ment of India is the same, We are
polite to them but we have left no
doubt whatsoever that we do not
accept their claims. We shall never
accept their claims. There might be
some minor adjustments on the bor-
der that might be made through
peaceful negotiations. We sre pre-
pared to consider it. But the general
position has been made completely
clear.

It has been stated by both Acharya
Kripalani and Shri Masani that we
should declare that we are going to
accept arms aid from any country as
may be necessary. Where is the need
to make such a declaration, Sir? If,
God forbid. all efforts at peaceful
settlement fail and & wsar becomes
inevitable, the Prime Minister him-
self has said that that war shall not
merely remain a war between India
and China, that war will be a world
war. It is this danger which makes
him hesitant, makes us all hesitant
about gomng to war. Apart from
that, India has always stood for a
policy of peace. Qur policy which,
as was explained by the Prime Minis-
ter this morning, has affected and
influenced the thinking of the whole
world, the thinking of the two big
powers, the United States and
U.S.S.R, that policy today we want
to adhere to so long as we can. And
it is in view of this that the Prime
Minister has sent the counter-pro-
posals to the Chinese Prime Minister.

1t should be noted that while some
of the letters from the Chinese have
been arrogant, the last letter does not
have a tone of arrogance. However,
I do not build too much on the tone
of that last letter. The fact is that
the Chinese Prime Minister has made
certain proposals to avoid border
clashes in the future. Now, after
that, our Prime Minister has made
certain counter-proposals Wwhich ib
all fairness should be accepted by
the Chinese Prime Minister if he s
serious about stopping the border
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cisshes. The advantage of the pro-
posa)s made by our Prime Minister
is that it gives the Chinese a reason-
.able chance to keep their face and
- withdraw. ..from our territery. In
politics, as in personal life, one should
give the opponent a chance to save
his face if it is at all possible to do
#0. And the Prime Minister’s pro-
posals are giving the Chinese that
chance. They have advanced on our
territory. We did not have military
patrols over there. So we are asking
them that they should withdraw to
their borders and we shall not also
have our military patrol in that area.
And that is not a permanent feature.
That is the first step in which we
have virtually asked them to vacate
the aggression, and then we shall sit
with them to decide on the details of
the border, where discussions on such
details are necessary.

Now, I must say that all the doubts
and misgivings about our policy and
attitude with regard to our border
question seem to be mostly amongst
our own people. I do not think the
other countries have regarded our
attitude at all weak or supine or in

"any way a policy which amount to
appeasement. I do not think India

" and India’s Prime Minister will ever
resort to a policy 6f appeasement at
the <cost of national honour and
national integrity; and I do not for
a moment understand how any one
can entertain such misgivings. We
have made some mistakes to the ex-
tent of trusting the Chinese too
much. We may have misjudged their
intentions in the earlier stages, but
1oday they are clear; and having
understood the situation and the
dangere as they are, we are naturally
taking the steps that are open to us
to preserve our integrity and our
hational honour.

There is a big difference between
the history of China and that of
India. China has been an imperialist
and an expansionist country and they
+have had many military conquests,
Whereas in the five thousand years

269 (Ai) LSD.—T.
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of the history of India, never has
India invaded another country, never
has India gone and conquered another
country. All our conquests, if tb,ey
may be called conquests, were cul-
tural conquests. Asoka sent his sen
and his daughter. Other teachers
have gone out of India. They have
taken a message of knowledge, a
message of goodwill, a message of cul-
ture and friendship. We have neyer
gone to conquer other countries. It
was, therefore, natural for us to
judge others according to our owm
standards and to think that China
also would not think in terms of com-
mitting aggression and coming into
our country with forces as they have
done. It has given us a rude shock.

Having come to remlise that qur
Himalayan border is no longer jn-
violable as we thought and the heights
of the Himalayas are not enough to
defend us by themselves, we have to
think in terms of defences in the
usual sense of the term. ¥For that
there are two things that are
absolutely necessary. One is, we
must not have areas that are just ly-
ing open where the Chinese can walk
in. On the eastern border, we had
outposts. The Chinese
came to Longju and they entered
into a conflict with us and they
occupied Longju. There, they Held
themselves. They did not proceed
further because, I think, even the
Chinese are aware that a world war
is not going to be to their benéfit
either. It may be a disastrous thing
for us. It is not going to be any
the less disastrous for them or for the
rest of the world. Therefore, they
have withheld themselves on the
eastern border.

On the northern border, our area
was vacant. They have moved fur-
ther. According to the newspapers,
the Pakistanis have sealed their nor-
thern border in Ladakh completely in
view of what has happened on our
side. We may have been wiser a
little earlier., Now that wisdom has
come to-us, we have to adapt the
rest of our Second Plan -and
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out Third Plaa to the development
of frese hill aress  as rapidly as

le. Countries like Swedeén and
Norway have certain parts of their
terfitory coversd  with snow  for
&gt monthg in the year. In those
aress, they have made living condi-
tione  comfortable, attractive and
véry good. Thete is no reason why
we datitrot Sevelop these hill  areas
of our coufitry and make them
attractive. With our growing popula-
tion, we need all the areas. We
must concewtrate all our efforts on
making our people live there and live
as comfertably as pessible with
sentral help. Whatever facilitles are
nesessary, auch as heating and ether
things must be provided. It cannot
Be &one overnight, of course, But we
must make a beginning.

If the Chinese do not respond—I
hope they will respend—to the Prime
Minister’s letter and a  conflict
becomes necessary, the challenge will
have to be taken up. The Prime
Mifiigter has said that we shall take
it up and I am confident that he will
be backed by every man, woman and
child in this country if that contin-
. gency arises. However, ag a believer
# pewce, 1 think that we must do
everything posesible, as is being done
by our Government to avoid such a
eonfingency, cohsistént with national
honour and national integrity.

The second point which is very
necessary for the defence of our
counfry is a neutral or buffer State
on our border. We have Nepal, we
have Sikkim and Bhutan and we
have entered into certain understand-
mg, certain arrangements with thém,
By whith we ar¢ responsible for
Meir defeiee and secutity and any
attadk on these territories will be
conwiderwd an atteck on India, as has
et dedlare® ¥y our Government,
The buffer State of Tibet was a
Lrokt  aslet W us. The Prime
Minister tol@ us in this House that
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Mr. Chou Bn-lai had todd him tNat
Tiet will continue to remasth sotond-
mous. His words were, ‘Citita Mas
suzerainty over Tibet, But Tipet is
not China”. 1 am rather swiptived
that in our own mape published in
our own country, noith of the
Himalayas, we show a3 China, We
do net mention Tiket at all. I do rot
see why the fact of Chinese suser-
ainty for 200 years over Tibet showid
mean that Tibet has no right to
nationheod or to independence. Did
we lose our right to independence
because of the suzerainty of the
British over us for 200 years? China
had agreed with us on certain
principles with regard to Tibet which
they have violated. Is it not time
for us to do something about it to
tell the Chinese that we must have a
buffer State in the north which the
British had established, from where
we withdrew ali our extra-territerial
rights out of idealism. I approve
of the idealism. We de not want to
expand into another country. We
stand by our own principles, and,
therefore, it was alright that we
withdrew. But so should the others
have adhered to their agreements.
We must see to it that just as we
tock a stand with regard to Algeria
and with regard fo several other
countries where the Western Powérs
were exerclfing suzerainfy, likewlse,
we should hsve the same yard-stick

with reégard to our next-door
neighbours, whose Integrity s&hd
security is so intimately connected

with our own secutity and with dur
own defence.

Some people have criticised our
stand on the question of entry of
China into the United Nations, after
their recent behaviour. I do not
agree with that point of view at all.
If China had been in the United
Nations, that would have exercised a
check upon het with regard to her
wrong action¥, whether it be with
regurd to Tibet, or whether it be
with regard to ouryelves, thut is,
India. Therefore, our pleading the
cause of China's entry info the
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United Nations, in spite of what has
happened, is fully justified, as the
Prime Minister has said. We cannot
give up our right policies because of
the wrong actions of others. We
fully stand behind the Prime Minister
in the stand that he hag taken, in the
proposals that he has made, which
are most honourable both for our-
selves, and I think, for China also,
because it gives her an honourable
way to withdraw from the position
it has taken and undo the wrong
that they have done against this
country.

Shri A. C. Guha (Barasat): It has
been sufficiently made clear by the
speech of the Prime Minister and
those of others, that India is facing
a great crisis, and a real danger. In
fact, since our Independence, there
has not been any danger of this
magnitude, which we have to face
now. In her aggressive hostilities
towards India, China has violated
all the conventions, and all the treaty
obligations in respect to Tibet, in
respect of Indian nationals residing
in Tibet and other places and so on.
Even the courier privileges that
were granted in the 1954 agreement
to our trade agents have been with-
drawn. J[Indian traders there have
been reduced to paupers, and they
have practically lost everything
there. Now, they are not even in a
position to repatriate their accumu-
lated wealth from Tibet to India.
They have been asked to send their
wealth or their accumulated money
by drafts through the Bank of China.
That is an impracticable suggestion.
These merchants are not very big
merchants. They are residing in far-
off areas. The Bank of China has
got only one branch in India, and that
i in Calcutta. So, in effect, this
will mean that all these thousands of
{raders who have been doing business
in Tibet for about a century or more
would lose everything, all their
wealth, all their trade and all their
stock-in-trade.

Here, I should refer a little to the
working of the Bank of China. As
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far as I am aware, there must be
some kind of reciprocity between
India- and other countries about
foreign banks operating in India and
about Indian banks also getting
similar privileges for operation in
those countries. But I think there is

no Indian bank operating in the
Chinese State now. I do not know
why the Bank of China is being
allowed to operate in India. I would
humbly suggest that the Reserve
Bank  should make a  careful

serutiny into the working of the
Bank of China. I think it is not
merely doing banking business, it is
doing something more than that.
There is a general feeling in Calcutta,
and I think that that feeling is quite
justified, that this Bank has been
serving as an agent for transferring
foreign money into India for subver-
sive and anti-national activities. So
I would suggest that the Reserve
Bank should make a careful scrutiny
of the working of the Bank of China
in Calcutta and how its business is
being conducted, whether it is not
really used as an agent for transfer-
ring foreign money to India for
fostering  anti-Government and
subversive activities. The allegation
I am making is a serious one, and I
hope the Reserve Bank will look into
this matter.

16 hrs.

Moreover, thousands of Indians,
are being denied their traditional
trade facilities in Tibet. I do not
know why the Chinese are being
accorded business facilities in
Calcutta and other places, parti-

cularly near about the border areas.
I think during the last two or three
years about 500 to 600 laundry shops
have cropped up in Calcutta. They
are luxuriously furnished. Practically
in all the important street crossings,
you will find one Chinese laundry
shop. The business that these shops
are doing would not justify such a
luxurious  establishment. I  would
suggest that the Intelligence section
of the Government of India should
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look into the working of these
Jaundry shops. When  Indian
businessmen in Tibet are being

deprived of their traditional business
facilities in Tibet, I do not know
why this new entry by the Chinese
into Indian business should be
allowed. They are doing something
more than laundry business, because
the business would not justity such
a huge establishment and the style
in which those shops are being run.

Under the treaty of 1954, our
pilgrims were assured certain facili-
ties to visit Manasarover and Kailash.
That treaty is being violated by
China. I feel that Manasarover and
Kailash are traditionally parts of
India and they should be included
within the Indian border. If ever
there is any settlement about the
‘boundary betweeh India and China,
the Government of India should sec
that these two places remain within
the Indian border. These are the
sources of the Ganges, Brahmaputra
and Indus rivers and they are famous
places of Indian pilgrimage. So they
should be within the boundary of
India.

From the White Paper, we find that
a number of Indian nationals residing
in Tibet and other places have been
detained and they, are being harassed
and persecuted under detention.
Even thoge who were kidnapped
from the Ladakh area were being
subjected to third-degree methods.
We can understand the nature of
interrogation in a totalitarian
country. Even veteran revolutionary
leaders broke down before interro-
gation in a totalitarian country. So
I think we should take steps to see
that any national of India, whether
kidnapped from India or who is
residing in Tibet, should not be sub-
jected to such interrogation and
third-degree methods under Chinese
detention. I do not know what hae
happened to these persons who were
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detained in Tibet, who were doing
business and who have been residing
there, whether they have beeq
released or not. From the informa.
tion available in the White Paper,

they have not yet been released.
What is the fate of these Indian
nationals?

In today’s papers there is a Gov-
ernment Notification saying that in

Kalimpong no foreigner will be
allowed to stay more than 7 days,
and beyond 7 days, any foreigner,

even & member of another Common.
‘wealth country, would have to fake
a permit from Government. I ‘do
not know why even for 7 days free
entry should be allowed to all cate-
gories of foreigners. The Govern-
ment should make some distinction
between foreigner and foreigner;—
nationals of certain countries should
be prohibited from entering Kalm-
pong and near-by  areas. Kalim-
pong has acquired notoriety by
being the centre of espionage againkt
India. The notification issued yester-
day or the day before ig rather on the
side of lenienty. Certain ' foréign
nationals should be definitely banned
any entry into Kalimpong and near-
about areas for even seven days or
‘less than that.

It is astounding that even in India,
the Chinese embassy has been carry-
ing on Anmti-Indian propaganda. I
cannot understand any embassy sitd-
ated in a particular country can en-
gage in a propaganda against that
country itself. Any country would
consider it completely futile to do
propaganda against a country in whith
it is situated. But here unfortunately,
there is a section of people for whose
“consumption and benefit the Chinese
Embassy finds it useful to publish the
anti-Indian stufY. )

The hon. Prime Minister referred to
some demonstration in Caleutta. Theoe
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was s famous slogan given by Lenin
in the early years of the Communist
revolution that the shortest road from
Moscow to London would be via Pek-
mg and Calcutta. They have got
Peking and now they would be trying
1o get Calcutta. I cannot say whether
they have got any particular intention
of capturing West Bengal but that
would depend upon the strength of
the party functioning within India on
behalf of another communist country.
‘There is a suspicion in Bengal that it
may be created as a sort of North
Korea in the near future. That is a
danger against which the Government
ghould guard. There may be a surre-
ptitious move to create a North Korea
in West Bengal and I think the Gov-
ernment should not be too complacent
sbout such a danger.

About the latest offer of the Prime
Minister, certain amendments have
been moved, It is quite easy to take
objection to certain things and feel
unhappy about them, There may be
reason to feel unhappy about the latest
offer of the Prime Minister, But it is
difficult to suggest any practical alter-
native. The alternative suggested in
the joint amendment is not construc-
tive and it does not give any practical
suggestion as to how to implement
their desire. When we come to the
practicability of a problem, we have to
be satisfied with many things which
we may not like by themselves. Per-
sonally speaking, I may not like the
1954 Treaty with China about Tibet
but that was perhaps forced by the
circumstances then prevailing. That
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those wings are gaing to be clipped if
we allow the Chinese army to be post-
ed at about 14,000 or 20,000 feet height
on the Himalayan peaks. The House
appreciates the emphatic declaration
made last session by the Prime Minis-
ter that we could not make a gift of
the Himalayas to the Chinese or to

any other nation.

Today also he was quite eloguent
about the importance of Himalayas
not only for our defence or strategy
but also for our culture, for our tradi-
tion and for the history of India, for
the Himalayas are the part of history
and tradition of India, Therefore, any
encroachment on the Himalayas in any
small portion there, should be resisted
and must be resisted by this Govern-

. ment,

China has never been a peaceable
country. We have been accused by
the Chinese Government or by Chinese
publicists and publicity agents that we
have imitated the imperialists and
have tried to be successor of the Bri-
tish imperialists.

16-11 hrs.

[Mr. Speaxer in the Chair}

Sir, the present China is the succes-
sor of party imperialists. China proper
is confined within the Great Wall of
China which would come to a little
over one-third of the present China.
The whole of China today is the result
of the conquest of various emperors
who dominated over China; Manchu-
ria, Mongolia, Sinkian, Tibet and Yun-
nan, were never parts of China pro-
per. After these conquestg by Chinese
emperors and conquerors, they went
on integrating the country. Once they
consolidate their borders on the south-
ern part of China according to thci,r,
own liking, {.e. the borders of In
am sure they will  also turn {o

ff
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territory " from thet‘lSSl!., , 4% im
not unlikely that in the near future
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the- friendly relations between China
and the USSR will also be disrupted.
Foreign policy or the policy of strategy
does not follow always on the ideolo-
gical lines. It follows on natioenal
lines. The present policy of Russia is
the same policy that was laid down
by Peter the Great. He tried to ex-
tend his territory to the Black Sea,
with control over the Baltic ports and
access to the Pacifie also. That was
the foreign policy laid down by Peter
the Great and that is the foreign policy
that has been followed by Russia even
today. So, China also may some day
follow the old policy of expansion and
she is sure to try to make her position
as supreme as it was once during the
heyday of her glory in the past. That
is why China has started this crusade
against India.

It hag been said that China became
aggressive and angry at us because of
our giving asylum to the Dalai Lama.
But, in fact, the Chinese aggression
started even long before that. The

Chinese designs started even earlier

than that. Now, what have we done
in regard to the Dalai Lama? Dalai
Lama hag been given political asylum,
The giving of political asylum is just
an obligation of any civilised nation.
Marx took asylum in England though
England did not share the political
theories of Marx. Lenin and Sun Yat-
sen and others tock asylum in other
countries. Those countries might not
have had great sympathies with the
views held by Marx, Lenin or Sun
Yat-sen. Similarly, if we have given
shelter to the Dalai Lama, that is only
as an obligation of a civilised nation,
particularly under article 14 of the
Charter of Human Rights laid down
by the United Nations. In the charter
it has been said that everyone has the
right to seek and to enjoy in other
countries asylum from oppression; and
can stay in that country if it gives
asylum. We have only followed that
procedure; it is the obligation of a
civilised nation and in fulfilment of
the provisions of the Charter of
Human Rights.
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We have been behaving in a decent’
manner. We have not violated any of
the international conventions or any
of the treaty obligations, whereas
China has been violating the interna-
tional conventiong and treaty obliga-
tions almost in every respect. And
that is quite befitting us as a nation.
Yet, I am sure, the Government will
take necessary precautions to see that
the areas already under the occupa-
tion of the Chinese wil] be vacated by
the Chinese.

I am not suggesting any definite or
easy course to achieve our geal. I
think the House will accept the peolicy
of the Government and endorse the
views mentioned in the latest letter of
our Prime Minister, because we can-
not suggest any other alternative.
1,000 million persong are involved in
this. It is not an easy thing to go to
war. It is not possible for India or for
any other country to leap into war in
a light-hearted manner. We have to
think carefully, because it will mean
a global war. So, India has to behave
with all the respeonsibility of a civilised
natien and as a member of the United
Nations.

Shri D. 8. Raju (Rajahmundry):
Mr. Speaker, Sir, I thank you very
much for giving me a chance to make
a few observations on this most im-
portant and vital problem, which is
agitating the minds of our country-
men today. It is a very vital question,
because it involves the safety and ter-
ritorial integrity of our country. It
invelves and vitally affects the rela-
tionship between our two great coun-
tries, India and China, Also, it might
create a permanent state of tension
between the two countries possibly
leading to a major conflict, which if it
develops unfortunately, will be fatal
for both the countries.

However big and great China may

be, it cannot get away lightly in a
major conflict with India. It is bad
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for Asia and deep darkness might
-descend upon beth countries. But I am
certain that China will not take any
further steps towards aggression of
the Indian frontier, because China has
had a revolution; they have had
enough experiénce and they know
fully well that India also has become
a strong country after independence.
In this atomic age, no leader, how-
ever great he might be, will be foolish
encugh to launch his country in war
against a neighbouring equally big
country; and, China knows that.

I heartily support the statement of
our Prime Minister. I heartily agree
with the basic policy he has been all
along pursuing and which he will
pursue in future also. So far as the
resolution of this conflict is concerned,
we must make every effort to resolve
it peacefully. There is still a chance
and a possibility. This conflict might
have been due to a misunderstanding
on the part of China, It is possible
that a solution might be found
through talks between the two Prime
Ministers; if any chance is available
for the two Prime Ministers to meet
and discusg this question, I think that
is the best way of solving this prob-
lem. At least this is a warning shock
for us. We cannot ignore these deve-
lopments. Whatever the future might
have in store for us, at least we must
be prepared for anv eventuality. We
must get ready and take stock of the
situation. We are 400 million people.
In this atomic age, land force still
plays an important part in the defence
of our country. So, we must increase
our land forces and put up the morale
of our country, I deo not think there
is any Indian who will hesitate to
saerifice his life for the defence of
the country. I think almost all the
parties of our country are united
under our Prime Minister for the
defence of our country. I say that
every effort must be made to streng-
then our defence. Neot only should we
increase our land forees but, if neces-
sary, we must be able to buy aero-
planes and tanks from whichever
. sources they are available. We had
been doing that all along. We have
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bought so many tankg from America
and so many aeroplanes from the
United Kingdom. So, we should not
hesitate to get all the necessary equip-
ment which we need for the defence
of our country, Under no circumst-
ances should we take ony risk so far
as the defence of our country is con-
cerned,

1784

Now the whole country is agitated
over this problem, and there is right-
eous indignation in the nation. All
the same, we are all still behind the
Prime Minister in whatever he said
today. We completely endorse his
second reply to Premier Chou En-lai.
We believe there is still scope for
peaceful settlement across the +table,
and I hope that Chinese leaders and
Chinese people will be reasonable
enough to come to a settlement with
us on this issue,

Now not only our country but al-
most all the countries of the world
have expressed their opinion on this
issue. They have unanimously said
that China has trespassed into our
frontier. Their occupation of Longju
and the portion of Ladakh are obvious;
nobody can deny them, Now how to
keep the Chinese away from the
frontiers? What 1is the solution?
First of all, we must try all peaceful
methods, If these methods fail, we
will, of course, have to use force, if
necessary, as that is the last resort.

The basic question, as has been
pointed out by others, is our foreign
policy. I feel that there is no neces-
sity to effect any change in our foreign
policy. It has paid us good dividends
before and I am sure, ag our Prime
Minister said, there is a lot of truth
in that. There is still a possibility
that China might regret and get back
to her original frontiers. The latest
offer of our Prime Minister to vacate
the frontier areas before a settlement
is finally reached is, I think, a very
good offer. It is in keeping with the
dignity of both the countries, I hope
it will be accepted by China. After
all, we are two neighbouring countries
and we cannot afford to be pertig-
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nently in a hostile condition, because
it may affect the progress of both the
countries. There was no strife bet-
ween these two greait nations for over
2,000 years and there is no reason why
there should be any quarrel on these
incidents. Our relations with Pakistan
have improved lately though we did
not expect them to improve so soon.
In the same way, I hope we might be
able to arrive at a peaceful settle-
meént with our heighbour China also.

‘Shrl U. C. Patnaik: I have been
obntent with bringing in a substitute
motion only calling upon the country
for national unity, or national awa-
kening, and national re-organisation
in the face of this Chinese
menace, But then there are certain
riatters that we cannot keep back
from the country, We want it to go
algso into our record that there have
bgen certain failings on our part
which should be taken into account

nd remedied. There is need for re-
orienting our approach.

‘1 bring in this substitute motion for
condemning the Chinese aggression
and atrocities, for disapproving Gov-
ernment’s complacence in relation to
Chinese matters and for urging upon
Government to take very strong and
determined measures to evict the
Chinese from our territory and to see
that our frontiers are not easily vio-
lated by any outside nation.

:Regarding the aggression and atro-
cities we have been reading in the
White Papers, we have been reading
in the newspapers and we have been
told though reluctantly, by Govern-
m_ent now and then about the atroci-
ties committed by the Chinese on
Indian "personnel and about their
aggression against Indian frontiers. It
is not, as the hon, Prime Minister put
it' this morning, an ordinary border
dispute between one nation.and an-
other. He, of course, has referred to
it ag also of India's sentimental
nttachmeat to the Himalayas, But I

t it from anothser point of view. It.
i;xnéthlnc uore .¢han. .au _ordinary .
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border dispute because it i8 a stab in
the back by China while assuming the
mask of friendship. It is under the
outward cloak of friendship. It is
under the cloak of Panchsheel that
all this aggression has been going on
against our borders, It is due to that
very name of friendship that we have
been yielding now and then  and
adopting an appeasing policy. It ig a
stab in the back and it cannot but be
condemned in the strongest language:
I would put it in the Shakesperesn
language. “It is the most unkindest
cut of all” coming as it does, from one
who has been calling himself as our
best friend, ally or partner in Panch-
sheel and so on, :

Then, Panchsheel has been used BY
the Chinese not in an honest way, but
we can put it—as a sort of military
camouflage or political strategy to ex-
pand itself and to extend its popula-
tion to this side of the border and to
occupy strategic positions on our
side. That is unfortunately the man-
ner in which China has understood
Panchsheel. While enunciating our
foreign policy, national organisation
and our military disposition we have
got to bear in mind this approach of
China and the implicatien of Panch-
sheel to them, our so-called friends
and partners.

China has not yet dared to attack
Pakistan though it has intentions on
Pakistan territories, It is probably
because China is afraid that Pakistan
will give the kick back with some in-
terest or that America will come to
the aid of Pakistan. China hag also
similar disputes, or at least intentions,
against Russian territory. But it dare
not go against Russia. It has found
us very convenient with our profes-
sions of Panchsheel to deceive us. It
has also been returning our compli-
ments in words but actually it is ex-
tending its stranglehold over ocur terrl-
tories wherever possible.

Inthuconnecﬂontwouldpointoaf-
that from' the newspapers a lot of -
things' have heen elicited. There ame
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many eother things also that have got
w ‘e appreciated by Government. We
tre fald that not only the military
highway has been constructed from
Sinkiang to Tibet, but that branch
roads from that highway have been
congtructed into our own territory to
the south and west of the highway.
I would like the Government to en-
lighten ug on this matter because it is
& very vital issue. It is not merely a
line of communication between Sin-
kiang and Tibet, but it is also intend-
&d for future aggression against Indian
territories, The same thing is there
on the eastern gide also, There are
highways. They have got a number
of airfields. They have got their army
bases at Yatung and Sinkiang. They
have their aerodromes at Lhasa,
Gantok and Rudok. They have a land-
ing ground at Gyantse. They have
an airfleld near Chushul and another
between Ladakh and Leh. Then
among other roads is a military road
from Yatung leading to our frontiers.
China is preparing itself for another
‘protracted war” against us. You may
remember that Mao Tse-tung is the
suthor of that famous hook Protracted
War. He has been preparing his coun-
try for protracted wars, and now the
protracted war against the Indian
frontiers has commenced. It is not
bombing here and there, but guietly,
silently, slowly and steadily they are
moving on into our territory, quietly
occupying it and facing India with a
fait accompli while talking outwardly
of friendship, Panchsheel and all soft
and friendly language. We have got
to remember these things and we
have got to remember that they are
trying to pursue the old idea of the
Himalayan Federation. They are try-
ing, and I am afraid that one day, or
other our Himalayan friends, the
buffer States between us and China
will be gradually liquidated or ab-
sorbed in Chinese hegemany.

“Tibet has been liquidated. And by
whom? It is by the connivance or the
concutrrence or help of India. 1 will
Femind the Hous‘ot what I had
referred 0 in the "The hon.
the Priniy Minister was felling ° this
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House, and through this House the
country, about the correspondence
between India and China, relating to
Tibet in 1940 and 1851. He wunfor-
tunately passed over two letters, very
strong and very well-worded letters,
emanating from our Indian Govern-
ment to the Chinese Government, on
the 26th October, 1950 and on the 31st
October, 1950. They were very strong-
letters. They drew a line of distinc-
tion between the suzerainty of China
over Tibet and the autonomy of cer-
tain portions of Tibet. At that time
the Government of India was very
strong and determined in those letters.
to China. The reply of China refers
to our Ambassador in Peking at that
time, who wsas said to have been
given certain information by the Chi-
nese Government. But obviously that
information was not communicated to
the Government of India. More than
once there is the reference to our
“then Ambassador” in Peking, and
then this soft-pedalling began in 1951.

Sometimes, reading between the
lines of these letters we cannot but
feel that there has been a change, a
major change in our foreign policy and
in our attitude to China after 1950. It
was during 1850 that those two letters
referred to by me were written. It is
in 1950 that we have got the statement
of our Prime Minister while referring
to the maps, it was on 20th November,
1950. 1 shall just read it presently.

Pandit Nehru, in reply to the ques-
tions in the Parliament regarding the
Himalayan border, regarding the maps
circulated by China about the Hima-
layan border, stated, in his usual,
strong and determined way, ‘Maps or
no maps'—I remember, those lines
were reverberating in the minds of
everybody—"“Map or no map, that
is our frontier, the water-shed of the
Himalayas, that well-recognised fron.
tier, that is our frontier, and we will
not allow anyone to cross it”.

That was what Pandit Nehru, the
Prime Minister had stated in the Par-
Hament on the 20th November, 1950.
As 1 said some time back, those two
letters written in  October mo ‘and
the stréng, “determined way' in Wiith

e s s ama e e
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the Prime Minister put it in the House
in November, 1950 make us feel that
we then had a Prime Minister who
was strong enough to lead us against
the Chinese or any other aggressor
nation. But, then, from 1951, we have
adopted a sort of weaker policy to-
wards China; may be in the interests
of Panch Sheel, may be in the interests
of world peace, may be in the interests
of not having a cold-war. There is
no doubt in ocur mind about that. If
we go through the correspondence
from 1949 tao 1954, we find that we
have been yielding and China has
been misunderstanding our friendship.
China has been misunderstanding our
concessions to her. It has been think-
ing that we are either weak or we are
prepared to yield in order to have
Chinese friendship. In the Agree-
ment of 1954, we have conceded every-
thing that the Britishers had secured
for us. We have given up everything
that in 1950 we asserted to be our
position and our view, What did we
do? We gave up our rights there. We
withdrew our military escorts from
there. We had a right to keep two-
thirds of the number that the Chinese
kept there. We conceded certain
other things. Ultimately, we have
made a present of the lines of com-
munications and all the dak bunga-
lows. Everything we have made a
free gift of. I do not say that we
should not, I do not say that we
should be mercenary in our dealings
with other nations. But, I say, all
these concessions made China feel
that we are either weak or we wanted
to placate her by being patted on the
back and being told that they are our
partners in Panch Sheel. After 1950,
we yielded.

One of the most peculiar features of
the 1954 Agreement is that in every
clause you have it repeated from time
to time that ‘“Tibet is a province of
China.” In all the other agreements,
it was not so. It was always there
that there was some sort of autonomy
for Tibet or at least Outer Tibet. That
is the first Agreement where in every
clause, we have put it down that
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Tibet is a part of China. As my hoa.
friend who just proceded me hag told
us, we have practically liquidated
Tibet by the Agreement of 1954.

Now that it is admitted that so much
of our territory has been occupied, a
few pertinent questions arise. Why
was not the country and Parliament
taken into confidence all these years?
You remember, Sir, you led our dele-
gation to China. Even at that time,
when we were briefed by the Prime
Minister, I do not think either you or
any of us were told anything about
the Chinese intentions, designs and
operations in our own country. But,
that road was being constructed, air-
fields were being constructed and forti-
fications were being constructed and
$0 on.

This morning, when one of our
Iriends was telling about how China
must be laughing in their sleeves, I
Telt when some of us were given that
corresponding slogan to Hindi Chini
bhai bhai how they must have been
laughing in their sleeves that we did
not know that our own country had
been invaded and that a portion of the
Ladakh military highroad had been
constructed.

We remember also that during 1949
and 1950, we had entered into several
agreements with Afghanistan, Sikkim,
Bhutan, Nepal, ete. All that was be-
fore the end of 1950. That was when
we were firm, but friendly in our
approach. We had treated these buffer
states as our friends, We were pre-
pared to go out and help them. After
1950, as I find frem all the recorded
correspondence, we have begun yield-
ing, we have begun appeasing.

Another question that arises is, why.
was no step taken to defend our bor-
ders? Our borders have got to be
defended. Why did we leave our
borders undefended? Another ques--
tion is, why the Foreign Affairs Minis-
try did not take the help of Defence
and Home Ministries and the State
Governments concerned in order te
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safeguard the borders? The External
Affairs Ministry, as you know, Sir, is
a Ministry to decide policies, parti-
cularly foreign policies. It has no
machinery to implement its decisions
regarding defence except our Defence
organisation. Ii is true that we were
told about Defence preduction. I was
a Member always shouting from this
side of the House that Defence pro-
duction should be aeccelerated. But,
that does not mean that defence of the
borders should be ignored and should
be totally left in the lurch simply in
the interests of defence production.
That is a wrong way to put it. They
avre not mutually exelusive things.
Defence produetion can go on and
defence of the borders should alsg be
ensured,

There is another more important
guestion. Even you did have a large
army to defend all your borders, why
did not our military intelligence co-
operate and co-ordinate with the civi-
lian intelligence of the Home Minis-
try or of the State Governments in
order to locate people coming from
outside? How is it that we did not
know all these things? Then, what is
the use of having an Intelligence De-
partment at the Centre and Intelli-
gence Departments in the States and
the Military Intelligence Department?
These are all working and functioning
but an enemy country is approaching
hundreds of miles into our own terri-
tory, occupying our territory, and yet
nobody is taking notice of them.

Another thing we are told is that
the Chinese are able to get informa-
tion much earlier because they have
means of communication sueh as
radar, telephone and all those things.
If they could import all these things
inte our side of the Himalayan frontier,
hew is it that our forces are going
there without all these necessary
equipments? Now, I would go a step
further. What we are informed is that
our forces do not have the required
wearing apparel, the required food,
the required type of weapons for the
Himalayan terrain, fer the high alti-
tude, and for the snow-clad regions.
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Now, that this question has come
up,. ...

..Shri Jawaharlal Nehru: Who in-
formed the hon. Member about this?
Who gave this latest information to
him?

An Hon. Member: By studying.

Shri Jawaharlal Nehru: The hon.
Member said that our soldiers have
not got enough food, enough wearing
apparel, enough equipment and so on.
I want to know how he had got that
information.

Pandit K. C. Sharma (Hapur): Fig-
ment of imagination.

Shri U. C. Patnaik: We are not
bound to disclose the source of
information, but there are two me-
thods by which we get information.
The first is that we get information
from books and other literature. The
second is this. We get information
through some sort of anonymous cor-
respondence, which we cannot ignore.
It is true that Government may ignore
them; and Government may depend
upon their legalised machinery. But
we have our own machinery for infor-
mation, and we give the information
that we get.

Shri Kalika Singh (Azamgarh): But
my hon. friend should place that ano-
nymous letter on the Table of the
House.

Shri Nath Pai: No, why should he?

Shri U. C. Patnaik: Then, we have
got to look into the question as to our
defence. We read in the papers today
that our Defence Forces have taken
over the NEFA area or are going to
take it over. Although it was decided
several weeks ago that our Defence
Forces should take over the overall
defence of the NEFA area, yet, till
now, only plans are being prepared
by an officer deputed by the Army
Headquarters, by the Army Comman-
der of the Eastern Command and by
the Governor of Assam. We are told
that they are planning for the Defence
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Forces taking over, and then the De-
fence Forces would take over., 1 do
pot know what is true, but that is
what has appeared in the newspaper
report.

Shri Jawaharial Nebru: I am sorry
%o interrupt the hon. Member. The
Nefence Forces took over this some
months back. They are planning for
future work, future operations. They
have been controlling this completely,
since, 1 forget, July or August or Sep-
tember.

.Shrl U. C. Patnaik: That is the
rewspaper report which has appeared
this morning.

' Shrl Jawaharial Nehru: These ano-

)

nymous reports need not always be
oqrrect.

- Shrl U. C. Patnalk: The report
which appeared this morning says that
Although the Defence Forces were
waid to have taken over the NEFA
area, at present three gentlemen have
been -authorised to formulate plans as
{0 how that is to be implemented. I
may be wrong, because Government
do not take us into confidence. ...

Shrl Jawaharlal Nehru: I assure the
hon. Member that what I say is cor-
rect. 1 speak with authority, because
I know. The Defence Forces took
over this, as far as I remember, about
three months ago. The Army Head-
quarters requested the Assam Rifles to
remsain where they were, and they
changed them about; they are under
control. The Assam Rifles were consi-
dered by our Army Headquarters as
peculiarly suited for that terrain. They
nid that they would keep them. I do
not ‘want to disclose where they are
kept, but they have got them too
mund about. Now, they are conferr-
ing with each other. I do not lmow

ow the hon. Member has arrived at
the conclusion that something was

Becided six months ago but that three
vedlﬂe are ‘meeting now only. The
‘three peopls snd four people will be
n Al the time, tod:y tomorrow
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Shri U. C. Patmatk: Thanks for the
information and assurance givenm by
the Prime Minister. But we read mn
the newspapers, and we cannot help
believing some of the reports, because
there is no contradiction from Govern-
ment side, and, therefore, we are
forced tg believe them. And believing
them really feel worried as to whether
our Defence Forces have really taken
over. That is the newspaper report,
I am just repeating it,

Now that we have the assurance, I
go over to another point, and that is,
to tell this House that in an emergen-
cy of this kind, it is natural for certain
people to try to take advantage of it.
I hope they will not, but I remember
in 1948, when there was a war emete.
gency and when there was an invasion
by Pakistan, I told this House more
than once the various items which we
had to purchase. Many of them were
useless and many were not required.
So 1 would request Government t{o
kindly bear thig in mind, and if there
are proposals coming to purchase this
thing and that thing at a very heavy
cost, they will try to screem them
well, Secondly, I hope they will also
try to supply our people with all sorts
of necessities required for high alti-
tude, for snowy terrain, hilly regiona
etc., like wearing apparel, hot water
bottles, tents and other things. These
should be given high priority.

With regard to weapons, it is possi-
ble that the weapons our people carry
are too heavy and too cumbersome
for these regions. If it is poasible fo
substitute certain weapons at least for
a few battalions, it will be a goad
thing, Of course, I will not go inte
further details in the House. I have
given them in writing to Government
—the various items that they could
do. I may be wrong, but still they
they. should examine those thinn

" 1 may not present gt .the time: o!
reply tomorrow. With your pernils-
sion, } would withdraw - the mend
mens-standing in' my name. - ¢
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Shri Khadilkar: (Ahmednagar):
Fortunately, I do not belong to the so-
called motley crowd on this side of
the House....

- Shri Nath Pai: But to the more
-motley crowd on the other side,

Shri Khadiikar:..nor do I share the
honour or privilege of belonging to
another motley crowd on the other
-side which our Prime Minister is lead-
ing in the name of the Congress Party,
because the issues raised are of a
fundamental nature. Though Shri
M. R. Masani has declared from one
side that he fully shares the view ex-
pressed by our Prime Minister and that
he supports the non-alignment policy,
equally on this side, Shri S. A. Dange
said the same thing. I must admit—
and those who know politics must
realise—that both of them have psy-
chological bonds with centres outside
‘this country. There are centres of
inspiration from where...

Shri M, R. Masani: Mr. Speaker, I
must protest against this kind of re-
.mark. I have no psychological or
other bond outside this country. No-
thing that 1 have said warrants this
kind of imputation. I would request
the hon. Member to withdraw it.

1 said that our
world in-

Shri Khadilkar:
politics is not free from
fluence.

Shri M. R. Masani: Mr. Speaker, 1
seek your protection. The Member
has made a statement which is a libel.
He must withdraw it.

Shri Khadilkar: If his mind is insu-
lated, I will withdraw it. (Interrup-
tion).

Mr. Speaker: Order, order.

Shri M. R. Masant: The hon. Mem-
ber has asked me whether I am insu-
lated. I am not insulated, I am
open to all kinds of influences. I ob-
Jject to the remark made by him and
request that it should be withdrawn.
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Shri Khadilkar: Then my remark
stands. . o
Mr. Speaker: If the hon. Member
does not want to withdraw it, let it
stand. &

Hon. Members can support their
contentiong by adducing wvalid argu-
ments instead of trying to attribufe
motives to any hon. Member.

Shri M. R. Masani: 1 demand that
this remark should be withdrawn by
the hon, Member.

Mr. Speaker: God alone knows

what psychology is.

Shri Khadilkar: I will not with-
draw it. :

Shri M. R. Masani: I would like
to know whether this is a phrase
which an hon. Member can use againdt
another, !

Shri Joachim Alva: When I paid
that he worshipped at the .Nehru
shrine he called me a ‘stooge’. Yet
I never protested. .

Mr. Speaker: I am not able .to
follow. Psychological bonds ave
differeny from pecuniary, economie or
financial  bounds. Nobody need
quarrel with another on that score.
One may have one idelogy, another
may have a different ideology. I am
not able to take ekception to phyche-
logical bonds. There are ideologiés
in the world. We all belong to vari-
ous religions and so on. If my guru
is somewhere outside this country, 1

_owe allegiance to him.

Shri M. R. Masani: I have no guru
outside this country. I submit the hon.
Member must withdraw his remark.

Shri Khadilkar: I would not like
to do injustice to my hon. friend.
He is very intelligent and with his -
sweet- reasonableness in this House, I
expect of him some rational apprp-
ach . . . (Interruption) Let him hear
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me and then if I find that it is 4&ro-
gatory, I will withdraw the remark
against him as well as Shri Dange.

Shri M. R. Masant: I refuse to
allew myself to be put on the same

level ag Shri Dange... (Interrup-
tityms) .

Shri Khadilkar: Before coming to
the threats that are facing the coun-
try, § wonld like 6 tremintd the Prime
Ministet sbout oned thing. Since per-
haps the French Revélhution, there ste
ideological considerations in every
‘hation’s fofeign  policy ahd in our
sountry during our Nrupgle for
freedom the only mind that influenc-
ed Indian nationalism  with some
foreign outlook was that of Pandit
Nehru. Bven new there is sueh a
wide gulf between the leader and the
doltowers. When he said that there
were so many people on this side who
exploit the situation, it is most tragic.
But I find that many of tve pedple
siVMiAg oppesite telking loudiy that
ey have no faith in this basic peliey
and they have a sheaking sympathy
with Masani and Kripalani. (Inter-
vuptions.) 1 lowow it from their utter-
ances. Therebore, at thit hour of
ecinla, e must aise  distiplire the
sinds of thése peoples . . . (Interrup-
oone.)

Shri €. K. Bhattacharya (West
Dinajpur): 8ir, he has no right to say
_what our attitwde is. He ig cemple-
tely mistekken i he thinls that what
he has said is our attMude.

Shri Khadilkar: Teday, Chinese
aggression, everybody admits, has
really put to test our foreign pelicy
which we were so long following
without deeper understanding. 'There
are amateurish suggestions about go-
ing to the battle, about diplomacy,
about our foreign policy. Those who
Htve in the old woMd ideas canh véry
well advihce those suggeatidhs.

vimeed.  Therefore, when we think
‘in tems of defence and foreign Po-
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liey, we Mave to live with the cur-
rert SlsdWhete. We eamndt cut eWey
frem the world current. By dethg so,
we can advance certain plausible
arfam®hts an@ say: We have fatled
here of we lvitve fhiled dhere and YW
create a certain amount of defeatism
in the country. That process is alteady
there. I would like to warn the
people of this cousitry from this phat-
o . . . (Interroprisne) . 1 sy #his
from this House that they rmult wh-
defstand the implichtions of dur
pelicy and how we are going to im-
plemient jt.

The Prime Minister said about the
orre track mind. There is nothing
wreng in the peliey. But our diplo-
maey is of one track nature and it is
a diplomatic failure because when I
study the history of diplomacy in the
Soviet Union as well as China, I find
there is a certain amount of dialec-
tical dualism in it. The Prime Minis-
ter, as a true Gandhian, got thiough
that tradition in the natioal strug-
gle and trusted to a latfe degree the
professions of Chinese leadership. It
fs not a question of importance whe-
ther a mile of territory is oecupied by
the Chinese. The basic issus is thai
our neighbour is such that he never
keeps the plighted word. You can-
not live in pestice and good neighbour-
liness and friendship with a neigh-
bour which breaks every agreement
on some pretext or the other. This
is the gravest issue before the nation.
When I discuss this matter, I want
to bring to the notice of the House:
what are the objectives of the
Chinese foreifgn policy since the
Communists have coime to powef? I
have given some thought to it. Sdme
emiment writers about the Soviet
developments and Chinese davelop-
ments have pointed this out. There
is a cettain force of tradition. Ulti-
mately Markism is getting deeper
réots andl is overcome By tradition.
O all the comMmunist countries,
China has Nrekter and deeper tradi-
tiony and routs in the tradititns.
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 What is that tradition? That tradi-
flon it képt alive in Taiwan or For-
fades ufier the Natiomalist Chinese.
You will B8 suiprised to know that
‘the poliey of the Nationalist Chinese
regarding the lost territories of
China is interesting. It dates back
from the Manchu dynasty. I hap-
penied to know it fiom a book pub-
lighed as late as 1956. Therein, they
have made these claims, and claims
dating from the Manchu dynasty have
been put forward. I shall just men-
tion a few iteins. For instance, they
claim the whole of Viet Nam and say
that it belongs to China. They claim
that North Burma belohgs to them,
and to your surprise, they say that
Sikktm, which was conguered by
the British imperialists, forms part
of China. It also forms part of the
Chiitrese socivty or etnpite. They say
hnt ousife their empire the barba-
rians ltved. That is the whole con-

cept.

The Prime Minister used some soft
words in this regard. In their his-
tory, the word “barbarian” has been
used. Now, the object of recovering
the lost territory that is placed before
the Chinese people all over the world
by the Natiomalist Chinese has not
been denownced by any word or deed
by the present Commuhist leadership
in Chine. This point must be borne
in mind while dealing with the
Chinese case. .

Amether factor is, China’'s diplo-
macy is not as open &8 ours. Their
diplotnacy is secretive. We have got
ecertein other factors to be considered
ot shis hour. Feor instance, when
there was a cenflict in 1986 between
Poland and Russia and Hungary and
Russia, what the Chinese lemderhip
. and their spokesman said must pe
. borne in mind. Then they had stated
vt there was a contradiction. This
is very importent if we want to
.patwue cer@ain friendly relatiomship
g Reve a Clear understanding of
their diplomacy. Mr. Mao-Tse-tung
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propounded a thedry of contradic-
tions. e sd that in the sociatist
witid aito Miete were cnttadictions
and theire was a big-hation Chatrvi-
nism. Let the Notse mark this word.
Today, witite desling with the indin
China relations, we must remembder
these worSls uwsef by him when there
was a confitet between Poland ang
Soviet Ution.

So, 1 feel that while we the Asiatic
people are just coming up afteér achi-
eving freedom, and are trying to Wild
up in a demoeratic way, the Chiness
want te brow-bemt us and creaté in
us & feeling and create in us a certmin
amount of the sense of defeat, say-
ing that they are the peopi¢ wivw are
going to rule not only the Pacific but
perhaps, if possible, the whole of
South-east Asia and the Indian Ocesn!
That is the progremme before thewm.
Let us underatand it perfectly clearly.
If we understand titis aspeet of Chi-
nese peliey, then aleme Wwe can deal
with thhem in a correct rhanner.

Of course, I stand for the basic
poliey without any merital reserva-
tion, as many of us are. I stand for
that policy. The Prime Minister dlsc
referred to the west. According to
some people, the meeting at Camp
David was a setohd Munich, where
Eisenhower and Khrushchev came to
some wnderdtanding with a view to
lessen the cald war tendion. But
thers are peopie on this side who are
afraid of such mestings and negotia-
tions and puasidble collaborétion bet-
ween the capitalist world ahd the
socialist world, because, thresugh theee
meetlrigs certain ideslogical fall out
might contaminate peoplé like Shri
Masuni arid ofiers. That is the
feeling about such a rmeeting On
the westétn siGe, toflay the pusition
is thet the countries of thé west
are feeling with a certsin asmouwnt
of hope that there is a powsibility to
live witheut fear. For the last 10
years, pefticaularly during the Stalin
regime, there was always a cloud of
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fear of war, either cold war or as
sSome people in this House are advo-
cating, keeping before them the jea-
lous ideal ‘brinkmanship of politics’
to be followed in this country. All
these people and all these statesmen
who have advocated it have been
<defeated because the worid forces
have come to such a stage where a
certain understanding is  absolutely
necessary and war has become prohi-
bitory at the present juncture.

17 hrs.

Therefore, when such a healthy
atmosphere of peace, of dispelling sus-
picion, lessening cold war tension, is
prevailing there, should we hope that
the same atmosphere will be kept on
our frontier? That is the main issue,
the basic issue, the fundamental Lssue
of non-alignment and peace policy.
We find China has not simply occupi-
ed a few square miles of territory. 1t
might be 1,000; it does not matter for
me for the time being, because graver
issues are involved. It has knocked
down the bottom of peaceful co-
existence. It has threatened the out-
side democratic worid. I am sorry
that except for the statement of My,
Khrushchev, no other socialist country
in the world has openly criticised this
breach of peace policy by China nor
our communist friends have that
courage to condemn it.

An Hon Member: They never had
it

Shri Khadilkar: Therefore, I
would like to state on this occasion
that when we subscribe to this policy,
we must subscribe to all its impit-
cations. When Mr. Masani says “I
subscribe to it”, then all the impli-
w<ations are there. On the economic
front, he cannot advocate a policy of
no further industrialisation and more
«of agriculture. That is a contradic-
tion. He must study the theory of
contradictions from Mao at least, if
nothing else. In his own logical ar-
gument, he should not allow such a
<ontradiction to creep in,

The non-alignment policy that we
‘have adopted in my opinion, is the
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only policy which can develop tﬁe
country, put us forward, prepare us
for better defence on our own stron-
gth, and without looking to help from
this side or that side. If at all we
want to stand on our own feet
and stand up to China, we cannot just
think in terms of deployment of
troops; we will have to think in terms
of creating a mighty industrial base
that wil] sustain the army. Without
such & base, talk of war or taking a
posture of war has no meaning.

Therefore, when I suppor* the nor-
alignment policy. 1 support it funda-
mentally. But at¢ the same time, &0
far as the northern frontier is coy-
cerned, we will have to assess the
past mistakes that we have committed
and come to some real conclusion be-
fore we advocate any policy of a
practical nature. At the northern
frontier, the first great mistake that
we committed was that we just over-
lookeq foresight of our former rulers;

‘when the Britishers were ruling here,

they had certain ideas about the de-
fence of ocur country.

Here 1 would lke to remund the
House of a small extract of the so-
called Simla Conference. In the
Simla Conference agreement one
paragraph is really of some signi-
ficance to us even at the present
moment. 1 will only read article 3,
omitting everything else. It says:

“Recognising the special intérest
of Great Britgtin, in virtue of the
geographical position of Tibet, n
the existence of an effective Tibetan

© Government, and in the mainte-
nance 'of peacc and order if ° the
neighbourhood of the frontiers of
India and adjoining States, the Gdv-
ernment of China éngages except as
provided in the article & of." this
Convention not to send troops " “I#to
Outer Tibet, nor to station civil or
military officers not to ' establith
Chinese colonies in the country.” -
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Here everv word is important.

-
" “Should any such troops or
officers remain in Outer Tibet at the
date of the signature of this Con-
vention, they shall be withdrawn
within a period not exceeding three
months.”

Now, if we go through the whoie
document, we find that for the de-
fence of the northern borders Tibetan
position had a very vital significance
and the British statesmen ihen had
given very serious thought to it and
they have entered into a Ccnventiun,
the Simla Convention that in no case
should the military occupy Outer
Tibet and that it should remain an
autonomous and completely indepen-
dent State—it is in other paragraphs
which I am not reading. Because. it
is very difficult for two bLig natiors,
like India and China, to live in peace
without a small territory like Tibot
having autonomy. Even 1if snzeraimy
is exercised by the Chines. it d-es
not matter—but there is autonomv
which would be effective in a real
sense This is one part.

I would like to refer to another
matter, which is of very great signi-
ficance. In 1895 there was a general
agreement between the  Britishers,
Russians, Chinese and Afghanistan—I
hope the External Affairs Ministry
will take note of it; I do not know
whether they have come across this
document. At that time they laid
down certain convention, certain rule
of guidance for determining the boun-
daries. I would like to read that
rule, because even after revolution
when the demarcation of boundaries
between Afghanistan and Russia was
undertaken, that rule has been fol-
lowed. 1 will just quote a small part
of it. It is from the preface to the
Report of the Proceedings of the
Pamir Boundary Commission in 1895,
which demarcated frontiers at the
Wakkan corridor to the extreme
-north-east of Afghanistan where the
Russian empire in Asia, Afghanistan,
China and British India met. The
text of it says:

“Geographically, politically and
ethnographically watersheds. .are
28D Aiv T.OD-8

AGRAHAYANA 4, 1881 (SAKA)

India_China 1804
Relations

the only true snd stable bounda-
ries in these regions; and whether
in the higher valleys for nomad
gazing, or in the lower where
cultivation is dependent on irriga-
tion, the possession up to the head-
waters of each system by onc peo-
ple constitutes the only frontier
that has survived the lapse of
time.

“The demarcation was carried out
by an agreement belween Britain
and Russia; China did not partici-
pate. Quotation takzn from ‘Af-
ghanistan’ by one of the authors.”

If at all we are going to settle our
northern border, this ix a  precedent
which has been followed while de-
marcating the border between Russia
and Afghanistan. If this is followed,
what happens? If you study the geo-
graphy you will find that all the por-
tion below Brahmaputra, that is, the
whole Indian boundary, is not on the
southern part of the Hirmalayas, as
they are pushing us down, but it will
be on the northern part of the Himala-
vas The important thing is that the
old places of pilgrimage, like Kailash
and Mansarovar. ...

Mr. Speaker: The hon.
time is up.

Member’s

Shri Khadilkar: Are we not sitting
longer?

An Hon. Member: You should con-
clude.

Mr. Speaker: Three minutes motre.

Shri Khadilkar: No, Sir.

Mr, Speaker: All right, five
minutes.

Shri Khadilkar: Because these
places of worship......

Mr. Speaker: The hon. Member is
going into ancient history. What is to
be done now?

Shri Khadilkar: If this convention
is accepted, which has been accepted
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by Russia, while dealing with Afgha-
nistan, then the northern range of the
Himalayas will be our border and
Brahmaputra will be the dividing line.

en they are claiming on their side
that for their convenience a certain
road from Sinkiang to Tibet is neces-
sary and that they would like to
occupy certain territory, then why
should the Chinese statesmen not
simultaneously consider our senti-
ments, our desires and our strategic
position if they want to live in peace—
and peace of a durable nature—on the
same border? Why should this con-
vention not be accepted? If this con-
vention is accepted then a few miles
here or there, as I said have no signi-
ficance.

Leaving behind all this ancient his-
tory, when I come to my own country
at this hour of crisis what do I find?
1 said about Shri Masani, but every-
body equally feels that in this coun-
try the Communist Party cf India has,
since its birth, accepted some tutelage
from outside. During the British re-
gime, till 1947, they were under the
tutelage of the British Communist
Party. You know what is their stren-
gth. After that, that tuteiage has been
transferred. But even now, no mem-
ber of the Communist Party or the
Communist Party as a whole is pre-
pared to consider, “My country is not
small. Why can I not take equal
pride? It can develop and I can stand
up to China and say as a party”’-—be-
cause it is called a brother party on
the other side—"that you have com-
mitted aggression and you hzve demo-
lished India-China friendship.” They
have failed to do that. While dealing
with the border they are discussing the
situation on a metaphysical plane.
They are giving an impression and are
showing to the people, “Oh! we are
with you.” I can understand a friendly
approach. But it must be on a level
of equality, consistent with national
honour. If once in their history they
could have stood up and said, “We, as
the Communist Party of India, cannot
draw a particular line and accept gui-
dance from outside on this issue; we
stand on our own and we condemn
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this unequivocally” then we would
have got some confidence. But today
it is very dubious. If vou go through
the Resolution that they have carried
at Meerut and their writings, - you
will find that there is more defence
of the Chinese Communists’ position
than of the position taken up by our
Government. The last letter of Shri
Nehru to Mr. Chou En-lai is a well-
worded letter, It is quite firm. But
we will have to remain firm while
demarcating this boundary if we want
to sustain our policy. And we will
have to tell China that “if you want
to live at peace with us and with the
Asiatic world and the Arab world,
you should stop this &sggression.'”
Some people think that we are friend-
less. They are wrong. China today
is more isolated than India. The
sympathies of the whole Asiatic
world, the sympathies cf the whole
African world and of the whole wes-
tern world are with us. Only, China
can perhaps expect, and that too to
a limited extent after the recent ut-
terances of Khrushchev, support and
sympathy from the Soviet Union.
Therefore, in the international field,
those who argue that our policy has
failed do not appreciate the signi-
ficance of world opinion. No country
today can take the law into its own
hands, even a country which for the
time being is outside the pale of in-
ternational world opinion like China,
and commit aggression which would
lead ultimately to war because it is
afraid of the consequences.

Therefore, regarding the defence
matters, without going into the army
and other questions, I want to sug-
gest one or two things for the consi-
deration of the Government. My
first suggestion is that in this season
people from the hills come down, It
would be far better if we approach
them on a non-political level and if
Government requests a man like Shri
Vinoba Bhave to send his Sarvodays
people on the border region from
Kashmir . . . (Interruption) Please
hear, you have not studied the pro-
blem . . from Kashmir to the Naga
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area; because there is a feeling, there
is a wide gulf between the people of
the hills who come -down seasonally
snd the other population. The peo-
ple of the hills feel that the people of
the plains are their exploiters. There
is necessity of building roads and
bringing them together. But when
on the Tibetan side certain rapid
development is taking place and
prices have come down—I am telling
you from my information—when
prices of daily necessities on the
other side have come down much be-
low the level on this side, naturally
people on this side would feel what is
wrong if these things happen on that
side.

Therefore, for the sake of defence,
a certain amount of emotional integ-
ration with the people c¢n the border
is absolutely essential. You can con-
struct roads and give them their daily
necessities: their employment prob-
lem could be solved; a higher-region
agricultural project could be under-
taken. But it should be the part of
defence to develop this area and en-
thuse people that we are one with
them and that there is no gulf bet-
ween their living, their habits of life,
their economic circumstances and the
people who are living in the plains. If
this is carried out I feel we will stren-
gthen our border much more than
thinking in other terms.

One word in conclusion and I have
finished. There is a talk, and gene-
rally I have heard from outside also,
just when I came in, “Nehru sarkar
ko hatado”—-there was a slogan like
that outside. I was just laughing.

The-e was a small demons-
tration. (An Hon, Member:
By whom?) By some socia-

lists. Now it is the hour of crisis. Are
we going to create & better atmosphere
of unity by running down the Gov-
ernment for whatever act¢ of com-
mission and omission, or for not ac-
ting correctly? As 1 said, on the
foreign policy level, we are definitely
on a sound footing, but on a diploma-
tic level our failure is deplorable. Our
machinery of gathering information
is very, very backward, That has
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been proved in this conflict. Unless
these things are set =~ight, whatever
we might say in this House or outside,
it will fail to carry conviction.

Therefore, in conclusion I  would
appeal to every Member of this House
to look at this problem not from =
partisan angle but from a national
angle and show what way we should
go, and go unitedly so that with the
united might of the people, with the
support of world public opinion which
is a great moral support—I attach
great value to it-—with Lhe great mo-
ral support of world public opinion
we can face the Chinese and compel
them to admit—because goe-politics
dictates it—that the northern fron-
tiers under no circumstances should
have a military might on the other
side.

Shrimati Renuka Ray: Mr. Spea-
ker, Sir, since last we discussed these
matters in this House two months back
events have occurred that have cer-
tainly worsened the position between
India and China. If there was any
lingering doubt in our minds at that
time that China might understand and
change her policy again, such hopes
have been entirely shattered today.

I do not want to recapitulate all
that has been said. Our Prime Minis-
ter himself has laid the present posi-
tion before us. There is no doubt
that on October 21st and 22nd the
events occurred and suddenly the
Government and the country realised
that 1n the Ladakh region, there was
a further incursion, our police party
had been attacked, numbers killed and
others taken away as prisoners. It was
something that shattered any doubt,
as 1 said, that still might have linger-
ed amongst any of us that China
might come to her senses about these
matters. We see that in Longju, the
Chinese aggressor is «till there. In
Bara Hoti, the dispute remains. So far
as Ladakh is concerned, we know
what the ‘position is.

Turning to another aspect, that is
the position in regard to trade rela-
tions, our Prime Minister mentioned,—
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and other Members have also re-
ferred to that,—the manner in which
the treaty obligations with us and the
pledges made by China were broken
one after another and the indignities
to which our own people, who are
representatives of this country as
Trade Agents and Consul General at
Lhasa have been subjected, We also
notice a much more suotle thing that
is happening, a far more dangerous
thing to my mind, and that is the pro-
paganda that is going on--the fifth
columnist activities. About these, I
shall speak a moment later. I should
say in spite of all these things, that
all that is happening does not mean
ithat we have to be panicky in any
way or that we should give up our
policy of non-alignment in any way.
I do ndt think the people of this
couniry as a wholc wish Lo give up
the policy of non-alignmaent which has
been built up all these vesrs accord-
ing to the wishes of the people. It
is not a statement of the facts in pro-
per position to say that 1t 18 a policy
merely that has been enuvnciated by
our Prime Minister or even by this
party. It is a policy tha! has been
accepted by the whole courtry as the
best policy. It is a policy that other
countries which mistook #nd misun-
derstood us in earlicr days. have now
understood. It is rather unfortunate
that 1n spite of all that, there are
Members both in this House, and more
especially outside the country, who
rather look down on this pclicy. 1 do
not think that it brings &ny credit or
could have brought any ciedit to us
or to the country or the Government
if we had suddenly changed our
policy because such a policy, at the
moment, is difficult for us to pursue.
Ours is a country which won its free-
dom through non-viclence, througn
the Gandhian technique. It is natu-
ral for this country to wish to adhere
to such policies. It does not mean for
& moment that, if our territories are
attacked, we should not defend them
and it does not mean for a minute
that we are willing to give them up.
It does not also mean for a moment
that we are willing to give up the
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beliefs that uphold and sustain the
nation, just because they src difficult
today. We must recognise these

things and understand them first of
all,

Then, I come to the recent events.
The Prime Minister has written a
tetter to Mr. Chou En-laji in which he
ha, suggested a method by which
agreement might be reached. This hag
been «(r.ticised by certain people. I
think the majority in thig country and
in this Houso support it, because even
to the last, v ¢ must try to bring
about a settlinic.i by peaceful means,
because that jg 1.e  objective for
whith we stand. But that does not
mean that we are willing to allow
our territories to be taken away., It
does not mean that. Now, what has
the Prime Minister said? The Prime
Minister has not accepted the Cinnese
Prime Minister's suggestions, which
obviously were not only impracticable
but impos-ibl¢ for India 0
aceepted, But he has stated: *‘You
please vacate the aggress on; al hough
Longju is our territory, and althougn
that portion of Ladakh is our terri-
tory, yet, as an interim measure only,
we are willing not to  reoccupy it
until we have come to an agreement’
You may scoff at this, but I personally
think that there is nothing wrong in
it.  In fact, that is te only way. We
must still search for a peaceful settle-
ment, if a peaceful settlement is at
all possible. It may be that China
may not understand our language, hut
I hope she will understand our lan-
guage, for, as the Prime Minister
said in an earlier debate, that may be,
she does not understand the gentle-
ness with which we speak, but she
should by now understand that gentle-
ness does not mean that we are not
firm. It was Gandhiji who said that
although he would believe in non-
violence—in fact, it was due to him
that the policy of non-violence and
the technique of non-violence came
into our country—yet he would go in
violence rather than that our honour
should be violated. That is some-
thing which China must understand,
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that when we still make an offer, we
mean it because we are making that
offer in all good faith, because we
still want that agreement should be
reached. We do not want a war, And
I dare say that in the long run, China
too would understand that a war at
this juncture will not help her either.
And I do hope that the points that the
Prime Minister has urged in his latest
letter will be accepted by China.

There is one point an which I want
to lay particular stress, because al-
though we must be concerned over
the defence of our frontiers—that is
important, of course——and although we
must be concerned about our defence
industry and about how it can be
built up, which 1s also important,
there is something else to which that
much of attention has not been paid
as yet. It is true that we are not
@ country that is at war, but fifth
columnist activities are taking place
in this country in many ways. I do
naot say that every fifth columnist
belongs to any one party. I do say,
however, it is difficult for those whose
loyalties are extra-territorial to con-
form to any national ideas. In spite
of what the Communist Party has
said in its resolution, there are many
communists who do not even follow
today what they arc saying. Earlier
today, somethings happened on the
floor of this House, and I said, and 1
repeat what I said, that during the
Calecutta demonstrations by the Com-
munist Party recently, some things
were said by the followers of our
erstwhile friends here which perhaps
they do not want to do, but which
they taught them to do yesterday, and
as a result of which they continue to
raise those slogans. 'They said in
Bengali that ‘Unless you have imme-
diate arrangements with Chou and
meet him, you, ag the Prime Minister,
may vacate your chair’. That was
what they said. (An Hon. Member:
Shame). And what else did they say?
They said that ‘China believes in a
peace policy.’ They said ‘Cheen Shan-
ti Chahe’ but they did not say ‘Bharat
Shanti Chahe’. That is the point,
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Those of us who live in Northern
India or more especially near Delhni
may think that the Opposition parties
here are of a different nature, May
be they are reactionary—I do not say
that. But the point is that in West
Bengal, jt is not the Swatantra Party,
it is not the Jan Sangh, which holds
sway in the Darjeeling district. It
is not the Chinese either. There was
a newsg item today to the effect that
the number of Chinese in Darjeeling in
Kalimpong, have not increased. I am
sure that it is true. That propaganda
is not done by people outside India.
It is done by people who are citizens
of this country.

Shri Nath Pai: From Calcutta.

Shrimati Renuka Ray: They may
not necessarily be in Calcutta, Even
what they do in Caleutta may be of
a nuisance value, because the intelli-
genisia of the country, which may
have been caught napping, before, is
not going to be caught napping today.
But let us not forget that the people
on the border are different. Every
word of what Shri Khadilkar uttered
Just now on this point is true. 1
entirely endorse what he said. It is
the emotional integrity of the people
on the border that we have to think
of, There are minorities of different
descriptions among the border people
and if these people are told that a
‘liberation army’ is coming to put them
in power, they believe it. They do
not know everything. The only thing
against this propaganda is the fact
that the Tibetan refugees have also
come and tell them about what is
happening in Tibet. But the Tibetan
refugees have now stopped coming,
and we have to be very careful as to
what is happening. Amongst the
Tibetan refugees also are sometimes
peopie of a different point of view.
They are also doing a certain amount
of harm. It is particularly these
aspects that I would like to bring to
the notice of the House.

1 know that the Prime Minister is
aware of it. I do not think, like some
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of our hon. friends, that the Govern-
ment are not aware of things, that
they will not take action. They are
aware of these things. 1 do not think
that you can question the integrity
of the Pr.me Minister, not because he
is the Prime Minister of India but
because he ig Jawaharlal Nehru who
has led this country in India’s battle
for freedom in the past. Do you
mean to say that his integrity can be
questioned by any party? If there
are such parties in this country who
believe that they can Dbetter their
position by questioning the integrity
of the Prime Minister, let them realise
that today national solidarity is of
paramount importance. It i1s not good
to weaken the position of those in
whose hands the country has placed
the power to look after our defences.
To question the leader himself today
is to question India. I think we must
all be united solidly and say that we
stand behind the Prime Minister.
And China must realise and under-
stand that India may speak in a
soft and gentle voice, but she is not
going to allow her territories to be
taken away. But along with this,
it must be said that we shall also
keep inv.olate the policies we have
followed in the past. To the extent
possible, we shall do so, and if our
honour demands that we have to go
beyond it, we shall go beyond it. But
let us leave it to the Prime Minister,
who is the leader of this country
because he will take the right action.
Of that I am certain.

I do not want to take more t:me
of the House. I would merely
rciterate this: let us be as careful
about infiltration in this country as
encroachments from outside. of
course, encroachments are bad, but
they are before the public gaze.
Infiltration is very subtle and that
inflltration must be stopped.

Shri Nath Pal: Hear hear.

Shrimati Renuka Ray: I would like
to say, howeéver, o the hon. Member
who said ‘Hear, hear' that though I
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am very thankful to him, T would tell
him that fifth column activities can
also come from those who do not
stand solidly behind this country. Let
it not be said today that we were all
for. the party and none for the State.
This ij5 ap hour of cris's when it is
absqlutely essential that we stand
together except for those whose
loyaltie; may be outside India.” From
them of course we cannot expect so
much

Shri Nath Pal: May I assure her
that so far as the Members are con-
cerned, we will stand behind our
Prime Minister only when he is
marching but not when he 1s with-
drawing?

Shrimati Renuka Ray: Since he has
said something let me answer it.

Mr, Speaker: Shri Joachim Alva..
(Interruptions).

Shrimati Renuka Ray: I have tried
to explain the stand of our Prime
Minister. We have written to him
so that a peaceful settlement may
come, If it fails, the whole of our
country will be kept inviolate and it
is not the Prime Minister who will
let her down.

Shri Joachim Alva: Sir, in the first
place, 1 must pay a tribute to the
Mempers of the External Affairs
Min'stry for producing two white
papers on the Indo-China crisis. The
first white paper was produced within
no time and it has been sold out and
eagerly read all over the world. The
second volume—though it may have a
few blemishes—makes up the whole
volume. Both the volumes will con-
stitute 'mportant documents in our
national archives. (An Hon. Member:
You mean White Papers?) Yes,
White Papers. When 1 first came into
this Parliament in 1950, I went up to
the Palam aerodrome when the late
Liaquat Ali Khan arrived. That was
the period of Indo-Pakistan crisis
wh'ch was just -sterting. Since then
I have been there for every Prime
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Minister who has come from Pakistan.
I have made it a point to be present
on such occasions. 1 then watched a
man behind the Prime Minister,
quietly and in an unassumed manner
assisting the Prime Minister and ten
years after I see the same quiet-
mannered and unassuming man. He
is one of the most unassuming men of
the former Indian Civil Service. I
mean Shri Dutt, the Commonwealth
Secretary then and now he is the
Foreign Secretary. I want to pay him
this tribute because I have been
attacking men in the External Affairs
Ministry in the past.

Mr. Speaker: Order, order. It is
not usual to pay any tribute to any
member of the Civil Service or the
Secretariat for the simple reason that
another Member will get up and
attack him. One hon. Member may
be pleased with him—I am not
referring to this particular case; all
hon. Members may be pleased with
him-—and another may not. God
himself is not revered all through by
all men; there may be some people
attacking him. Therefore, al] hon.
Members will try not to refer to the
qualities of any particular officer
working in the Secretariat.

Shri Joachim Alva: I was criticised
for mentioning two officers in the
Ministry of External Affairs. I want
to be constructive.

Mr. Speaker: We have not come to
the point. What is to be done with
respect to this?... (Interruptions.)

Shri Nath Pal: He is only repeating
the same mistake. The number of
mistakes is increasing.

Shri Joachim Alva: The letter
which the Prime Minister has written
to Mr. Chou En-Lai is a sincerely-
worded letter and it would depend
upon the statesmanship of Mr. Chou
En-Lai to reply in similar terms. It
may be that he may not accept it sub-
stantially. One does not know what
Rind of a reply will come from the
Prime Minister of China, It is possi-
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ble that he may make alternative pro-
posals and these are the proposals that
we should keep going and we should
not snap the bond of negotiations. We
may make a full-fledged offer and the
other side may accept lesser proposals
....(Laughter). Sir, I sat without
my lunch to make my speech and this
is the first time that I take a glass of
water as a Member of Parliament
inside the House.

Shri Nath Pai: Please. We do not
deny you that,

Shri Joachim Alva: I hope that Mr.
Chou En-Lai may substantially accept
these proposals which the hon. Prime
Minister has made. When 1 was in
China, 1 referred to the Ladakh
incident in my talks with the leaders
there. The leaders were very keen
on having a friendly negotiation. 1
saw Mr. Chou En-Lai on the 8th
October, and was sitting with him for
2% hours. He explained the back-
ground of our troubles, and they were
very keen on a settlement of the
Sino-Indian border trouble. But it
seemed that after Ladakh everything
has changed. The Ladakh incident
has changed all that. They mention-~
ed to me about the Ladakh incident.
I said that a man who is angry must
keep quiet, lest any undesirable thing
should happen, till the questions are
settled. I said nothing else. When
an act of aggression is committed and
another man's land is trespassed, it is
a thing to be settled calmly. You do
not talk of war immediately,

I make bold to say, after meeting
the leaders in China, Chairman Mao
and Mr. Chou En-Lai, that the leaders
there could not have had any direct
hand or knowledge of the incident in
Ladakh, because it was a high terrain.
But once having come to know of the
Ladakh incident, it would have been
graceful on their part to have
acknowledged that they had made a
mistake, and then release our
prisoners. But, on the other hand,
they were not graceful enough. They
said: “You committed aggression” and
that is where these negotiations were
jolted.
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Our territory in fact has been
unjustly occupied. When today Shri
M. R. Masani says, “eject the Chinese”,
he forgets that we must have the same
power to eject Pakistan from Azad
Kashmir. If we were to eject Pak-
istan from Azad Kashmir there would
be a war tomorrow morning. If we
take our troops and march along,
what will happen? My hon. friend
Shri Nath Pai might suggest that. If
we take the troops and march them
along, on these territories in dispute,
it will be nothing short of a war.
There will be grave consequences.
Are we ready and strong for an
immediate war.

Let us not cast reflections on the
Detence Minister, I do not hold a
briet for him, but let us not forget
our army. Let us pay our tribute
and give our praise to our defence
forces. Our army ig in first class form.
Our men in the army are great
patriots, and they are watching and
even dying in the snow in Kashmir,
watching for your and my security.
Our Air Force boys are able, and some
of them are ace pilots. One ace pilot
took me round at the Farnborough air
show in London. He said “I cannot
get married”. I asked him why. He
replied, “If I die tomorrow there will
be no one to support my wife”. Thus
our boys in the Army, Navy and Air
Force are making sacrifices for our
motherland.

When talking about our fight for
freedom, I might refer to this aspect.
Shri M. R. Masani, in the course of
his speech, said that he participated in
the struggle for freedom. Well, Shri
Masani has had the best fruits of
office. He was the Mayor of Bombay
and then he was the Indian Ambas-
gador in Brazil. It is the most horri-
ble thing when he says that

Mr. Speaker: Why is the hon.
Member carrying on the China fight
ingside Parliament here? Why should

he speak about Shri Masani? Let him
not refer to any individual.
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Shri Joachim Alva: You were not
in the Chair Sir, when Shr, Masani
spoke. He cast aspersions on the
Prime Minister and cast aspersions om
everybody, and it is my duty to reply
to him.

Mr. Speaker: I do not know if one
wrong could make the other wrong
right.

Shri Nath Pai: Even two wrongs
cannot make one right. If Shn
Masani has made a mistake, compel
him to withdraw his remark. That
would not justify any personal
expression of explanation from the
hon. Member.

Shri Feroze Gandhi (Rae Bareli):
‘What Shri Joachim Alva meant to say
was that Shri Masani recons:dered
socialism in time!

Shri Joachim Alva: I have spoken
about the background of our quarrel.
We cannot afford to have talks of war
from the people. 1 would like our
people to go to London and see the
ruins there. 1 would like them to
go and see the German Democratic
Republic or Berlin. I did not even
see a single cat or dog n some of the
ruined streets. Very criminal and
inhuman things have occurred therc
due to bombing. Berlin is the place
where Hitler died. I think I was there
in 1957, and I am sure that in 1959
there is not even a single man, woman
or child in those ruins of war.

I had been to Stalingrad. I reach-
ed there at 2 O’clock in the morning.
The earth seemed to cry out. The
whole ground at Stalingrad had been
white and desolate. It has seen such
a tragic history. They told me that
it was in Stalingrad that Messrs.
IKhrushchev  and Mikoyan  did
Yeoman work in the war and ’lost
their eldest sons.

The Prime Minister has kept control
within his hands. Mahatma Gandhi
had declared that our Prime Minister
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was his political successor. The man
who liberated India, Mahatma Gandhi,
had a right to say who would be his
successor. Mahatma Gandhi interfer-
ed only when the Japanese invaded
India and while Hitler rained his
bombs on London. Otherwise, he
never interfered in the policy-making
of Shri Jawaharlal Nehru, and that
man, has not yet deserted his golden
policies—I would not like the hon.
Deputy Minister of External Affairs to
be laughing when I talk of Mahatma
Gandhi. I would like her to be more

serious. We are not bred in foreign
traditions.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The hon. Member is referring to irre-
levant things.

Shri Joachim Alva: You are not
bred in the tradition of Mahatma
Gandhi. You should be more serious.

Mr. Speaker: The hon. Member is
not speaking on the subject before us.

Shri Joachim Alva: I am speaking
on the foreign policy. Today there
is a double-pronged drive on our
foreign policy and on our internal
policy by the Swatantra Party and the
Opposition. And, it is right and be-
holden on my part to ask when our
internal policies and foreign policies
have been attacked, what does the
Forum of Free Enterprise do?

Mr. Speaker: I must inform all hon.
Members that this is not a general dis-
cussion on foreign policy. The specific
problem is the matter of aggression by
China and what ought to be done.

Shri Joachim Alva: My friend
started by saying....

Mr. Speaker: He might have started
with anything. I cannot allow the
hon. Member to go on digressing like
this. Let him come to the point. It
is wrong to have allowed him to say
all .that. Has he anything more to
say on thig subject?
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Shri Juachim Aiva: I speak on be-
halt of my country. 1t 15 time he
showed us on behalf of which coumtry
Shri Masani is speaking. We talk of
war. We have got a first class army,.
navy and air force and we can march
on. But this is not the time for talk-
ing of war.

I would like to give in two minutes
the background of Chmna, It is but
righty that we should know what is
happening about the population of
China, about their resources and about
their men in their relation to India.
They perhaps are not in a mood to
acknowledge what India has  done.
Russia also has helped them unreser-
vedly. Perhaps China wan.s to forget
her ancient friend, India and remem-
ber a new friend, Russia, Today they
have unjustly occupied our lerritory.
It is a big psychological problem, be-
cause¢ the Americans are sitting on
their heads in Formosa. They feel
frustrated and angry because they are
not admitted into the UNO. They do
not care now if they are not admitted
mnto the UNO, though you and 1 may
champion their cause for admission
into the UNO. They are hitting out
with a population of 600 million, feel-
ing like strong people. I have a feel-
ing that they will take their popula-
tion to 1000 million and then they may
cry a halt. They feel the big differ-
ence between the old Kuomintang and’
the present rule. These are the points
we have to consider when we deal
with China.

That man is rash indeed who does
not concede the strength of the op-
ponent. Let us conserve our energy.
This border problem cannot be settled
even if we sit round a table tomorrow.
It will take one year to settle it, be-
cause there are so many intricacies.
Let us keep the atmosphere cool and”
carry along in this fashion, It is easy
to break friendships. Every man
from the West asks, “What are you-
going to do with China?” If you
meet any European or American, he
asks, “What is going to happen? What
are you going to do with China? Tt
looks as if they are more interested”
than we are in this matter.
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My hon. friend, Acharya Kripalani,
ten years ago inside the closed doors
of the party said—1 do not mind say-
ing it now-—we must take action
against Pakistan. Today by keeping
quiet and not taking action in the
sense he wanted, the whole scene has
changed with regard to Pakistan. Out
ot evil cometh good. Our differences
~with Pakistan have changed overnight
and that is a silver-lining in the cloud.

However, we are not going to fall
in the trap when President Ayub says
that. The Russians and the Chinese
will reach the Indian Ocean and that
they are marching. These are very
great times and we must be behind
our Prime Minister in a national crisis
like this. Shri Masani’s first demand
was that the Defence Minister should
resign and his last demand was that
the Chinese must be ejected. First
‘he said that the Defence Minister
must go. Then he will come and say
that the Prime Minister should go.

An Hon. Member: He has not said
‘that.

Shri Joachim Alva: If he has not
said that today, he will say that to-
morrow. So, these are important
things. How can we eject the Chinese
army except at the cost of war? 1t is
easy to talk of war. Remember,
Mahatma Gandhi was murdered after
an agitation over the Rs. 50 crores
due to Pakistan. Mahatma Gandhi was
'killed by a person who did not belong
to our party. Today the propaganda
is that Pandit Nehru is selling away
‘the border to China. At the same
time, you collect people and have de-
monstrations in front of the house of
the Prime Minister, Defence Minister
and the Chinese Embassy. Here 1
again emphasize that it was at the
hands of an assassin that Mahatma
‘Gandhi was killed. It is with the help
of those people that you want to serve
your ends.

Mr Speaker: The hon.

Member
should now ~anclude.
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Shri Joachim Alva: I will conclude
in a minute. Now they are having
demonstrations in front of the Chinese
Embassy. As the hon. Prime Minister
explained, people in China are very
touchy in such maters. So, it is our
bounden duty to prevent such things.
Let there be an Act of Parliament
that no demonstrations will be allowed
in front of any Embassy. Our friend-
ship of ten years will be wiped out if
you start spitting on the pictures of
greatest leaders of China like Mao
and Chou En-lai. Why should the
friendship of ten years be threatened
by a simple demonstration? These
are some of the points I wanted to
refer and I challenge Shri Masani’s
right to say that he is speaking on be-
half of our country.

Dr. Krishnaswami (Chingleput):
Mr. Speaker, the Prime Minister, in
his opcning speech, this morning want-
ed us to be constructive in our ap-
proach to make constructive proposals
and suggest amendments to policy. I
feel that it would be a grievous error
to consider what is happening at the
Sino-Indian border as a border dispute
between two nations. For one thing,
Mr. Speaker, the area involved is so
large that to term it as & border dis-
pute would be to stretch that term
too far. But even more important is
the fact that the whole course and
pattern of recent development, has
underlined the need for re-assessing
our political attitudes and relationships
in regard to China. The truth of the
matter is that, for a variety of rea-
sons there was a tendency to take it
for granted that the Chinese border
posed no problem, that the friendship
between India and China was such
that whatever the expansionist his-
tory of China, it was not likely to be
repeated in respect of India’s terri-
tory. There were no doubt some
amongst us who questioned this as-
sumption even when it was formula-
ted. But the most important single
consequence of the recent exchange of
notes between India sand China has
been to show quile clearly and un-
ambiguously the problems involved im
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dealing with a resurgent nation whose
system of Government is radically and
basically different from ours. It is
not without significance that while the
Government of India was most reluc-
tant to make public certain develop-
ment on the India-China borders since
1954,—and indeed laid itself open to
the charge of keeping Parliament in
the dark, the Chinese Government
seemed to be in a position to make
known to their people and to their
representative bodies only that which
they wanted to be made known. Tt
would be futile indeed on our part to
Yorget that diplomatic exchanges have
entirelv different consequences  for
our two countries, Since Chinese in-
cursions date back to 1954, it would
‘be unrealistic on our part to attribute
them to our attitude on the question
of asylum to Dalai Lama. It is cer-
tainly true that our action has been
disliked by Peking but that has little
or nothing to do with the various is-
sues which recent developments have
thrown up.

What are the issues that faee us?
The first is the status of the McMahon
line, and generally the traditional and
ancient boundaries between our two
countries; the second is the working
arrangements to be evolved for main-
taining the integrity of these borders;
the third is the larger issue of foreign
advance, which would need an im-
mediate re-appraisal. The nature of
the rec-appraisal would depend upon
the manner in which the question of
the McMahon line and the working
arrangements for ensuring the sanctity
of our borders are settled.

Tt is in this background that we have
to examine the notes exchanged bet-
ween our Prime Minister and Mr.
Chou En-lai and more particularly the
Prime Minister’s offer of an interim
arrangement. It is clear that our
Prime Minister has gone as far as it
is possible to go, indeed according to
many even beyond the reasonable
limit. But even he has made it clear
that no discussion about the boundarieg
is possible unless the McMahon line
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and the customary and ancient bord-
ers between Ladakh and Sinkiang are
accepted. Let us reaffirm this posi-
tion. Let Parliament reaffirm it be-
cause there can be no question at this
stage or in the future of our re-open-
ing the question of borders which
have been settled by ancient custom
and traditions and which, until recent-
ly, were adhered to so scrupulously
and for so long that even the normal
stationing of border troops was not
considered necessary.

Evep, assuming that the McMahon
line iy accepted, what are the interim
and long-term arrangements for en-
suring that there are no further
incidents? Longju, as our Govern-
ment has pointed out, as an interim
measure, is not to be garrisoned pro-
vided the Chinese quit it. The note
speaks of tension being lowered. But
one hag to realise that the tension was
created precisely because of the ille-
gal and forcible occupation of our
territory by the Chinese. However,
this step may be justified on the
ground that an issue has been raised
as to whether Longju is on the north.
ern Or the southern side of the
McMahon line. For our part, Longju
falls on the southern side and is in-
disputably part of India.

As regards Ladakh, if both parties
agree o withdraw-—the Chinese to the
East and we to the West—there would
be a vast expanse of no-man's land.
Now, it is precisely on this matter
that We have grave doubts. How is it to
be ensured that there would in reality
be a no-man’s land? Secondly, how
long is it to be a no-man’'s land?
After ga]l, let us realise that it is a
vast expanse of nearly 9000 miles.
There ijs a serious objection to permit-
ting it to be no-man’s land for any
length of time, particularly, since it
borders on the area inhabited by
Buddhists; and the Chinese record of
treatment of the Buddhists is bound to
create very grave misgiving, certainly
among the population of Ladakh.
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If these proposals are not accepted—
and probably they will not be accepted
—then it would be necessary in my
judgment to employ force and our
military might to eject trespassers
from our soil. It is a point which we
have to face up to because ultimately
after certain proposals are made and
there is no chance of their being rea-
sonably accepted and implemented,
necessarily military might or force will
have to be employed to eject tres-
passers and aggressors from our soil.

The Prime Minister pointed out this
morning that he had complete faith in
a policy of non-alignment. Now it is
time we spoke out our minds on this
policy because I feel a more rational
approach to this question is called for.
It is time we told our people precisely
as to why we call upon them to sup-
port non-alignment. Non-alignment is
certainly a most desirable policy. It
Rhelps to keep you free of entangle-
ments and 1 certainly think that it isa
very good aim, to keep out of entang-
lements. Only we have to remember
that kecping out of entanglements is
not dependent on ourselves only but
on others as well. If the chap across
the border entangles us surely we can-
not still maintain that we are opposed
to being entangled. But, just as non-
alignment does not mean mere
neutrality, it must not also be allowed
to become a dogma which prevents
appropriate national action. In recent
times some of the expositions of non-
alignment have given us this unfortu-
nate impression and I should like this
House to carefully consider the need
for following appropriate national
policies. The alternative to non-align-
ment, let me point out to my hon.
friends, is not necessarily alignment
with jone bloc or another bloc It
should be our aim, in the present
circumstances, to evolve a workable
arrangement with other powers with-
out sacrificing our principles or giving
up our stand on international issues.
That ought to be possible, and it cer-
tainly is feasible.
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Hon. Members referred to the re-
cent growth of understanding between:
Pakistan and India. We for our part
welcome an increasing understanding
between the two countries, and it is
only my hope that sooner rather than
later we should evolve some technique
whereby some of the major problems
that divide our two countries would
be settled to our mutual satisfaction,
and if this should happen we would
have achieved something highly satis-
factory. 1 only wish that a settle-
ment could be achieved as quickly
as possible. If this could happen—I
am not thinking of a common defence

arrangement—it  would be a very
positive gain to both our countries
from two points of view. Firstly, it

would happen that the need for re-
sources to be diverted to defence
arrangements on the Indian-Pakistan
border would be considerably less,
and that itsclf would help us to
devote more for purposes of develop-
ment in our country. Secondly, I feel
that this very arrangement should
promote and give a sensation of our
sirongth to the outside world, and
particularly to the Chinese who are
aggressing on our territory. It is
necessary that the major problems
that divide our two countries should
be settled, and for this purpose posi-
tive steps should be taken by the
statesmen of both our countries.

I now pass to long-term considera-
tions. Even if the border dispute ix
settled, China will have to be accepted
no longer as a good neighbour with
whom we can have a fair amount of
identity in political and economic
objectives, but as an emerging power
whose attitude and actions, especially
in South and South-East Asia, will
have to be watched very carefully. In
one sense this is a repetition, Mr.
Speaker, of the historic pattern, of
what occurred from the fifth to the
fifteenth centuries when India and
China were the two major contending
influences governing the history and.
culture of the land mass of Asfa.
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These two influences, the Indian and
the Chinese, have quarrelsomely co-
existed and mingled in different
Pproportions, and together or separa-
tely left their indelible mark on the
South-East Asian countries of today.
‘One lesson for the future is that we
will have to devote much greater at-
tention, diplomatically, politically and
economically, to the areas which
border on China and in which we
have a major interest through history
and tradition as well as in the context
of our own economic needs. In cer-
tain respects we must welcome the
recent events that have taken place.
They have done a positive service to
our nation in this scnse: they have
given us a jolt. The nation has been
awakened to its sense of responsibi-
lityv.

An Hon. Member: Sir, 1t is past
six o’clock. -

My. Speaker: How long does the
hon. Member propose to take?

Dr. Krishnaswami: Another five

minutes.

Mr. Spcaker: If the House is pre-
pared to sit for a few minutes more
we can conclude. =

Soine Hon. Members: Oh, yes.

Dr. Krishnaswami: Until these
events had occurred there was a ten-

Committee

dency, if I may say without any dis-
respect to the Prime Minister, for a
large number of people to feel that
because we were adhering to Panch-
sheel. every one also interpreted
Panchseel in the same way. The one
important consequence of these deve-
lopments should be, at least in the
ncar future, to create a greater aware-
ness of the realities of the interna-
tional situation and a greater emphasis
on the defence needs of the nation.
In a time of emergency a country is
not defended only by its standing
militia; it is defended by the soli-
darity of its people and the willing-
ness of all to make sacrifices in the
common interest.

1805 hrs.

BUSINESS ADVISORY COMMITTEE

FORTY-FIFTH REPORT

Shri Rane (Buldana): Sir, I beg
to present the Forty-fifth Report of
the Business Advisory Committee.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
Nowvember 26, 1959/Agrahayana 8§,
1881 (Saka).
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ing papers under sub-section

CorLumMns
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PAPEBSAB LAID ON THE CoLumN8
TABLE-—contd.
ontd Cowvsns  STATEMENT BY MINISTER 1677-78
(1) of Section 639 of the Com- The Deputy Minister of Rail-
panies Act, 1956 :— ways (Shri Shehnawaz Khan)
,) Smement on the working made a_statement correctin;
f the Orissa Road Trans. the replics gwcn on tke rot

pOrt Company Limited. September, g9 to supple-

, 5 mentaries by arvnshn T.B.
(&) Annual Report of the Oris- Vittal Rao, S. M. Bancrjee
sa Road Transport Com- and M. Thirumala Rao on
pany Limited for the year Starred Question No. 1314
1956-57. regarding Chittaranjan Loco-
(#61) Directors’ Report of the motive Works.
Orissa R Transport
Company Limited for the CALLING ATTENTION TO
year eds>56-57 along with MATTER OF URGENT
Audited Accounts and com- PUBLIC IMPORTANCE 1678~79
ments of the Comptroller
and Auditor General of Shri L. Achaw Singh called
India thereon, the attention of the Minister of

Home Affairs to the growing
state of lawlessness and in-
security in Delhi 8s a result
of violent activities of the
anti-social elements.

(Gv) Annual Report of the
Orissa  Road  Transport
Company Limited for the
year 1957-58.

(v)_Directors” Report of the The Minister of Home Affairs
Orissa Road Transport (Shri G. B. Pant) made a
Company Limited for the statement in regard thereto.

year 1957-s8 along with
Audited Accounts and,;com-

ments of the Comptroller BILL INTRODUCED . . 1679
and Auditor General of India
thereon. The Delhi Land Holdings
(Ceiling) Bill.
MESSAGES FROM RAJYA
1676-77 :
MOTION RE: INDIA-CHINA
Secretary reported the follow- RELATIONS . ) 1786—1880
ing messages from Rajya
Sabha :— The Prime Minister and Minis-
(i) that Rajya Sabha extended ter of External Affairs (Shri
the time for prcsentation of Jawaharlal Nehru) moved for
the Report of the Joimt consideration of the White
Committee on the Preven- Paper II and subsequent cor-
tion of Cruelty to Animals respondence with China on
Bill, 1959, up to the last India-China Relations  laid
day of the first week of the on the Table on 16th Novem-
next session, and ber, 1959. The discussion
was not concluded.
(i) that Rajya Sabha cx-
tended the time for pre-
sentation of the Report of REPORT OF THE BUSINESS
the Joint Committee on the ADVISORY COMMITTEE
Orphanages and other Cha- PRESENTED . . . 1828
ritable Homes (Supervision
and Control) Bill, 1959: I;y orty-fifth Report was pre-
Shri Kailash Bihari L. sented.
upto the 3oth November,
1959. AGENDA FOR THURSDAY,
NOVEMBER 26, 1959/AG-
REPORT OF THE ESTIMATES RAHAYANA s, 1881 (SAKA)-
COMMITTEE PRESENTED 1677 .
Further consideration of the
Sixty-fourth Report was pre- motion re. India-China Re-

sented. lations.





